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Thursday, May, 3, 1982/Vaisal'cha 13,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair]
MEMBERS SWORN
Shri Hem Raj (Kangra).

ORAL ANSWERS TO QUESTIONS
Production of Sugarcane

*380, Shri D. N. Tiwary: Will the
Minister of Food and Agriculture ba
pleased to state:

(a) whether any new chemical has
been evolved at Jullundur Research
Station which if used will shorten the
germination period and also consider-
ably increase the production of sugar-
cane;

(b) if so, whether any large scale
use has been made of the chemical;
and

(¢) the result thereof?

The Minister of Food and Agricul-
ture (Shri S. K, Patil): (a) No new
chemical has been evolved at
Jullundur but certain known chemi-
cals have been tried out at a number
of research stations including Jullun-
dur, Pusa, Shahjehanpur, Ankapalle,
for treating sugarcane setts before
planting. These chemicals improve
and hasten the germination and in cer-
tain cases increase the yields by as
much as 90—100 maunds per acre.

(b) ang (c). In demonstrations given
in Punjab during the prévious years,
371 (Ai) LSD-—I1,
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farmers were impressed and there is a
good demand for these chemicals
which are expected to cover 10,000
acres of cane this year. The chemi-
cals are poisons and have to be used
with proper care.

Shrl D. N. Tiwary: May 1 know
what is the cost per acre of this
chemical?

Shri §. K. Patil: [ have not got
figures of the cost. But, it is eco=
nomic. It is not beyond reach.

st tgre far o 3@ dfuww &
AR # qar A g gt @ fr &
97 IH T AT ANC AT § FiH GET
fiamifFiarsad & I s A
§r2 wW g1 W & 7

Y o ®To qrfed : Iz T AT
F &1 200 § TEOTT g1AT & | BT A
W alsE Al AT e ai A
#fiFed & SEATT &7 FEI JO AGE
g § |
Shri Bishwanath Roy: May I know

wnether after the use of the new
chemical more irrigation is required?

Shri 8. K. Patil: I think water is
required. I think sugarcane requires
water all the way.

Shri Bishwanath Roy: More than
usual?

Shri 8. K. Patil: I do not know. I
have no information on that.

ot fofr fosr: 7 @ ST e

# i g Sfrer & sem ST A TR
#F 2vwarer @ wff @ o 7
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st @o Wo wifewm: ag a1 Wit
TR & 29 ¥ § A gafay qew
s gfFEsa s argem) wi 2w
fere ot wFhzer At gor ¢ 1 it &F
Ro,000 THE aHaE AT 7t ¥
I F AR FET § W AfgE-
aifgen ag i gm I w4

Shri Bhawgat Jha Azad: May I
know whether this chemical had
been taken up ungrudgingly by the
farmers in the sugarcane areas?

Shri S. K. Patil: I think it is very
popular. There is nothing grudging
about it. In fact, we cannot cope with
it.

Shri Heda: May I know the areas
where the experiment has been made
and whether in the areas in the south
also which are having already better
vields, this has been experimented?

Shri S. K. Patil: I do not think it is
necessary in the south where the nor-
mal yield is somewhere about 50
tons or even more than that. There
it 1s not necessary. It would be per-
haps necessary in the northern region,
particularly in the Punjab, Bihar and
the U.P. Therefore, these experi-
ments age being tried only in a very
very small scale. I have said that
our estimate is, after some time it will
be 10,000 acres which is hardly even
1 per cent of the acreage under sugar-
cane.

st &Y AT AR & O I
¥ FE WS ¥ fe g dfwew A
TR T ¥ QTR * gR A
qEIT TG AL R 7

sl o wlo gifETm: ag At X oF
gl wmar & 1 e ¢ fv oag 3@,
Fq A g

Shri 8. M. Banerjee: May I know
what other incentives are being given
to the farmers apart from the using of
this chemical? May I know whether
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any money incentives will be given
to them, to improve the quality of the
sugarcane?

Shri S, K. Patil: No other incentive
is necessary. We have cgot too much
of sugar, and the time has come when
the incentives must be stopped.

Shri J. P. Jyotishi: May I know for
how many years this chemical has
been used by the cultivators, and how
they have taken to it?

Mr. Speaker: That question has al-
ready been answered.

Shri J. P. Jyotishi: May I know the
quantity consumed by them so far?

Shri 8. K. Patil: This is just begin-
ning, and it has been in use for a year
or two only, and we have not vet gone
to the target which we want to reach;
I have stated already that we want
to go to 10,000 acres. Therefore, there
is not much of an experiment now;
it is just beginning.

Mr. Speaker: Next question.

ot Wo o Fag: wwr Wiy, W@
g5 qFY FT Ae1 7= frar w2 )

T WERT . WA Awg #0
F2 2%l "t farm, gafan @ age
T
Shri J. B. Singh: I have not got any
opportunity.

Mr. Speaker: Not a very long time
has elapsed since we started.

LA.C.

*382. Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) which of the routes operated by
Indian Airlines Corporation are being
run at a loss; and

(b) what ig the loss entailed on
each of these routes during each of
the last three years?

The Deputy Minister in the Minis-
try of Transport and Communica-
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tions (Shri Mohiuddin): (aj; and (b).
I lay a statement on the table of the
House, [See Appendix 1, annexure
No. 62].

Shri Harish Chandra Mathur: May I
know whether Government are taking
any steps to see that these losses are
wiped out?

Shri Mohiuddin: Every effort is be-
ing made to increase the efficiency of
the operations and to reduce the costs
and to minimise the wastage. But, on
the other hand, there is always a
demand for increase in wages. The
last item will show that a big factor
responsible for the increase in losses
is due tp the increased salaries and
wages. The other important factor
which will reduce the losses is the
substitution of the Dakota by some
other more suitable and more econo-
mic aircraft.

Shri Harish Chandra Mathur: May
I know how these losses are shared?
May I know whether all these losses
are borne by the corporation or some
portion of the losses iz also shared bw
the State Governments, and if so.
which of the State Governmente are
sharing?

Shrl Mohiuddin: The State Govern-
ments contribute a small amount to-
wards some services by special ar-
rangement with the IAC. If they
want a specia] service to be run to a
particular place, thev come to an
agreement with the TAC for running
the service and meet the deficit or a
part of the deficit.

Shri Harish Chandra Mathur: What
is that arrangement?

Shri Mohiuddin: The total amount
of such subsidv from the States is
about Rs. 9 lakhs. T may just give an
illustration. As regards the Delhi-
Chandigarh-Kulu service. the Punjab
Government wanted a service tn Kulu.
and that Kulu service is run with the
aid of the subsidy of the State Gavern-
ment. The Delhi-Phuibagh-Lucknow
service is suhsidized to a certain ex-
tent by the U.P, Government. Similar-
ty. the Rajasthan Government are sub-
sidising the  Delhi-Jaipnr-Udaipur-
Ahmedabad-Bikaner gervice.

VAISAKHA 13, 1884 (SAKA)
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Shri Jaipal Singh: May I  knew
whether Government kave thought »f
reducing the losses by the unification
of the two services, the domestic and
the international, in view of the fact
that more and more jet aircrafts are
bound to come to the domestic ser-
vics also?

Shrli Mohiuddin: That question Is
always under review. But, as I have
stated, ‘his loss is on domestic ser-
vices, mainly due to the cost of oper-
ation of ~he Dakotas. As I stated pre-
viously, I except that if more economie
aircraft were introduced, the traffic
will also increase, and the cost will
go down considerably.

Shri N. S, Nalr: May I know what
stands in the way of the Government
introduzing better varieties of aircraft,
especially in view of the fact that the
Dakotas are outmoded and outdated?

Shri Mohinddin: We are trying to
substitute the Dakotas with better and
modern aireraft. For example, five
Fokkers were purchased year before
last, and another order for five more
Fokkers has been placed, and they are
expected to be deliverad towards the
beginning of 1963.

Shri Jaganatha Rao: Is there any
proposal to revive the Calcutta-
Bhubaneswar Visakhapatnam-Hydera-
bad service?

The Minister of Transport and Com-
munications (Shrl Jagjivan Ram):
The Calcutta-Bhabaneswar service is
running now, So far as the other
side is concerned, they are connected
with Hyderabad and Madras where
there is much more traffic than from
the Calcutta side.

Shri Jaganatha Rao: What abou'
running the service every alternat
day?

Shri Jagjivan Ram: The matter i
being examined in consultation with
the Orissa Government whether t¢
run it every alternate day.

‘Shri Fatehsinhran Gaekwad: Ma:
I know what is Government’s polic)
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in regard to routes that are running
at a loss?

Shri Mohluddin: The difficulty aris-
es that when a service is diseontinued,
there is demand for it. Of course,
Government also keep in view the
fact that important points which
have been connected for long should
continue to be so and the service
should net be discontinued, as far as
possible, As far as reducing the loss
is concerned, I have already stated
what we are trying to do.

Shri Hem Barua: The Minister has
made a reference to increase in tra-
flic Since there has been an increase
in passengr traffic of 20 per cent an-
nually, may [ know why the IAC has
failed to make any profit? Do Gov-
ernment propose to hold a thorough
probe into the working of IAC?

Mr, Speaker: The hon. Minister has
given the reasons why losses are
there,

Shri Mohiuddin I will just clarify
the point which has been misunder-
stood by the hon. Member. The loss
incurred by IAC in 1957-58 was Rs.
103 lakhs and in 1958-59, Rs. 91 lakhs.
The profit earned in 1859-60 was
Rs. 7,81,000, in 1960-61 Rs. 4,89,000
and in 1961-62 it is expected that
there will be a similar small profit.

wHS ®T AT

3c3. ot feafa fawt : w7 eme
aqt g 54 a7 T w7 w

(%) woat & d Fo & fad
S o fFar ST arer 91 99 grer
9T FE qF FIH EAT 2

(&) =z FmmT Fa 7 A9 AN
ST WY

() AT B g owT TEr A4
gnir 7

ama aqr wfe s (ﬁﬂo wTo
afem) : (F) ¥ (7): 9@ qFEW
w7 T /R wa A 3 fao ow qrgee
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T A A A A g aw W
AT FT FJ{ JAC F7 FWY AR
AR AET AT FEHE & 9 A
AH AT AT g% € | §F w1 # Ag
FgAT av0T g ¢ fF 4 g F9 F
AR G
I shall read it in English also.

(a) to (c). The Punjab Government
intend to introduce a pilot scheme for
crop insurance in that State, Details
of the scheme are being worked out
by them and the final scheme has not
so far been received by the Govrn-
ment of India. It is not possible to
say at this stage when the scheme
would be introduced.

ot feafe e F g JrA
A g & aaia A fafir g&
H W g & A A7 i Frard
#7 @I 2 a fafwm o= #1 #6737
7 v & mifE AET w g g1 7

st ®o ®o wfed : zi, WET
4T AT WAZ T VEV 21 A L9 H

W 7 uF Foa e fagaa e
39 & A FIA oA fAw, W o
TET A THo To Hlo F T I@ #T
afada anfr £ A 39 &1 700 fFar
AAT & | AlFA AHT ¥ T FIH 59
T AT ¢ ff a7 a7 &7 f& @
AW FTAT & a1 7Y | WA 7T e
&7 ¥ gadr mx 2 vy 2 fr oefafeed-
fra el Aitez Y AT A I E
oryr feemy 3

st farafer fosy © 7 ST smaar
fF A= TR 7 92T Ted & AT
FT LA F79 1 fFEraa &1 & ar &
T FT GG 1GH F9 A1 frarma 41 g

ot wo wTo afem : TR AT W
TR A AT 2 | Tod #T OAIW .

A g 1 qa B A g,mm{j
feds a2, g 7w 9% % Avq w=T W
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T &9 FH F, T T AT FEA I
I |

Mo mifemy arer . wir A ST
7oz Far fF Y feve Ry AL A
@ vy | 0F gwac 1 fgfeE #
A | 59 FT AT = E1 79 | AT F97 AT
# foar #x fadr Ton 9 29 & v
TFGEr T ¢ ! W W gl @ A Al
w31 @1 &1 7@ 2 7 A9 AV 3H A ¥
CETHR AT AAT & A9 AT OWT FrE
fa=me far s w=1 2, f9=0 &7 waAT
q g a1 7 7

I §o ®lo urfew : T g1 A7TA
AT & |

TR W AA1 &1 AT TEd
Ffam

st @wo ®To ayfedt : A1 &1 Al
Prame % & 781 2 | 9z &1 W FoRre
FOHAA Z AT AT AL WA 7
39 AT AT TAATFT Z1 %47 g, AfFA
ag A= A g | FT IWA F AT
s @il da W § it 3
F1 3¢ A9A TEl £ fF 29 § fean
sl @M | I § A mEUfEa
wfefeza o fed ag g I
T & AR w9 aF 2 Al W 9
9§ 1@EF A 27 & fA
dr wfea &1 zafan 39 1 oETdEe
Fig o Afzd | F qvAm F f
9 8 9gA 9AE TEAHE 3 FIH &
o arga wrE & 1 9% wEe e w1
/T AFA &1 a1 7 HA7 o7 ¥ afesw
w7 ari ¥ AT 9 & fFar g

oY oo 7o Ty : ¥ M gy |
qE AT ATEAT § 6 ¥ s aRm Sy
FER A A A @ T A
T & f o v fear omg ¢
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&t go WMo qufed™ . IAT W2
@ 7 *1¢ Ot @ ot aF av
gaTe e At 9= &

WOW REWT © UF T R we
¢ | w fafter ag mmEfea]
e fa% 99w & g7 9% @ "
g a1 3@ & anfgx § fF #ie it <2
& gl wrg @ | T g # fely BT
# g4g g4I FT & F@ s
& o 9T § ar SO} s_w & A wrg
2, T8 ¥ w1 wEa Ag gt 1 6K
T I9 ¥ FrE @@ e faed

5t Ho Mo awol : @ @ 0Y
e § o gad st & w4t gl urg

WA AT . WX WY 99
O ®e § § @ ar samr we|w
& fa s 7 =i 7 Aoy, afreaa dex
¥ q@T ¥ fr & o wrd

o wmgw feg fogua : wm A
ARG TN F T O F qgorT F
AT A R 9w How femr @ 7

weaw wgvaw : fon femm gwn
g 7 a1 S @ |

Shrimati Yasoda Reddy: Apart from
the scheme submitted by the Punjab
Government, I would like to Know
from the hon. Minister of Food and
Agriculture whether the Government
of India, as a matter of policy is think-
ing of introducing a general scheme
of crop insurance in States where
famine has become a regular feature.
I just would like to know whether
they intend to have any such policy
vecause in some States there are dis-
tricts having famine almost every
year.

Mr. Speaker: Besides being long, the
question is too wide.

Shri B. K. Patll rose—
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Shrimati Yasoda Reddy: The hon.
Minister is prepared to answer.

Mr. Speaker: Order, order. Shri
Yadav.

CURGECL R ECIE e
F S =g e o doma & =
oTE @ IW ¥ are # gwe wsal a1 oA
ferar mar & a1 & < afz forar man
& Y ST &1 w4 Sara wran g 7

Wt ®o wlo qifew : g7 &Y @4
F AN ¥, IW AT m@ARI # F91
gt ¥ | T itEeSIH FTTw<at
# 39 &1 3= 319t & Wk ag @7 9
AW g # wwwar § fF oag @
mfgear-sfgear gm0 doma # ag
FTH BT 1 T4T AT gHL WAl F 48
TE g |

ot frg e . ¥ g

Ag@EN T F gt & s 3w
I H AT F 779 AT A WY A
faar s ?

WEIW WEIT : qg FATA ATT-TTX
fdar amar 2 1 ww @ ™ #* A
AT |

Iduky Hydro-Electric Project

+

Shri Vasudevan Nair:
*384. { Shri Warior:
{Shri Kappen:

Will the Minister of Irrigation and
power be pleased to refer to the reply
given to Starred Question No. 256 on
the 28th March, 1962 and be pleased
to state:

(a) whether any agreement has

been reached between Madras and
Kerala Governments as to the utiliza-

tion of the Iduky waters;

(b) if so, whether the work of the

Iduky project will be started forth.
with; and

MAY 8, 1962

Oral Answers 2333

(e) whether the necessary foreign

exchange has been provided for the
scheme?

The Minister of Irrigation and
Power (Hafiz Mohammad JIbrahim):
(a) and (b). No; Sir.

(c) It is too early to consider the
question of providing foreign ex-
change for the Scheme,

Shri Vasudevan Nair: The Chiet
Minister of the Xerala Government
stated in the State Assembly recently
that there was no outstanding dispute
as far as the Iduky waters were con-
cerned between the Kerala Govern-
ment and the Madras Governmenr,
May I know whether the Government
of India has taken note of this state-
ment of the Chief Minister of the
Kerala Government, and if so, wha!
is the reaction of the Government of
India to it?

Hafiz Mohammad  Ibrahim: The
statement to which the hon. Members
is referring has not come to my notice
personally, but as far as the dispute
is concerned, that is there, The diffe-
rences are there between the two
States in regard to the utilisation of
the waters of the Iduky river. Some
of it is wanted by Madras, to which
the other State is not agreeing.

Shri Vasudevan Nair: What are the
steps being taken by the Central Gov-
ernment to see that this dispute s
settled at an early date and that the
work on this project is taken up?

Hafiz Mohammad Ibrahim: If you
permit me Sir this is half a page and
I might read it out here. That will
disclose the whole thing to the hon.
Member and probably further gques-
tions also may not arise.

Mr. Speaker: It may be too long. 1
am afraid of so many pages. I cannot
allow that but if he can give a sum.
mary of it just in a few words I can
allow it, The hon. Member wants to
know whether the Central Govern-
ment. is doing anything to get that
dispute resolved between the two
States,
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Hafiz Mohammag Ibrahim: Not the
Central Government themselves. But
the Central Water and Power Com-
mission is doing something and we
think that some solution may  be
arrived at. I may inform the House
that I will also take some personal
interest in the matter and see how it
can be done.

Mr, Speaker: If the hon. Minister
wants to give that information he may
lay the information on the Table of
the House.

Shri A: K. Gopalan: May I know
whether any scheme has been prepar-
cd for the rehabilitation of the pea-
sants who would be affected when
the project work begins and if not,
will they consider preparing a
scheme?

Hafiz Mohammagd Ibrahim: It is al-
ways a part and parcel of every sche-
me that if some persons are displac-
ed from a particular area, some suit-
able arrangement is made and some
compensation is also paid to them,

Shri Kappen: May I know if there
is any difficulty in starting the work
and then settling the dispute?

Mr. Speaker: That would create
more disputes?

Shri N. Sreekantan Nair: In view
of the fact that there is a view that
the Kerala State is being discrimina-
ted in the matter of developmental
schemes, will the Government see to
it that the necessary foreign exchange
is made available to the state to start
the work?

Hafiz Mohammad Ibrahim: There is
no question of any discrimination at
all. The question is to be viewed on
merits. If there is any dispute which
arises then it will have to be solved.

Mr. Speaker: Next question.

Shri Shree Narayan Das: I request
that 391 may also be taken up and
answered together with No. 385.
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The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): I have no
objection but Shri D. C, Sharma is
not here.

Mr. Speaker: That cannot be ans-
wered then. If the sponsor of =&
question is not there, then it need not
be answered.

Second Shipyard at Coehin

+

Shri A. K. Gopalan:
*385. { Shri P, Kunhan:

Will the Minister of Transport and
Communications be pleased to
state:

(a) the progress made to-date in
the construction programme of the
second shipyard at Cochin;

(b) the amount spent on the pro-
ject during 1960-61 and 1961-62;

(¢) the progress made in acquisi-
tion of land for the shipyard; and

(d) the amount of compensation
paid?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Negotiations for obtaining foreigm
technical/financial collaboration for
the Project are in progress,

(b) 1960-61: Rs. 19,97,998'85 nP,
1961-62: Rs. 47,03,767-73 nP.

(¢) Out of the 64 acres of private
lands proposed to be acquired for the
Second Shipyard, about 63 acres have
been acquired by the 31st March,
1962.

(d) Rs. 66,86,513'73 nP,

Shri A, K. Gopalan: For the last
two or three years the answers given
were that negotiations were golng on.
May I know whether the hon. Minis-
ter can say the approximate time
when there will be finalisation of
these negotiations?

Shri Raj Bahadur: I think we are
taking steps as expeditiously as possi-
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ble and it would not be wholly cor-
rect to say that for the last two or
three years we have been say-
ing the same thing. We have cons-
tantly made progress. We have ac-
quired about 63 of the 64 acres of
private land to be acquired. About
36 acres of Government land have
also been acquired and they are also
being taken over. The roads that
have to be re-aligned in this section
are there: estimates have been re-
ceived for them and they are being
given proper scrutiny and examina-
tion.

Shri A. K. Gopalan; I refer to the
negotiations for technical collabora-
tion. What has been the progress in
the last two years?

Shri Raj Bahadur: That is not an
easy matter. FEven in HSL we are
not able to build ships at a price which
can be compared economically with
other ship building yards. Naturally,
it is our desire that the second ship-
yard when it starts should start on a
sound basis and that the ships built
in that yard should be able to com-
pete favourably with foreign ship-
yards in the matter of pricing, cons-
truction and other relevant matters.
Therefore, we want to have the ar-
rangement for technical collaboration
to be sound and reasonable,

Shri Bhagwat Jha Azad: May 1
know whether the Government have
arrived at any decision or conclusion
regarding the negotiations that are
being carried on so long with quite a
number of foreign countries?

Shri Raj Bahadur; That should take
time because we have got to weigh
the pros and cons of every proposal
that comes before us and that is why
we have appointed a committee, in
fact, to go into the various offers that
have been made to us, Recently also,
we have received another offer from
Germany which also is receiving our
attention,

Shri Sham Lal Saraf: May I know
(a) in what proportion, besides iron
and steel, is timber used in bullding
these ships, (b) whether such timber
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is available in this country, and (ec)
whether the ‘Deodar’ timber has been
tried for building the ships?

Mr, Speaker: All these questions
cannot be clubbed together.

Shri Sham La]l Baraf: Otherwise,
we do not get another opportunity of
asking another supplementary ques-
tion.

Mr, Speaker: If there are other di-
fiiculties, they might be surmounted
by some other means, but this rule
cannot be changed, namely, that seve-
ral questions should not be combined
and put together.

Shri Sham Lal Saraf: All these
three points are inter-connected and

hope the hon. Minister will reply to
them.

..Shri Raj Bahadur: So far as steel
is concerned, we hope that shortly
enough our steel plants will be able
.0 produce the required amount or
type of steel. As regards timber, we
used to import and we still import it
from abroad; we have to. But recently
we are trying to see whether some
other indigenous typres are suitable
for our purpose.

Shri A, K. Gopalan: May I know
whether it is a fact that recently the
work had been slowed down and
some of the officers who had been
deputed there had been called back
and, if so, what are the reasons?

Shri Raj Bahadur: I would like to
repudiate that suggestion I think I
can assure the House that no work
has been slowed down. Whatever
work had to be done is being done.

Shri 8. C. Samanta: In answer to
part (c) of the question, the hon.
Minister said that out of 64 acres of
land, 63 acres have been acquired.
May I know whether this will be
sufficient for the project snd may I
know whether the difficulties found
at Visakhapatnam due to want o
space have been taken into con-
sideration in this matter?
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Shri Raj Bahadur: So far as land
for the shipvard is concerned, we re-

quire 100 acres. Out of that 64 are

to be acquired from private parties
ang the remainder is going to be giver
0 us free of cosy by the State Gov-
ernment subject to the condition thac
the cost thereof shall be made good to
them. So for the shipyard is concern-
ed that should be sufficient. Apart
from that for the housing colony for
the staff, 200 acres have been indi-
cated to us, and we are considering
whether that particular site suit us for
this purpose.

Polish offer to assist India’s coastal

trade

*386. Shri Indrajit Gupta: Will the
Minister of Transport{ and Communi-
cations be pleased to state.

(a) whether Poland has offered to
assist India's coastal trade by pro-
viding ships and technieal know-
how of shipbuilding; and

(b) if so, Government's reaction to
the offer?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No
specific offer has been received by the
Government in regard to coastal
shipping.

(b) Does not arise.

Shri Indrajit Gupta: It is reported
in the press on the 27th March that
the Polish Ambassador in this coun-
try declared that Poland was willing
to offer ships for our coastal trade
as well as the technical know—how
for shipping. So, even if no concrete
scheme is received. may I know whe-
ther the Government have taken up
this offer and is exploring the ways
and means of bringing the question
into some sort of fruition?

Shri Raj Bahadur: As recently as
January, 19862 g letter was in fact
received from the Commercial Atta-
che of the Polish Embassy that
Messrs Centrouror of Warsaw were
willing to deliver one cargo liner of
10,000 DWT and that offer was com-
municated to the public and private
one company had shown some interest
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one company had some interest
therein, but we think it did not mate-
rialise ultimately.

Shri Indrajit Gupta: In view of the
shortage of coastal ships, even the
scheme for shipping the coal from
Calcutta has practically been frus-
trated. That is why I want to know
whether the Government is interested
in pursuing this andg trying to sce
whether we can get some vessels for
coastal trade.

Shri Raj Bahadur: The shipping
companies in the public or the private
sector have got to . . .

Mr, Speaker: The hon. Member
wants 10 know if Poland has made
such proposals and whether the Gov-
cernment would welcome or make a
similar proposal,

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
We welcome any offer of any assist-
ance for increasing our tonnage of
shipping, but the offer from Poland,
after enquiry, is that even in the
matter of technical knowhow they
can consider the question of assisting
us after a period of two years, and
‘that is not of any use to over equip-
ment.

Shri Hari Vishnu Kamath: Is it a
fact that some other maritime couni-
ries of Europe including, I believe,
Denmark, have offered their assist-
ance and co-operation in this matter
and, if so, is that also under consi-
deration?

Shri Raj Bahadur: This has noth-
ing to do with the original question.

Shri Hari Vishnu Kamath: The
original question refers not only to
coastal trade, but to ship-building
also. My supplementary was on
ship-building.

Mr. Speaker: Next question.

Shrj Hari Vishnu Kamath: You can
give a ruling, Sir. The original
nuestion refers to ship-building also.

Mr, Speaker: I find that the original
question is restricted to Poland. Whe-
ther Poland hag offered to assist
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India’'s coastal trade. “Relevancy”
has wider scope in different con-
texts. Relevancy in courts would be
different; relevancy in resolulions,
debates and discussions may be dif-
ferent. But during Question Hour, it
is to be restricted a little. There-
force, we should not open it out;
otherwise this would be a regular
discussion.

Shri Hari Vishnu Kamath: Your
ruling is restricting that matter too
much, because Government ought to
be able to give information as (0 how
many countries offered assistance in
a particular matter, when thati parti-
cular matter is the subject matter of
a question.

Mr. Speaker: Next question.
Farms operated by sugar factories

*387. Shri Basappa: Will the Minis-
ter of Food ang Agriculture be
pleased to siate:

(a) whether Indian Central Sugar-
cane Committee has suggesteq 1to
Stale Governmen's to take over
farins at present operated by sugar
factories; and

(b) if so, the reasons thereof?

The Minister of Food and Agricul-
ture (Shri S. K, Patil): (a) A sug-
gestion to this effect was considered
bv the Indian Central Sugarcane
Commitlee at its meeting early in
April, 1962. The Committee accepted
the proposal, in principle, and decid-
ed to examine it further.

(b) Does not arise.

Shri Basappa: May I know whether
there are any disputes between the
cane-growers and these factories and
whether the production has suffered
on account of that? May I know what
exactly the State intends to do by
taking over these farms?

Shri 8. K. Patil: There is no dis-
pute; it is a part of the other schemes
that we have got.
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Shri K. N. Pande: May I know
whether the farms, when taken
over, will be run by the Stale Govern-
ments or be distributed among the
landless farmers?

Shri S. K. Patil: I do not know.
Our view—and that has been accept-
ed by the Planning Commission—is
that these big farms that are attach-
ed to the sugur factories are capable
of producing more if mechanically
managed and they should be general-
ly exempted. Therefore, we have got
to be sure, before any transfer is
made, that the production is not going
to suffer. Bul when the State Gov-
ernment says that it would not suffer,
naturally our conditions are satisfied.

Shri Hem Barua: May I know
whether Government have bproposed
to withdraw the ceiling imposed on
crushing and also what is the basis of
the Food Minister’s optimism that all
sugarcane will be crushed?

Shri S. K. Patil: What has this to
do with the original question?

Shri Hem Barua: That might limit
the production in the farms. That is
why I am interested in knowing that.

Shri 8. K, Patil: Crushing is diffe-
rent. This is quite a different ques-
tion about sugar farms.

Mr. Speaker: The original question
deals with taking over of the sugar
farms by State Governments. That
has nothing to do with crushing.

Shri U. M. Trivedi: May I know
whether the taking over of the farms
will be confined merely to the opera=
tional portion of the farms or whether
it will be an expropriation of the
farms?
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Shri S. K. Patil: This is purely the
concern of the State Government. We
hardly come into the picture. We
only come into the picture so far as
the production is concerned; we want
to be assured that production does not
suffer. If the State Government in
their wisdom decide that this should
be done under the land ceiiing, they
have every right to do so.

Shri Sinhasan Singh: May I know
whether the Government have any
figures giving the total acreage of
such farms with the sugar factories
State-wise?

Shri S. K. Patil: I have not got the
figures here, but if the hon. Member
wants I can supply them.
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Shri Thimmaiah: May I know
whether this decision will apply to

farms owned by faclories run on a
co-operative basis?

Shri S. K. Patil: No. Factories run
on a co-operative basis do not come
under this land ceiling scheme.

Shri K. C. Pant: May 1 know
whether it is a fact that this matter
was considered by the Planning
Commission and the Planning Com-
mission was generally not in favour
of sugar factory farms being taken
over by State Governments?

Shri 8. K. Patll: I gave the stipula-
tion that the Government and the
Planning Commission have made,
namely, that where the production is
the maximum and all technical
methods are employed it should not
generally be done. After that, if the
State Government comes and says:
“no, the sugar production is not going
to suffer”, it is their responsibility; we
must accept their word and allow
them to do what they want.

Shri Dasappa: May I know whether
the Government has clearly given
any advice to the State Governments
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that taking up of these large-scale
sugar farms run by factories would be
he;pful for greater production or it
would go against production? What is
the advice that has been given?

Shri 8. K. Patil: The advice of the
Government is that the production
will go down. I hold up the schemes
for years together belore permission
is given. But it is purely in the dis-
cretion of the State Government, and
if they say it is not to be done, sure-
ly I must not question the bona fides
of the State Government.

Ticketless Travel

*388. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) how far the incidence of ticket-
less travel had been in vogue on the
different railway zones during each
of the last three years; and

(b) what measures are proposeqd to
be taken to minimise the incidence of
ticketless travel?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Ramas-
wamy): (a) A statement showing the
number of passengers detected tra-
velling without tickets on  differen
Railways during the last three year-
is placed on the table of the Sabha.
[See Appendix I, annexure No. 63].

(b) A statement listing the various
measures to combat ticketless travel
is also laid on the table of the Sabha.
[See Appendix I, annexure No, 64].
These measures will be continued.

Shri P. C. Borooah: May I know how
many cases of ticketless trave] have
been brought to book during 1860-61
and 1961-62, and what is the amount
realised from the offenders?

Mr, Speaker: Is not that given in
the statement?

Shri 8. V. Ramaswamy: These are
published figures in part (1) of the
report of the Railway Board.

Mr, Speaker: These are published
figures in documents accessible to
the hon. Member.

Shri Fatehsinhrao Gaekwad: May
I know whether any estimate, even a
very rough one, has been made of the
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loss to the State Exchequer due 1o
ticketless iravel?

Shri S. V. Ramaswamy: Yes, We
have a Central Ticket Checking
Organisation and we have conducted
a sample survey. On an estimate,
about 5 per cent, of the passengers
who travel are ticketless and the loss
is gbout Rs. 4 crores to Rs, 5 crores
DeT annum.

Shri P. C. Borooah: May I know
whether it is a fact that the tickel
examining staff themselves induce

the passengers not tp purchase tickets
from the ticket selling counters and
to take tickets from them?

Mr. Speaker: We are having the
discussion on the Railway Demands
for Grants, When the Demand relat-
ing to the Railway Board is taken up
all those things can be discussed.

Shri Jaganatha Rao: The statement
says that ticketless travel on the
Northern Railway is steadily on the
increase. Is the Government think-
ing of taking more effeclive steps to

check this evil on the Northern
Railway?

Mr, Speaker: The statement might
be pursued. If the hon, Members

have got anything more to suggest
they can be suggested. When I saw
the statement, I could not conceive
of any other measure,

Shri Tyagi: According to this
statement, in 1961-62, the total num-
ber of passengers detected travelling
without tickels or with improper
tickets was 7,591,204 What was the
tota] amount realised from them?

Shri S. V. Ramaswamy: 1961-62
figures are not available, but I can
give the figures for 1960-61.

Shri Tyagl: Yes, please.

Shri S, V. Ramaswamy: For 1960-61
the amount realised was Rs. 1.83
crores. .

Shri D. N. Tiwary: May I know .
whether instances have come to the
notice of the Government where Gov-
ernment servants  travel without
vickets and, if so, whether any steps
have been taken to see at least they
do not travel without tickets?
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Shri 8. V. Ramaswamy: Some such
cases have come to our notice and we
have taken action.

Mr. Speaker: I find that more and
more Members are becoming interest-
ed in ticketless travel.

Shri M. L. Dwivedi: From the state-
ment it appears that the incidence of
ticketless travel is the largest in the
Northern Railway and the measures to
prevent it are uniform iliroughout the
railways. Will the Government take
some special steps to check it in the
Northern Railway in view of the
fact that it is the largest there?

Shri S. V. Ramaswamy: It is a sug-
gestion for action.

Shrimati Yashoda Reddy: 1 would
like to know from the hon. Minister
how many such cases were found out
with the help of public co-opcration,
apart from the railway servants them-
selves,

Shri S. V. Ramaswamy: Generally
speaking, there has not been much of
co-operation. If further particulars
are needed, a separate question may
be put.

Shri Mohammaq Tahir: May I know
whether it is a fact that TTIs while
checking tickets are being attacked
and beaten by the ticketless travallers?
It so, do Government propose to give
some protection to these TTIs?

Shri S. V. Ramaswamy: It is very
regrettable that our railway officers
have been attacked that way. It is
also regrettable that the general public
do not co-operate in apprehending
such people.
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Shri Priya Gupia: The staff has
bezn decreased in spite of the fact
there was more work consequent cn

increase in ticketless travel. That is
No. 1. No. 2,

Mr. Speaker: Let No. 1 alone re-
main.

Shri Priya Gupta: No. 2, though
stations have been opened . . .

Mr. Speaker: Order, order I have
restricted the hon, Member to one
question.

Shri Shahnawaz Khanj I do not
know of any stations which have
been opened where arrangements for
sale of tickets have not been made.
If the hon. Member gives more parti-
culars, I should look into it. But I
might inform the hon. Member that
on every train there is a conductor
guard and the TTE who prepare
tickets. They can give them to the
passengers.

Some hon. Members rose—
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Mr. Speaker: I find it is an ever-
growing question where more and
more members are getting in‘erested.
Then it would be endless. Next
question.

Development of Mangalore and

Tauticorin into Major Ports
+
[ Shri Ramanathan Chettiar:
Shri Hanumanthaiya:
‘339 [ Shri A. K. Gopalan:
3 Shri Basappa:
| Shri Mohsin:
| Shri Muthiah:

Will the Minister of Transport and
Communications be pleased to state:

(a) the steps taken for the develop-
ment of Mangalore and Tuticorin
Ports so far during the Third Five
Yeear Plan period;

(b) the amount earmarked for
vach of the twp ports; and

(c) the target for the execution of
the job?

The Minister of Shipping in the
Ministry of Transport & Communi-
cations (Shri Raj Bahadur): (a) to
(c). A statement is laid on the
Table of the Sabha:

STATEMENT

(u) As regards Mangalore, experi-
ments and investigations for deter-
mining the site of the harbour have
already been completed. Further in-
vestigations, surveys and borings are
at present being carried out by the
Mangalore Port Trust to decide the
lay-out of the port. A Field Divi-
vision, under an Executive Engineer,
has been appointed to carry out these
investigations quickly, On comple-
tion of these investigations and sur-
veys, the detaileq designs and esli-
mates will be prepared. As regards
Tuticorin, detailed investigations for
determining the lay-out of the Port
ang for the preparation of design-
und estimates are being carried out.
These investigations are at present
being carried out by the Tuticorin
Port Trust. A Field Division, under
an Executive Engineer, has been
appointed to carry out these investl-
pations quickly. On completion of
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these investigations, the detailed
out of the Port and designs and esti-
mates will be prepared,

(b) A sum of Rs. 5 crores each has
been earmarkeq for the development
of Mangalore and Tuticorin as Major
Ports in the Third Five Year Plan.

(c) According to present indica-
tions, the schemes are expected to be
completed by 1966-67.

Shri Ramanathan Chettiar: The

statement says that in Mangalore, ex-
perimentg and investigations have al-
ready been carried out, whereas in re-
gard to Tutitorin they are in the
process of being carried out. May
I know the reason for the delay in
regard to Tuticorin?

Shri Raj Bahadur: 1 do not think
there is any delay. The investiga-
tions do take their own time. We
will take good care to see that no
amount of delay takes place and the
two projects are completed as
quickly as possible,

Shri Ramanathan Chettiar: The
statement says that Rs. 5 crores each
have been allotted for Mangalore and
Tuticorin ports. How much of this
money has been allotted for this year?

Shri Raj Bahadur: For this parti-
cular year I may not be able to give
the exact figures, but I can tell the
House what we propose to do during
this year. During 1962-63 fleld investi-
gations, designs and preliminary
works, such as, land acquisition, ap-
proach roads, opening of siding ete.
will be undertaken so far as Manga-
lore is concerned. So far as Tuticorin
is concerned, investigationg for the
final lay out, land acquisition, roads,
staff quarters, break water, etc. will
be taken up and work on all these
will be commendceq in 1962-63.

Shrl Basappa: What time will It
take to prepare the plans and designs
for the Mangalore Port? 1Is land ac-
quisition going on and, if so, what
time will it take to complete it?

Shri Raj Bahadur: As T have sald,
land acquisition has been taken wup
right this year. So far as the actual
preparation of the designs ete. is
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concerned, we hope that it will be
finalised this year or at the most in
the beginning of the next year,

Shri Nambiar: May I know whe-
ther the question of the proposed
Sethusamudram Project is taken into
consideration while deciding the deve-
lopment of Tuticorin Port?

.Shri Raj Bahadur: May I submit
that this is not at all within the pur-
view of this question?

Shri Nambiar: Sir, this is within
the purview of this question,

Mr, Speaker: Perhaps the hon.
Member feels that another project
shall have effect on it and is linked
with the development of these ports.
This is why he wants to have some
information.

Shri Raj Bahadur: So far as the
Sethusamudram Project is concerned,
I would be able to get information
only if a separate notice is given.

Shri P, Muthiah: May I know whe-
ther the Executive Engineer has taken
charge and has started development
works on Tuticorin Project in wview
of the letter of appnintment dated
the 9th February, 1962, intimated by
the Under Secretary, Transport Min-
istry to the Accountant General, Mad-
ras?

Shri Raj Bahadar: I think a divison
has been created and an executive
engineer has been appninted. Whe-
ther he hag actually taken charge or
not I eannot =ay.

Shri Hem Barua: May I know whe-
ther Government propose to bring
the ports of Mangalore and Tuticorin
within the ambit of the Port Com-
missioners or would constitute a
separate authority for these ports?

Shri Rai Rahadur: T think the hon.
Member wants to ask whether we are
going to administer it as a Govern-
ment-administered port or throuch a
Trust or a Commission. In course of
time we would like to have a uniform
pattern for the administration of these
major ports as and when they come
into being. but to begin with they
may be administered through a Gov-
ernment administrative officer.
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Shri Dasappa: When will the pro-
gramme be completed and the port
be ready for utilisation?

Shri Raj Bahadur: As at present
targetted both the ports are expected
to be completed by 1966-67, that is,
during the first year of the Fourth
Plan.

Election to Panchayats and Panchayat
Samities

*393. Shri P. R. Chakraverti: Will
the Minister of Community Develop-
ment, Panchayati Raj and Co-opera-
tion be pleased to state:

(a) whether the experience of My-
sore State shows that the multiple-
member constituencies eliminate to a
considerable extent the possibilities of
secking support of the electorate on
the basis of community, caste or sub-
caste for elections to Village Pan-
chayats and Panchayat Samities; and

(b) it so, whether Government pro-
pose to advise the State Governments
to adopt the Myvsore system by making
suitable amendments to the Pan-
chavati Raj Acts?

The Deputy Minister in the Ministry
of Community Development., Pancha-
vati Raj and Cooveration (Shri B. 8.
Murthv): (a) Multiple-member con-
stituencies have been conceived by the
Mvsore State Government to provide
a broader base and flexibility in elec-
tions., No specific enquirv has been
undertaken by the State Government
to find out whether this system elimi-
nates the influence of community,
caste and sub-caste in the elections
to Village Panchayats and Panchayat
Samities.

(b) Does not arise.

Shri P. R. Chakraverti: Is it not a

fact that the small constituencies give
fillio to sectarian appeal where the
candidate can woo the electorate ig-
noring the people other than their
own communities?

Shri B. 8. Murthy: Some hon. Mem-
bers do hold such opinion,
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Shri P. R. Chakraverti: Do the
Government feel it expedient to ex-
pand the constituency and make it &
multiple-member constituency?

Shri B. S. Murthy: Different States
are having different types of consti-
tuencies. The Ministry is contemplat-
ing upon setting up a study team to
go into this matter,

Shri Kumaran: May I know whe-
ther the Centre has advised the
State Governments to take steps to
see that political parties do not inter-
fere in panchayat elections?

Shri B. S. Murthy: Is it relevant?

Mr. Speaker: I do not think. It is
only a suggestion for action.

Shri Thimmaiah: May I know whe-
ther Government makes an effort to
enquire from State Governments how
far communalism in the States has
played its role at the time of elections,
whether panchayat elections or gene-
ral elections?

Mr, Speaker: That is too general a
question.

Indian Forest Service
*394 Shri Oza: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that Gov-
ernment have decided to reconstitute
the Indian Forest Service; and

(b) if so, what are its main fea-
tures?

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): (a) and (b).
This question relates to the Ministry
of Home Affairs and the Minister of
Home Affairs will reply the same on
the day allotted to that Ministry.

Medical facilities for Rallway
Employees
#395. Shri Nambiar: Will the
Minister of Rallways be pleased to
state:

(a) whrther Railway administration

are permitting employees to secure
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medical treatment from private hos-
pitals and dispensaries at Railway’s
cost due to the inadequacy of Rail-
way medical gervices;

(b) whether medical certificates
issued by qualified private medical
practitioners are being accepted by
the Railway Medical Department as a
routine; and

(c) what steps are being taken to
provide adequate medical treatment
and assistance to the railway em-
ployees?

The Deputy Minister in the Min-
istry of Railways (Shri S, V. Rama-
swamy): (a) No. Sir.

(b) No; Sir.

(¢) Does not arise. It may, how-
ever, be added that adequate facili-
ties exist on Railways for medical
ircatment of Railways employces and
their families,

Shri Nambiar: May I know whe-
ther recoupment of expenses incurred
by railway employees in private hos-
pitals is permitted as in the case of
other Departments; if not, why?

Shri S. V. Ramaswamy: The posi-
tion is this, If any person cannot be
treated in the railway hospital and
needs treatment in some other hos-
pital, under authorisation by the rail-
way medical attendant the employee
may go there. Then he can produce
the relevant bill and he will be paid.

Shri Nambiar: May I know whe-
ther Government have considered the
question of grant of medical allowance
to those who do not get the benefit

of medical assisiance in railway hos-
pital?

Shri S. V. Ramaswamy: Everybody
gets the benefit of medical assistance.

Shri Namblar: Those who do not
get, who are far away from the rail-
way hospital—whether they get the
allowance.
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Mr, Speaker: The Minister says
that everybody gets it. How do I
presume that some do not get it?

Shri Nambiar: Sir, it is impossible
for every one of the 11 lakh railway
employees to get medical assistance
from the few railway hospitals, Is it
practicable?

Shri S. V. Ramasawamy: Apart from
the stationary hospitals, there are
mobile vans and touring medical offi-
cers, that is medical officers on tour.
They get the benefit from them.

Shri Priva Gupta: May I know whe-
ther the gangmen, the Khalasis and
other Class IV and Class III staff post-
ed at places where there is neither
any Assistant Surgeon, Railways nor
any other railway dispensary, when
they produce medical certificates from
private registered medical practition-
ners, get against such sick period leave
granted to them apgainst leave due to
them, or is such period treated as leave
without pay even though leave is due
to them?

Shri S, V. Ramaswamy: It is too long
and involved a question.

Mr, Speaker: He may put it again
in order to make it more clear.

Shri Priya Gupta: When it is not
possible for the Railways to provide
medical treatment and other ameni-
ties to each of the staff posted en
route and far away from the towns,
may I know whether in those cases
when the Class IV and Class III staff
obtain medical certificates after sick-
ness from private registered medical
practitioners, they are granted leave
due to them against the sick period or
they are forced to go on leave without

pay? And

Mr, Speaker: Still the hon. Member
is not satisfled with this questi«:m?
Let this be answered.

Shri S. V. Ramawamy: The certl-
ficates issued by private doctors are
scrutinised.
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Mr, Speaker: He is asking about
Class IV servants posted at places
which are distant from the location of
the hospitals, and he wants to know
whether, when they get medical certi-
ficates from private doctors, they are
entitled to get sickness benefits.

Shri S. V. Ramaswamy: Provided
the certificate is in order.

Shri Priya Gupta: They are forced
to go on leave without pav.

Mr, Speaker: Now the hon. Member
s miving some information,

_Shri Priya Gupta: Mostly they are
given LW.P. that is leave without
pay.

Mr. Speaker: Order. arder. If he
has annther guestion tn put, he might
formulate it and net make a state-
ment,

Shri Nambiar: Mav I know whe-
ther. in considering thess medieal
certificates  obtaineq from private
doctors, the Railway Ministry  will
follow the policy or the procodure
adopted by other Ministries ¢?  {he
Union Government?

Shri S, V. Ramaswamy: The policy
fol_]uwod by the Railway Ministry is
quite good and satisfactory.

Shri Nambiar: This is ne answer.
Whether they will follow it»

Mr. Speaker: The onswer is or
rather could have been in these terms
that it has a poliey of its own which
is distinct and it intends to follow
that.

Shri D. N, Tiwary: May I  know
whether the definition »f family is
very restricted and even necar relatives
do not come under that definition and
whether the Government iz going to
remedy it?

Shrl 8. V. Ramaswamy: Definition of
family has been laig down by the
Home Ministry.

Mr. Speaker: Next question. Shri
Kumaran.

371 (Ai) LSD-—-2.
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Shri Hem Barua: May I seek a clari-
fication? :

Mr. Speaker: From me?

Shri Hem Barua: From the Deputy
Minister. He said, provided the cer-
tiflcate is in order. What does he
mean by that?

Mr. Speaker: That is too long ago
since we were at that stage. Shri
Kumaran.

Technical Committee on  Telephone
Equipment

*396. Shri M. K. Kumaran: Will the
Minister of Transport and Communi-
cations be pleased to state:

(ay whether the Technical Com-
mittee appointed to go into the quc:-
tion of the type of telephonc equip-
ment to be used in future has sub-
mitted their report to Government;
and

(b) if so, what are their main
recommendations?

The Minister of Transport and
Communigations (Shri Jagjivan Ram):
(a) No,

(b) Does not arise.

Shri Kumaran: In the Third Five
Year Plan, the Indian Telephone
Industries have a development prog-
ramme estimated to cost Rs. 2.8 crores
and there is a proposal to establish a
second faclory in our country. May
I know, because of the delay in the
committee submitting their report,
whether this programme will be held
up?

Shri Jagjivan Ram: The Commitiee
was given a terms of reference which
was very important. Th v had to
collect information from  various
countries. They have done that and
I understand they are in the process
of drafting their report.

Shri Kumaran: The hon, Minister
Dr. Subbaroyan said in the House
during the last session that the report
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df the committee will be in his hands
by the end of April. May I know
why there is delay in submitting the
report?

Bhri Jagjivan Ram: As I have said,
they are in the process of drafting
their report and it is expected that
during the course of this month it
will be submitted,

8hri Kumaran: My other question
has not been answered: whether the
development programme will be held
up because of the delay in the com-
mittee submitting their report.

Bhri Jagjiwan Ram: The develop-
ment programme cannot be considered
unless we know what are the
technical improvements that we will
have to apply in the manufacture of
new improved equipment.

Bhri Maheswar Naik: May I know
whether the hon. Minister is satisfied
with the performance and efficiency
of the telephone equipment manu-
factured in the Indian Telephone
Industries Bangalore?

Mr. Speaker:

He is asking for an
opinion,

Shri Jagjiwan Ram:
matter of opinion.

That is a

Konkan Coast Line Service by
B.S.N. Co. Ltd.

+
{ Shri Dighe:
e398. J Slu'.i Nath Pai;
1) Shri Kajrolkar:
| Shri V. B. Gandhi;

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government are aware
that the Bombay Steam Navigation
Co. Ltd, has declared that it would
close its Konkan coast line service
after the monsoons if Government
does not permit an increase in the
passenger fare and grant its other
demands;

(b) what are the demands of the

Company;
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(¢) whether Government have
taken any decision in respect of these
demands; and

(d) how Government propose to
avoid the probable closure of the
Steamer Service?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): A state-
ment indicating the position in res-
pect of (a) to (d) is laid on the
table of the Sabha,

STATEMENT

(a) to (d). The
demanded that—

Company has

(1) the recommendations of the
Konkan Coastal Shipping
services Committee viz, an
immediale inecrease in  pas-
senger fares by 8¢7, an
interest-free loan from the

Central Government for pur-
chase of 3 new ships, an an-
nual subsidy of Rs. 1.89 lakhs
from the Govt. of Maha-
rashtra and a further increase
of 707 in fares when the new
ships are put into  service
should be acccpted; and

(2) till the new ships are com-
missioned, the Government
should reimburse to the Com-
pany the extra cost of repairs
of the ships over and above
the sum of Rs. 9.5 lakhs per

annum estimated by the
Committee.
However, with the recent merger

of Goa with Indian territory and the
consequent resumption of the steamer

_service to Goa, a new factor has been

introduced which necessitates a review
of the recommendations of the
Konkan Coastal Shipping Services
Committee for increase in fares and
subsidy to the Company, since one of
the important reasons given by the
Company for its losses was the sus-
pension of the service to Goa in 1955.
Meanwhile the company has informed
Government that unless its demands

are Immediately met, the steamer
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service would be discontnued w.ef.
1-6-62. Normally, this service remains
suspended during the monsoon period
from June to August in any case and
is resumed only from September,

The entire position is being examin-
ed in consultation with the Govt, of
Maharashtra and it is hoped that a
decision will be taken soon.

Shri Dighe: May I know whether
the popular demand for actual redue-
tion in passenger fares will be taken
into consideralion?

Shri Raj Bahadur: As a matter of
fact, the company which is running
this line is insisting on an increase.
A commitiee of enquiry was appoint-
ed. We have not been able to take
@& decision thereon in regard to the
proposed increase because  we  are
taking into account the various fac-
tors involved. 1 do not think we can
decrease the farces.

Shri Nath Pai: This company is in
the habit of holding a threat to close
down this line very often. In view
of this experience and in view of the
fact that nearly 800,000 to 1 million
people on the coast of Maharashtra
depend on and use this line which is
a vital factor in the industrial life of
Bombay, may I know what steps
Government propose to take includ-
ing perhaps the invoking of the
Essential Services Act to ensure the
running of this line?

Shri Raj Bahadur: It is true that
there is a big demand. It is also true
that the company has got a genuine
case so far as the cost of operations
is concerned. Its fleet is old. There-
fore, we appointed an officer -of the
rank and status of Shri P. S. Ran
who went into the whole question.
He has made certain recommenda-
tions. We have been trying to take
action on them in consultation with
the Government of Bombay. A

Shri Nath Pai: May I know whether
the Government will agree or is
contemplating to concede the com-
pany’'s demand to increase the fares
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even before the new ships are acquir-
ed in view particularly of the fact—
this is important; I am completing—
that what is euphemistically called
ships of the company are nothing
but floating cages?

12 hrs.

Shri Raj Bahadur: So far as the
recommendations are concerned, the
hon. Member might note that an
increase of 8 per cent in passenger
fares was proposed even before the
ships were acquired, and an addi-
tional T per cent increase after the
new ships are acquired. That was
the recommendation. But an impor-
tant factor, namely the liberation of
Goa has taken place. Ome of the
reasons why this inquiry committee
was appointed was that this com-
pany complained that because of the
stoppage of the services to Goa, ite
operations had become a losing pro-
position. Hence, on account of this
new factor having arisen, the matter
is being reviewed.

Shri Kajrolkar: In case an agree-
ment is not arrived at cen the
company and Government, do Gov-
ernment propose to start the shipping
operations through their own ship-
ping corporation or permit other
companies to operate the service?

Shri Raj Bahadur: We have receiv-
ed an alternalive offer from another
company about this matter. That
will also be taken into account. But
let me assure the House that we shall
see to it that the services which are
necessary are maintained somehow
or other, either through private com-
pany or, if need be, we may have to
ask the Government shipping corpo-
ration to look into this matter and to
see whether they can shoulder this
responsibility, and if so, how far.

Shri Sham Lal Saraf: In view of
the approaching monsoon season, are
Government prepared to give any
assurance that this service will not
break down?

Shri Raj Bahadur: The service will
always close down during the rainy
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season, from June to August. And it
starts again from about the 3lst
August or so. We shall try to see
that it is resumed in time,

Shri Nath Pai: Is there any truth
in the impression which is gaining
ground and -currency, and which is
being expressed in a large section of
the Marathi press that the company
has renewed its threat to suspend
the lines because when it threatened
in December last to suspend the lines,
an assurance was held out to them
that their demand for increasing the
fare would be considered after the
elections?

Shri Raj Bahadur: There is no
question of elections in this Over and
over again, this insinuation has been
made But I would like to repudiate
it. The point is, as has becn pointed
out by the hon. Member who sits
behind me, that we have got to {ake
into account the difficulties of the
travelling public as well. They want
that the fare should be decreased,
while the company wants that it
should be increased, and, therefore,
we are frying to strike a balance
somewhere.

Short Notice Question and Answer

Rail-Bus Collision near Dhanbad
_+.
[ Shri P. R. Chakraverti:
S.N.Q. 3.{ Shri Raghunath Singh:
| Shri P. C. Borooa:

Will the Minister of Railways be
pleased to state:

(a) what are the latest reports
relating to the number of casualties
resulting from the bus-train colli-
sion near Dhanbad level crossing;

(by what arrangements have been
made to hold an enquiry into the
incident and the steps Government
propose to take in this connection;

(¢) whether any relief has been
granted to the victims of the acei-
dent;
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(d) if so, in what form and to what
extent;

(e) when do Governmeni propose
to place before the House findings of
the Enquiry Committee;

(f) whether Government had
received earlier representations from
the people of Dhanbad with rogard
to the difficullics experienced by
them and supggesting the adoption of
somg improved methods in guarding
against such mishaps; and

(g) if so, whether Government
have taken any decision wilth regard
to the same?

The Deputy Minister in the Minis-
try ot Railways (Shri Shahnawaz
Khan): (a) Out of 46 persons involve
ed in the accident 18 have died. 20
sustained grievous injuries  and 8
minor. Three of the 28 injured per-
sons left the hospital on risk bond
at {heir own reqguest and s:ven per-
sons have been discharged by the
hospital. The remaining 18 p rsons
are still undergning treatment  in the
hospital.

{ls} A Senior Officers’ Joinl Enquiry
has bheen in progres since  2%-4-62.
Siutable action will be taken accord-
ing to the conclusions and recom-
mendations of the Enquiry Committee

(c) Yes, Sir.

(d) Rs. 2,430 have been paid in
cash as exr-gratia to the next of kin
of two of the dead persons and all
soriously injured persons of limited
means. Free madical aid is  also
being given to all the injured per-
sons.

(e) There is no such proposal so
dar.

(f) No

(g) Does not arise. However the
work to construct an over-bridge at
the level crossing has already been
included in the works programme for
1962-63.
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Shri P. R. Chakraverti: Is it a fact
that this form of accident involving
runaway wagons has occurred more
than twice during the last twelve
months?

Shri Shanawaz Khan: I require
separate notice.

Shri P. R, Chakraverti: Is it a fact
that near the railway crossing at
Dhanbad towards the goods wagon
shed therc is a sharp bend which
obstruets sight from the level cross-
ing. and light arrangements are neced-
ed 1o avoid surh dangers?

Shri Shahnawaz Khan: At this
level erussing, the visibility was good

and vis. 1 was not obstructed in any
way.

Shri P. C. Borooah: May I know
wheth the accident is considered to

have been caused  due to dircliction
of duty on the part of the railwav
employees?

Mr. Speaker: The inquiry  will
show whether that is so.

Shri Nambiar: The other day 1
asked whether that gate had a bell
or a ‘phone. The information was to
be supplied to us. May I know whe-
ther that informuation is  available,
because this is a very important fac-
tor in determining the actual cause
of the accident?

Mr, Speaker: The Inquiry will

‘have to find that out.

Shri Nambiar: 1 only want the
information as to whether there was
a bell or ‘phone or not.

Shri Shahnawaz Khan: Precise
information has not yet been made
available. But I might tell the hon.
Member that it is a manned level
crossing. But this accident took
place when the gate was opened,
when no train was expected to arrive;
only the coupling broke and the
wagons rolled back. That was what
led to the accident.

Shri Nambiar: My question was
specific. It is known that this is =
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manned gate. My question is whe-
ther there was a bell or ‘phone for
that manned gate. That is a very
important factor.

Shri Shahnawaz Khan: The infor-
mation is being collected.

Shri S. M. Banerjee: Since the
casualtics are quite a large number
and it is a major accident, may I
know whether even after this inquiry
there will be a judicial ingquiry to go
into the causes of this accident?

Mr. Speaker: That has to be seen
afterwards.

Shri Shahnawaz Khan: A senior
scale officer is making the inquiry.
Tha: should suffice.

Shri P. R. Chakraverti: Do Gov-
ernment think of introducing some
mechanical safeguard against  the
danger of wagons rolling down the
track In the process of shunting or
ntherwise?

Shri Shahnawaz Khan: We have a
safeguard there, When shunting is
being done, the points at a particular
site are set for the slip siding so that
if the wagons roll back, they are
automatically takin to a dead end
where they derail

Shri Priva Gupta: May [ know
whether on the level crossing itself
the gradient continues and whether
as per the terms this gate is to be
kept closed when there is no traffic?
Also what class of gate was it and
what were the duty hours as per the
roster drawn according to the emp-
loyment regulations for the gale man
there?

Shri Shahnawaz Khan: It is a very
busy gate. It is an ‘A’ class type
gate. The number of hours of duty
is 8.

Shri Priva Gupta: I also asked
whether the gradient of the railway
line continues up to the point of the
level crossing and was i not required
that the gate should be closed even
when there is no traffic from outside



2263 Written Answers

and it is opened only when traffic
comes,

Shri Shahnawaz Khan: Traffic was
there. That was why the accident
took place. I admit there is a slight
gradient.

Mr. Speaker: The question is whe-
ther this crossing is of such a nature
that it ought to remain closed unless
there is some traffic coming.

Shri Shahnawaz EKhan: No. As I
submitted, it is a very busy level
crossing and when trains are not
passing, it has to be kept open.

Shri Priya Gupta: Does the gradient
continue up to the level crossing?

Mr, Speaker: Order, order. I am
passing on to the next item,

WRITTEN ANSWERS TO QUES-
TIONS
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Harnessing of Narmada Waters

%390, Shri Vidya Charan Shukla:
Will  the Minister of Irrigation and
Power be pleased to state:

(a) whether it is proposed to set up
an autonomous authority to under-
take work of harnessing walers of
Nurmada and generale power on re=-
gional basis;

(b) whether State Governments
concerned have accepted this propo-
cal: and

f¢) by what time this authority is
likely to come into being?

The Minister of Irrigation and Power
(Hafiz Mohammad Ibrahim): (a) Such
a proposal has been under considera-
tion.

(b) The State Governments con-
cerned have agreed to the Central
Government examining such a propo-
sal.

(¢) The Government of India bave
decided to appoint an Officer on
Special Duty to work out the detafls
of the scheme and the authority to
be set up after discussions with the
State Governments directly concern=-

ed as well as those in the region. He
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is expected to submit his report with
a period of three months. Further
action in the matter will be consider-
ed thereafter.

Second Shipyard at Cochin

*39]. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the latest position with regard
to negoliations with U.K.,, West Ger-
many, Japan and Sweden for setting
up the Second Shipyard at Cochin; and

(b) the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Negotiations are still in progress.

Ticketless Travel in Northern Railway
in O.P.

#3292, Shri E. Madhusudan Rao: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that a Mag-
istrate, a few teachers and students
and Railwavs employees were among
the 300 persons arrcsted for travelling
without ticket in Northern Kailway on
11th April, 1962 near Unnao in UP,;

(b) if so, the action taken by Gov-
in respect of these empolyees; and

(¢) the total fine collected on the
particular day?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes, the incident occurrred on
gth April 1962 and not on 11th April,
1962.

(b) Besides the recovery of fares
and excess charges due, the cases of
Railway employees have been taken
up for appropriate disciplinary action.

(c) Rs, 741:25 nP.
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Caravelles for IAC

( Shri Liladhar Kotoki:

| Shri Warior:

J Shri Vasudevan Nair:
Shri M. K. Kumaran:

[ Shri Bhagwat Jha Azad:
Shri A. S. Saligal:

*339.

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether the Indian Airlines Cor=
poration has finalised details for the
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purchase of medium-range Caravelles
aircrafts for operation on the trunk
routes:

(b) the economy expected from the
introduction of these aircrafts; and

(c) the routes on which these air-
crafts will be operating?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c). After
a study of the traffic trends on the
trunk routes, the Indian Airlines Cor-
poration have come to the conclusion
that a larger aircraft than the Vis-
count—a jet with a seating capacity of
about 80—is needed to meet the grow-
ing demand on the trunk routes. After
examining the suitability of different
types of jet aircraft available for the
purpose, the Board of the Corpora-
tion have approved of the purchase
of the French manufactured Caravelle
VI-N aircraft.

Paradip Port

*400. Shri Surendranath Dwivedy:
Will the Minister of Tramsport and
Communciations be pleased to slate:

(a) whether any fresh allocation
has been made to develop Paradip as
a major port;

(b) whether the Government of
India propose to undertake the res-
ponsibility of completing schemes for
which money has already been pro-
vided by the Centre; and

(¢) the amount spent so far out of
the allocations made for Paradip and
the nature of the scheme and works
that are being carried on?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): A state-
ment giving the required information
is laid on the Tahle of the Sabha.

STATEMENT

(a) The amount earmarked in the
Third Five Year Plan for the deve-
lopment of Paradip port is Rs. 154
crores to cover the first and second
priority works recommended by the
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Intermediate Ports Development Com-
mittee. This is intended to enable
Paradip to handle a traffic of 55 lakh
tons per annum, consisting of §
lakh tons of iron ore ang 05 lakh
tons of other cargo. No further sums
have been earmarked for the deve-
lopment of Paradip fo handle larger
quantities of iron ore, pending the
results of the studies which the Plan-
ing Commission had considered
necessary.

(b) No. The State Government will
execute the schemes as  they are in-
tended for developing Paradip as an
Intermediate Port.

(c) A sum of Rs. 416 lakhs was
spent upto 31st December 1961 on
investigations, model study, acquisi-
tion of a barge, temporary sheds for
labour, repairs to Port Ofce build-
ing and construction of a building
arrangements for water supply, tem-
porary workshop and shipway and
stacking yard for iron ore.

Railway Line from Pathankot to
Jammu

[ Bakshi Abdul Rashid:
*401. { Shri Abdul Ghani Goni:
| Shri Inder J. Malhotra:

Will the Minister of Railways be
pleased to state:

(a) what steps are being taken to
extend Railway line from Pathankot
to Jammu; and

(b) whether it is being completed
during the Third Five Year Plan
period?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). The rail line from Pathan-
kot to Madhopur (805 miles) was
opened to traffic in November, 1953.
Further extension of this line from
Madhopur to Kathua (54 miles) in-
cluding a bridge across the river Ravi,
which is included in the Third Plan,
is under construction. This line is
expected to be completed during Third
Plan period. Further extension of the
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line upto Jammu is not included in
the railway's programme of construe-
tion of new lines during the Third
Five Year Plan.

Landless Agricultural Labour

*402. Shri Hari Vishnu Kamath:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the volume of landless agricul-
tural labour in the country as on the
1st April, 1962.

(b) whether land pifted to the
Bhoodan leader, Shri Vinnoha Bhave
has been distributed amcay sueh land-
less iubourers; and

(¢} if so. the acreage thercof, the
basis of dictribution. and the arrange=-
ments made for its proper cult.vation?

The Minister of Food and Agricui-
ture (Shri 8. K. Patili: {a) This in-
formation mav be avaiiable after the
propoced Rural Labour Enquiry is
complceted.

(b)) and (e). The Akhil Bharat Sarve
Seva Sangh has reported that upto
315t December 1961, &7 lakh acres
had been distributed to about 3 lakh
familics for cullivation. In some
cases financial  assistance has  also
been made available to the allottees
for the cultivation of lands.

Requirement of Fertilisers

*403. Shri Maheswar Naik: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whaut is the existing requirement
of fertilizers of the country;

(b) to what extent the demand is
being met from from the indigenous
sources; and

(c) how and when the country is
expected to be self-sufficient in this
regard?

The Minister of Food and Agricul-

ture (Shri S. K. Patil): (a) to (¢).
A statement is laid on the table of

the Sabha.
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STATEMENT

Requirements  Extent to which

Plan Nu-.  (1962-.3, the demand is
trients being met from
indigenous
sources
(Tonnes) (Tonnes)
N 5,89,000 34%
P, Oy 1,20,633* 1007,
K; O 55,800 Negligible

*Provisional demand. The final
demand which is_being collected 18
expected to be lower.

(c) Nitrogenous: Several projecis
for erection of fertilizer plants have
been licenced|approved in the Private
and Public Sectors to establish a
capacity of over 1 million tonnes of
Nitrogen by the end of the Third Plan
to meet an expected demand of 1
million tonnes. They are in different
stages of completion but the actual
production by 1965-66 is ecstimated to
be above six and a half lakh tons,
The country is expected to be sclf-
sufficient in the course of the Fourth
Plan.

Phosphatic:—The  current . pro-
duction is sufficient to meet the de-
mand. The licensed capacity will be
sufficient to meet the demand during
the Third Plan period.

Potassic:—Some pilot projects for
the production of potash from marine
resources within the country are under
consideration but it will be sometime
before they can be ready for :uccess-
ful exploitation on a commercial
scale.

Strike by Calcutta Dock Werkers

{ Shri Mohammad
404, { Elias:
| Shri Basappa:
Will the Minister of Transport and
Cemmunicatlons be pleased to state:
(a) whether it i3 a fart that ten
thousand cargo and coal cock woikers
went for 24 hours strike on the 16th
April, 1962 at the Calcutta Port;
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(b) whether it is also a fact that
minimum recommendations which
were made by Jeejeebhoy Committee
for thesc workers have not besn im-
plemented so far; and

(e) if so, what steps Government
intend to take?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). A statement is laid on the Table
of the Sabha.

STATEMENT

(a) Approximately_5,4C0 cargo and
coal dock shore workers struck work
at the Calcutta Port from 6 amM. on
the 16th April, 1962 to 6 A.M. on the
17th April, 1962,

{b) and (c). A scale of Rs. 30—
4—35 had originally becn adopted by
the Calcutta Port Commissioners for
their piece rated ‘A’ category shore
workers for the purpose of calculat-
ing leave salary and Provident Fund
benecfits. The Classification and Cate-
gorisation Committce which submitted
its Report last year recommended that
a monthly time scale of Rs. 30—1—
40 might be adopted instead. ‘This
recommendation has been accepted
by the Commissioners and has already
been implemented in respect of leave
salary for lcave taken within  the
period from the 1st October, 1957 to
the 28th February, 1962, The work of
similarly adjusting thes Provident
Fund contributions on the basis of
the revised scale in resprct of those
workers who were on duty during
this period has been taken in hand
by the Port Commissioners.

Nalagarh Committec Report

*405. Shri Inder J. Malhotra: Will
“he Minister of Food and Agriculture
be pleased to state:

(a) what further progress has been
made regarding the implementation
of Nalagarh Committee recommenda-
tions; and

(b) whether Government have
taken any final decision regarding the
ercation of the All-India Agricultural
Service?
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The Minister of Food and Agricul-
ture (Shri S, K. Patil): (a) A state-
ment is laid on the Table of the
Sabha. [See Appendix, I, annexure
No. 65). -

(b) The question of creation of anm
All-India Agricultural Service is being
examined.

Near Famine Conditions in Mysore

*406. Shri 8. Swamy: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether he has received any
reports from Mpysore State that in
some talukas of Raichur, Bellary,
Dharwar, and Belgaum districls ncar
famine conditions are prevailing con-
tinuously for three years;

(b) whether any aid or Erant has
been given to State of Mysore for
famine relicf works in that State;
and

(¢) if so, how much and in what
form?

The Minister of Food and Agricul-
ture (Shri 5. K. Patil): (a) No Sir,
-

(h) and (c). Do not arise.

Generation and Distribution of
Electricity
( Shri Harish Chandra
| Mathur:
*#407. { Shri M. L. Dwivedy:
Shri §. C. Samanta:
Lﬁhri Bibhuti Mishra:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have for=-
mulated any policy in respect qf
generation and distribution of electric
power; and

(b) to what extent power genera-
tion and distribution has been allow-
ed to private scctor during the last
three years and on what terms and
conditions?

The Minister of Irrigation and Power
(Hafiz Mohammad Ibrahim): (a) Yes;
Sir.

(b) Licences for generatior. and dis- .
tribution are granted by State Gov-
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ernments.  Information abcut the
number of such licences, if any, given
and their terms and conditions, is not
available.

Levy on Shipments from US.A,

*408. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to siate:

(a) whether the Fieight Tuvestiga-
tion Burean took up the question of
abolition of the additional levy of
$4 per ton on shipments from U.S.
to Indian ports recently; and

(b) if so, what was their ;:iet-ision in
the matter?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b} The Conference have not agreed
to abolish the additionals. The Froight
Investigation Bureau, however, will
take up the ouestion again and con-
tinue its efforts for the abolition of
the additional levy.

Modernisation of Bombay Port

“409. fS‘!hr‘{ D. C. Sharma:
1\ Shri Nath Pai:

Will the Minister of Transport and
Communications be pleascd to state:

(a) the latest position with regord
to the action taken on Mr. Posthuma’s
report on modernisation of Bombay
Port;

(b) the dctails thereof; and

{¢) the reasons for delay?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Mr. Posthuma's recommenda-
tions on the Dock Modernisation
Scheme have been broadly accepted
by the Bombay Port Trust. Based
on his recommendations, the Port
Trust has prepared a revised scheme.
This scheme was approved in prin-
ciple by the Trustees of the Bombay
Port at the meeting held on the 6th
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February 1962. Detailed designs 2nd
estimates will have to be prepared by
the Port Trust and approved by Gov-
ernment before work on the scheme
is started. The Port Trust has sought
Government sanction for the scheme.
The Internationa] Development Asso-
ciation has bcen approached for a
lcan for the foreign exchange required
for executing this scheme and other
Bombay Port Trust schemes covered
by the Third Five Year Plan.

(c) Docs not arise,

Foodgrain Price

+410 [ Shri E. Madhusudan Rao:
"\ Shri D. C. Sharma:

Will the Minister of Food and
Agriculture be pleased to state:

ta) the reasons for increase of
foodgrain rates in the country; and

(h) the steps taken by Government
to check the ever-increasing prices?

The Deputy Minister in the Ministry
of Food (Shri A. M, Thomas): (a) and
{b). Except for seasonal fluctuations
in prices and some small rise in iso-
lated areas, there has been no appre-
ciabie rise in the prices of foodgrains
in the country. The prices have, in
fact, been ruling generally at rea-
sonable levels since 1961 and the per-
siateint upward trend which had pre-
sented a serious problem to the Gove
ernment during the earlier years has
neen checked. The Goverminent  are
distributing substantial quantities of
fondgrains from Central stocks and
thizs has a salutary cffect on the prices
of foodgrains in the open market,

LA.C. Aircrafts

; ( Shri Bibhuti Mishra:
Shri Raghunath Singh:
J Shri Bhagwat Jha Azad:
*411. { Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri A. S, Saigal:
\VShri Vidya Charan Shukla:

Will the Minister of Transpori and
Communications be pleased to state:
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(a) whether it is a fact that Iadian
Airlines Corporation is negotiating
for borrowing Carvelles or other air-
crafts from some European airlines;

tb) if so, the reasons for borrow-
ing:

(¢) whether any agreement has
been reached;

(d) if so, on what terms; and

(e} which are the foreign com-
panies involved in the deal?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (e). As in-
dicated in reply to Starred Question
No, 399, the Board of the Indian Air-
lines Corporation have approved of
the purchase of Caravelle VI-N air-
craft to meet the growing traffic de-
‘mand on the trunk routes. If and
when the Corporation acquire  such
Lbigger Jet aircraft, they propose, in
the interest of economic operation, to
lease out some of the aircraft to a
foreign airline  during the summer
months when the traffic demand in
India is lean and to take on lease
from them similar aircraft during
winter months when the demand for
traffic in India is greater.

Air Services to Kashmir

*412. Bakshi Abdul Rashid: Will
the Minister of Transport and Com-
munications be pleased to state:

{a) the number of daily flights run
by Indian Airlines to Kashmir from
various aerodromes in the country;

(b) whether there is a pruposal to
increase the flights in view of the
rush of passengers, particularly in
summer season; and

(¢ whether the Viscount flights can
also be increased as the Dakotas can-
not get the height in case ¢f bad
weather?

The Deputy Minister In the Minis-
try of Transport and Commaunications
(Shri Mohiuddin): (a) to (c). During
the Winter season, Indian Airlines
Corporation usually operate one
Dakota service between Delhi and
Srinagar via Amritsar/Chandigarh and
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Jammu. IDuring the Summer months,
this service is supplementied by the
following Viscount services:—

. fa) A daily Viscount flight depart-
ing Delhi at 0800 hours for Srinagar
tdirect),

_ (b) A daily Viscount flight depart-
ing Dethi at 1130 hours for Srinagar
(direct).

Extra Department of Staff of P. & T.

[ Shri A, K. Gopalan:
*413. { Shri Bhakt Darshan:
| Shrimati Vimla Devi:

Will the Minister of Transport and
Communications be pleased to sizte:

(a) whither the recommendations
of the Rajan Committee on the Extra
Departmental Staff of the Posts and
Telegraphs Department have been
implemontod in full;

(b} if not, the reasons therefor;

(¢} whether the new scaies of pay
and allowances have not been ‘'made
applicable to the Extra Departmental
Staff; and

(d) if so, the reasons therefor?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a)
No.

(b) Out of the total number of 100
recommendations 63 were  accepted
by Government in full, 24 with modi-
fications and 13 were rejected.

(¢) No new scales of pay were
sanctioned for the ED. Staff but the
allowances which were recommended
by the Rajan Committee were made
applicable to them.

{1} Does not arise.

Minor Irrigation Works

*414. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be

pleased to state:

(a) whether Government have taken
certain measures to lower the cost of
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putting up minor irrigation works
and accelerating the pace of their
execution; and

(b) if so, whal are these measures?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): (a) and (b).
Implementation of minor irrigation
schemes is the respdnsibility of the
Stale  Governments. The Central
Government  has only an  advisory
role in the matter. However, with a
view to increasing  efficiency and
cffcling  economy in  construction
methods, design, operation of irriga-
tion works and use of irrigation water
in the fields, two Centrally Spon-
sored Schemes, one on Research and
the other for training on Minor Iimira-
fion & Water Use have been included
in the Third Plan.

2. Necessary measures Lo be taken
for a~celerating the tempo of minor
irrigation  programme  during  the
Third Plan period by strengthening
the fechnical and organisational  side
and alze Ly conducting suitable eur-
veys,  woere discussed with all  the
Stat+ Governments in the three Re-
gional Minor Irrigation Conferences
held at Bangalore, New Deihi  and
Bhubaneswar in October. 1961 and
the States were requested to take
necessary action.

Breakdown of Power Supply in Delhi

*415. Shri Iarish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the enquiry into the
frequent breakdown of power supply
in Delhi has been finalised;

(b) if so, whether a copy of the
statement  showing the conclusions
arrived at will be laid on the Table;
and

{e) whether Government are now
in a position to assure non-interrupt-
ed supply?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
(a). No, Sir,

(b) Does not arise,

(c) The responsibility for tnis is
that of the Delhi Electric Supply
Undertaking which is striving its ut-
most to ensure reliable supply of
power {o its consumers.

sporg Stadium al Sahdol on S E, Kiy.

2L Dt Vidya Uharan shokla v,
e Minisler o Railways twe oo
Loy Stale

(a) whether undue delay is being
occasioned in construction of sport
Stadium at Sahdol situated on the
Bilaspur-Katni Section of the South
Eastern Railway; and

(b) if so, whal remedial action is
being taken in this behalf?

The Deputy Minister in the Minis-
try of Railways {Shri Shahnawaz
Khan): (a) and (1 ). The estimated
cost of the work is Rs, 40,000, which
has been proposed to be shared
cqually between the Railway and the:
State  Government. The Railway's
portion of the cost has already been
sanctioned. But!, the sanction of the
State Government is still awaited for
their sharc of the cost. The matter is
being pursued with them.

Construction of over'under Bridges in
Raipur, Jabalpur and Bhopal

Charan Shukla:
of Railways be

525, Shri Vidya
Will the Minister
pleased to state:

(a) How many requests have been
received by the Railway Board for
construction of over and under bridges
in Raipur, Jabalpur and Bhopal; and

(b) whether a statement will be laid
on the Table giving the present posi-
tion of each of these cases?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Provision of overlunder
bridges in replacement of the level
crossings from part of the State Plan.
The Government of Madhya Pradesh

* has tentatively included in their list of

over/under-bridges during the Third
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Five Year Plan, one road over-bridge
at Jabalpur and two road over-bridges
at Bhopal. The State Government has
‘not, however, furnished the relevant
«data for designing the bridges; nor
have they indicated the particular
vear in which they would be able to
allot funds for their share of the cost.
The State Government has not spon-
sored the scheme for a road over/
under bridge near Raipur in replace-
ment of the existing level crossing at
‘mile 515/9, due to limitation of funds.

Concessional freight for Export on
N. Railway

526. Shri D. R. Chavan: Will the
Minister of Railways be pleased to
state how many businessmen applied
for concessional freight for export pur-
poses over Northern Railway during
the last 3 years and how many utiliz-
ed the facilities?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
31 and 9 respectively as detailed in
the statement laid on the Table of the
Lok Sabha, See Appendix I, annex-
ure No. 66].

Over/under Bridge near Safdarjang
Airport. New Delhi

527. Shri E. Madhusudan Rae: Will
the Minister of Rallways be pieased
to state:

fa) whether Government have re-
ceived any representation from the
public for the construction of an un-
der-bridge or over-bridge at the Rail-
way crossing near the Safdarjung Air
TField. New Delhi;

(b) if so. the time by which the
work will be started; and

(c) if the reply to part (a) above
-be in the negative whether Govern-
ment have any proposal for the cons-
work will be staried; and

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
‘swamy): (a) Yes, Sir.

(by and (c). At a meeting held on
17-6-1958 which was attended by re-
-presentatives of Ministries of Works,
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Housing and Supply, Transport, Home
Affairs, and Finance and representa-

tives of C.P.W.D., Delhi Municipal
Corporation, New Delhi Municipal
Committee and Delhi Development

Authority, this question wag discussed
at length. Construction of an over-
bridge was not considered feasible due
to proximity of the aerodrome. Cons-
truction of a sub-way, which was ex-
pected to cost Rs, 50 lakhs was ruled
out on reasons of financial stringency.
Subsequently in 1959, further investi-
gations revealed that a sub-way was
not feasible due to high sub-soil water
level. The proposal has not been
finalised by the Road Authority.

Dindigul-Gudalur Railway Line

528. Shri Malaichami: Will the
Minister of Railways be pleased to
state:

(a) whether the construction of the
proposed Dindigul-Gudalur railway
line in Madras State will be taken up
during the Third Five Year Plan
period; and

(b) if not, the impediments in its
implementation?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No.

{(b) The proposal is not included in
the railway's programme for the Third
Five Yeur Plan. The financial re-
being limited there is no possibility of
this linc being considered for cons-
truction during the Third Plan.

1I.M.F. Loan for Development of
Railways

529. Shri E. Madhusudan Rao: Will
the Minister of Railways be pleased
to state:

a) whether the- Government of
India have approached the Interna-
tional Monetary Fund for a loan of
950 lac dollars for the development of
Indian Railways during the Third Five
Year Plan period:

(b) if so, the details thereof; and
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(c) the details of the developments
to be taken in Indian Railways?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
EKhan): (a) No.

(b) and (c). Do not arise,

‘Over Bridge on Railway Crossing at
Sagar Station

530, Shri J. P. Jyotishi, Will the
Minister of Railways be pleased to
state:

(a) whether it ig a fact that Gowv-
ernment had decided to put up rail
over bridge at the railway crossing
at Sagar Station on Katni-Bina branch
in the Central Railway;

(b) if so, whether the amount
necessary for the execution of the
work had been budgeted for;

(¢} whether the local authorities
have agreed to fulfil their part of obli-
gation when the work by the Railways
is completed; and

(d) when the work is likely to be
taken up?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) to (d). Schemes for
over/under bridges in replacement of
leve] crossings form part of the State
Plan.

In September, 1961 the Government
©of Madhya Pradesh had recommended,
along with other schemes, the scheme
for an overbridge at Saugor on Katni-
Bina road at mile 656/6 during the
“Third Plan period. In November, 1961
the State Government had indicated
that they would include this scheme in
their own programme during the 4th
yvear of the Third Five Year Plan,
subject to aavilability of funds for
this work along with other Plan items.
The Central Railway Administration
will include this work in the Rail-
way’'s Annual Work Programme for
1064-65 on receipt of a definite deci-
sion from the State Government.

Howrah-Ahmedabad Train via
Bilaspur

531, Shri J. P. Jyotishi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fcat that there
has been a long standing demand for
the running of an Express or Mail
train between Howrah and Ahmeda-
bad via Bilaspur, Katni, Bina and
Bhopal; and

(b) whether Government will expe-
dite the fulfilment of this long-felt
need of the people?

The Deputy Minister in the Minis-
try of Railways (Shri Shabnawaz
Khan): (a) and (b). There has been
a demand for the introduction of a
Mail or Express train between Howrah
and Ahmedabad via Bilaspur, Katni,
Bina and Bhopal, but it is not feasible
to introduce such a train at prescat for
lack of traffic justification, and spare
line capacity on certain scctions of the
route suggested.

New Station on Bina-Kota Section

532, Shri J. P. Jyotishi: Will the
Minister of Railways be pleased to
state:

(a) whether it js a fact that there
has been a long standing demanc for
establishing a station at gate number
8 (Semarkhedi) on Bina-Kota seclion;
and

(b) whether the Government will
expedite the construction of the said
station so as to remove difficulties of
the passengers?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
{a) There is already a Train Halt at
Semarkhedi. Requests for the conver-
sion of this Train Halt into a flaz sta-
tion have been received.

(b) It is proposed to provide a cros
sing station at this site with necessary
amenities during the current financial
Year.
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Murine Products Processing Training
Centre, Mysore

533, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

fa) the latest position of negoti-
ations between India and Japan for
establishing a Marine Producis Pro-
cessing Training Centre in Mysore
State; and

(b) the stage at which it stands at
present?

‘The Minister of Food and Agricul-
ture (Shri S. K. Patil): (a) and (b).
Aqn agreement for the establiahment of
a Marine Products Processing Training
Centre at Mangalore (Mysore 3tate)
with the assistance of the Government
of Japan was signed on 31-3-1967.

Development of Horticulure in MP,

534. Shri V. B. Deo: Will the Minis-
tes of Food and Agriculture Lo picas-
e to state the sum of money given by
way of #rants and loans for tlie de-
veropent of horticulture inm Modhya
Prade:h State during the years 1959-
60 and 1960-61 with particular refe-
rence to Raigarh District?

The Minister of Food and Agricul-
ture (Shri 8. K, Patil): Informalion
ha: been called for from the Madhya
Pradesh Government and will be plac-

ed on the Table of the Sabha on re-
ceipt.

New Rail Links
535. Shri V. B, Deo: Will the Minis-
ter ol Railways be pleased fo alsie:
(a) whether there is a proposal for
rail links between the following:
(1) Ranchi to Barwadih:
(ii) Barwadih to Bilaspur via Jas-
pur; and
(i1i) Chanda to Jagadalpur; and
(b) if not, what action Guvern:nent
propos2 to take for opening of the in-
terior?
The Deputy Minister in the Ministry
of Ra; ways (Shri S, V. Ramaswamy):
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(a) None of these proposals is in-
cluded in the railways' programme for
constiuction of new lines during the
Tuird Five Year Plan.

(b) The financial resources being
limited, there is no possibility of these
lines being considered for construe-
tion during the Third Plan

Cashew Plantation in Madras

536. Shri Rajaram: Will the Minis-
ter ol Food and Agricullure be pleas-
ed tn state:

(a) the amount sanctioned for
cashew plantation in Madras State
during the Second Plan period: and

(b) the progress achiceved so  far,
if any?

The Minister of Food and Agricul-
ture (Shei 8. K. Pati). (a) A provi-
sion of s 41-16 Jukhs was made for
cashew  plantation (both ‘forest and
non- orest) in Madras State  during
the 2nd Plan period ont of which the
Stule Government is repoeried to have
spent about Rs 2625 lakhs,

(h) Near.y 59,000 additions! acres
were brought under the erop during
the Second Five Year Plan,
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Co-operative Societies in Manipur

538. Shri Rishang Keishing: Win
the Minister of Community Develop-
ment, Panchayati Raj and Coopera-
tion be pleased to state:

(a) th_e number of cooperative socie-
ties registered upto date in Manipur;

(b) the number of cooperatives
liquidated;

(c) comparative figures of the co-
operative societies in hills and valley
of Manipur;

(d) whether the working of the
societies is satisfactory; and

(e) if not, measures suggested and
taken to improve the sccieties?

The Deputy Minister in the Ministry
of Community Development, Pan-
chayati Raj and Cooperation (Shri B.
S. Murthy): (a )to (e). Necessary in-
formation is being collected and will
be laid on the Table of the Sabha
shortly.

Road Mileage

539, Shri D. R. Chavan: Will the
Minister of Transport and Communi-
cations h¢ plecased to state the present
road mileage (all-weather) for the
country as a whole and for each
State soparately?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): A state-
ment giving the requisite information
is laid on the Table of the Lok Sabha.
[Sce Appendix I, annexure No. 67].

Railway Mileage

540. Shri D. R. Chavan: Will the
Minister of Railways be pleased to
state the present railway mileage per
100 square miles for the country as a
whole and for each State separately?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Information about the length
of the Railway lines is not compiled
State-wise but Railway-wise and as
such the details of railway %ength pet

371(A1)LSD-—-3.
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100 square miles by States are not
available.

For the country as a whole, the
route mileage of railway lines per
hundred square miles of the area was
2:81 during 1960-61.

Statistics of Railway mileages for
each Railway administration are pub-
lished annually in the Report by the
Railway Board on Indian Railways—
Volume 11 (Statistics), copies of which
are available in the Parliament
Library.

Incentive to Railway Staff

541 Shri Shashi Ranjan: Will the
Minister of Railways be pleased to
state:

(a) whether any incentive is given
to the staff for cfficicnt and honest
working:

(i) for right-lime running of
train for a certain period;

(ii) for their endeavour Lo save
coal or other lubricants in
covering certain  distances
keeping in view the enhanced
life of tools and plants they
handle;

(iii) for having not met with any
accident within certain period;
and

(b) if not, whether there is any
proposal to introduce it?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No Sir. “Efficiency
shields” are, however, awarded to the
most efficiently operated District or
Division of a railway as an incentive
for the staff to improve their eificien=
cy and to foster a spirit of competition
amongst them. This is a collective in-
centive for all staff concerned and
award of these shields is based on the
performance pertaining to the various
factors referred {o by the Member.

(b) No other proposal is under con-
sideration.
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Passenger Booking on Tata-Kharagpur
Section of Southern Railway.

J Shri Subodh Hansda:

542. 3 shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether Govermment are aware
that passenger booking remains stop-
ped in most of the days during the
current months in Tata-Kharagpur
Section in South Eastern Railway;

(b) whether this is due to over-
crowding or any other reason;

(c) how the census for overcrowd-
ing is taken; and

(d) whether any measures  have
been taken to remove the overcrowd-
ing of passengers in South Eastern
Railway?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Except on a few iso-
lated occasions, passenger booking
was open on all the days during the
months of January, February and
March, 1962,

(b) Booking stopped was due to
undue overcrowding.

(¢) Figures of overcrowding are
arrived at every half year on the
basis of occupation rccorded over a
period of 7 days at important stations
by experienced enumerators.

(d) With the progressively mount-
ing volume of essential goods traffic
on the South Eastern Railway, it has
not been found possible to consider
introduction of additional passenger
trains, The mail and express trains
on this Railway are already running
with maximum permissible loads.
Steps have, however, been taken to
augment loads of passenger trains,
consistent with the availability ot
room and resources.
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Howrah-Amta and Howrah-Sheakhala
Light Rallways

[ Shri S. C. Samanta:
543. 4 Shri Subodh Hansda:
| Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Committee on Petitions of the Lok
Sabha, have recommended the na-
tionalisation of Howrah-Amta and
Howrah-Sheakhala Light Railways in
West Bengal;

(b) if 8o, wint are the reactions of
Govern,~¢at in the matter; and

(c} whether the increase in rates
and fares in those two Light Railways
as complained of by the public in
general, has been investigated?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes Sir;

(b) The Central Government has
no contractual right to purchase these
railways. The powers to purchase
these lines vest in the local District
Boards, under contracts between them
and the Light railways, Apart from
this, the Government's general policy
in the matter of nationalisation of the
Light railways is that in order to
create additional rail transport capa-
city under the Plan, all available re-
sources should be utilised on creating
new assets rather than on the acqui-
sition of already existing ones.

(c) A statement is laid on the Table
of the Lok Sabha.

STATEMENT

Complaints have been received only
in respeet of the fares chargeable on
these Railways.

The bases of farcs in force over
these Light Railways were sanctioned
by the Central Government in April,
1951, since when there has besn no
change except the temporary levy of
passenger fare tax from 15-9-1957 to
31-3-1961 and the adjustment conse-
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quent on conversion into metric units
effected in 1960, and the applicalion
of the rule regarding rounding off of
distances and fares and the fixation of
a minimum charge per ticket. The
increase on account of the passenger
fare tax was discontinued on  3lst
March 1961.

The bases of passenger fares charg-
ed over thes: Railways have been
gencially higher than those on  the
Indian Government  Railways, as
these Railways comprise of short
lengihs and their working expenses
are relatively higher than the work-
ing expenses of much vaster Governa
meni Railways.

Coal for Railways carried by Coastal
shipping .

544. Shri Raghunath Singh: Will the
Minister of Transport and Communi-
cations he pleased {o slate the tonnags
of coal lifted by coastal shipping for
the consumption of Railways in  the
yuears 1952 and 19577

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): The in-
formation is being collected and will
be laid on the Tahle of the Sabha in
due course.

Sailing Vessels

545. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be plcased to state the
number of sailing vessels in India at
prescnt and how many of them are
mechanised?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): About
2,500; of these 87 are mechanised.

Rihand Dam

546. Shri Raghunath Singh: Will
the Minisier of Irrigation and Power
be pleased to state:

(a) whether a plan to beautify

'Rihand Dam site for 15 lakh rupees
has been approved by Government?

(b) it so, the details thereof?

The Minister of Irrigation and
Power (Hafiz Mohammed Ibrahim):
(a) Yes; Such a plan has been ap-
proved by the Government of Uttar
Pradesh.

(b) In the levelled portion of land
near the Power House and extending
along the right bank of the Rihand
river, features on the lines of those
of the Brindaban Gardens of Mysore,.
such as fountains in various forma-
tions, illuminated at night, pivilions,
lawns, flower-beds ete., would be pro-
vided. In the slopes near-by, provi-
sion has been made Por laying ter-
races and cuncties ete., with Jhilmil
falls, forming water effects. In addi-
tion, clevated viewing spots would be
developed where visitors could sit and
get a perspective view of the dam
and the power House and other fea-
tures. In the slopy ground along the
left bank of the river, the treatment
would be mainly of plantation so
arranged as to prescnt a panoramic
view from the top of the Dam and
from the right bank near the Power
Housc.

Malaria Eradication Evaluation Con-
sultative Committee

547. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:

(a) whether it has been suggested
that a Malaria Eradication Evaluation
Consultative Committee be appointed
for continuous appraisal in the fields
of communicable diseases; and

(b) if so, the reaction of Govern-
ment in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) The Confercncee of inter-
national Health Agencies held on the
2nd April, 1962, in New Delhi, review-
ed the progress made by the National
Malaria Eradication Programme and
recommended the establishment of a
Malaria Eradication Evaluation Con-
sultative Committee for conducting a
continous independent appraisal,

(b) Dectailed proposals in this re-
gard are being worked out by the
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authorities concerned. Their specific
recommendations will be duly consi-
dered by Government when received.

Eradication of Malaria

548. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:

(a) whether any new test which
could help eradicate malaria has been
evolved by United States Scientists
and has proved effective;

(b whether Government have
made any injury in this regard;

(e) if so, with what result; and

(d) if the dnswer to part (a) above
be in affirmative, what steps, if any,
have been taken to take advantage
of the new development?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). So far as the
Government are aware, no new tech-
nigque for eradication of malaria has
been developed by the scientists of
the United States of America.

(d) Does not arise.
P. & T. Advisory Council

549. Shri Shree Narayan Das: Will
the Minister of Transport and
Communications be pleased to state:

(a) the number of times the Posts
and Telegraphs Advisory Council has
met during 1961;

(b) the important recommendations
and suggestions made by the Council;
and

(c) the extent to which Government
have implemented them?

The Minister of Transport and
Communications (Shri Jagjivan Ram):
(a) Once. For the first time on
17-3-1882.

{b) In the first meeting, the discus-
sions were 'mostly of the general
natu.e and some local complaints
were also brought up. The statement
gives a list of some of the important
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suggestions and recommendation [See
Appendix I, annexure No. 68).

(e) Still under consideration.
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Research Centre in Peechi Dam Site
in Kerala

552. S Shri Warior:
| Shri Vasudevap Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount of grant given in

-the Second Five Year Plan period to

the Rescarch Cenire in “Peechi” Dam
site, Kerala State; and

(b) the amount requested for the
Third Five Year Plan period?

The Minister of Irrigation and
Power (Hafiz Mohammed Ibrahim):
(a) I'or the programme of research
on Fundamental and Basic problemns
in the Irrigation & Power Sector, a
total grant-in-aid of Rs. 23,000 was
sanctioned to Kerala Enginecring Re-
search Institute, Pcechi during the
Second Five Year Plan.

(b) Rs. 2,52,000.

Railway Line between Latur and Miraj
( Shri Sonavane:

* 1 Shri D. R. Chavan:

Will the Minister of Rallways be
pleased to state:

553

(a) the progress made in the matter
of conversion of the metre gauge
railway line between Latur and Miraj
on the Central Railway into broad
gauge; and
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(b) what is the likely time when
the conversion would be taken up and
completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The line Miraj-Kurdu-
wadi-Latur is N. G. and not M. G.
The financial prospects for conversion
of Miraj-Kurduwadi N. G. line into
B. G. or M. G. and also of the Kurdu-
wadi to Latur N. G. line into M. G.
were examined in detail but the pro-
posal was not found finaricially justi-
fied and has therefore, boen shelved.
The Projects is alsé not included in
Railways® programme of construction
during the Third Plan period.

th) Does not arise.

Sil=nt Valley Project, Kerala

J Shri A, K. Gopalan:

554. 1 Shri P, Kunhan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any dccision has been
taken regarding the Silent Valley Pro-
iect in Kerala; and

(b) if so, whether preliminary sur-
vey and other works have bien under-
taken?

The Minister of [rrigation and
Power (Hafiz Mohammed Ibrahim):
(a) The Project has not been included
in Third Five Year Plan.

(b) Preliminary investigations have
been taken up by the Government of
Kerala

Additional Passenger Train between
New Delhi and Madras

555. Shri A. K. Gopalan: Will the
Minister of Railways te pleased to
state: !

(a) whether there is any proposal to
run an additional passenger train bet-
ween Mew De'hi and Macdias in @ the
near future in view ol iacrease in
passenger traffic on this l'ne;

(b) if so, when it is likely to
materiolise;
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(u.::) if the reply to part (a) above
be in the negative, the reasons there-
for; and

(d) the steps proposed to be taken
to augment the line capacity;

The Deputy Minister in the Ministry
of Railways (Shri Shuhaawaz Khan):
(a) to (c). There is no proposal for
the introduction of an wdditional pas-
senger train between New Delhi and
Madras in the near future due to the
following reasons:i—

(i) Sufficient through tr: e is not
offering to justify introduction
of an additional train through-
out the year; and

(ii) Line capacity is fully utilised
on certain sections and spare
capacity is not available for
the introduction ¢f an ad-
ditional passenger {irain, A

large number of Jine capacity
works, such as, doublings,
yard remode!l'ngs, crossing
stations, extension of loops

and additional lcops etc. are
proposed to be carried out on
this trunk route during the
Third Five Year Plan period.
Works costing approximately
Rs. 26 crores have already
been approved during the first
two years of the Third Plan.

Over-bridge at Adoni in Andhra
Pradesh

556. Shri Venkatasubbaiah: Will the
Minister of Railways be pleased to
state:

(a) whether represcntations have
been received from the public of Adoni
in Andhra Pradesh for the construct-
jon of an over-bridge at the Railway
level-crossing in the town; and

(b) if so, what Government pro-
posed to do in the matter?

The Deputy Minister in the Minlstry
of Rallways Shri S. V. Ramaswamy):
(a) and (b). Schemes for over/under-
bridges in place of level crossings form
part of the State Plan. The Govern-
ment of Andhra Pradesh has included
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the pr.uposal for a road cver-bridge in
place of the existing level crossing
at mile 307/15-16 near Adoni Station,
in their Third Five Year Plan. Ac-
cording to the State Government's
programme, the work is to be taken up
in 1963-64, and the Southern Railway
administration will provide funds for
Railway's share of cost during that
year.

Belgaum Airport

557. Shri Basappa: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether any improvements
have been undertaken or contemplated
for Belgaum Airport; and

(b) if so, the details thereof?

The }»puty Minister in the Ministry
of Troy.por, ind Communications
(Shri slehiuddin): (2) and (k). The
follow ng works were in progress as
on 1 . March, 1962:—

Name of work Progress as on 13-62

1, New passengers shed 307% work completed.

2. Strengthening of runway Work awarded.

3. Residential accommoda- Work awarded.
tion.

4. Wireless Transmitting Foundation work

Station, completed upto
ground level,
5. VOR building . 99% completed.
6. Fencing 989, completed

7. VHF|DF-ADz00 build- Completed.

ing.

In addition to the above, provision
has been made for the following
works for the improvement of Bel-
gaum Airport in the Third Five Year
Plan:—

(a) New apron and taxi track.
(b) Garages.

(c) Stores.

(d) New Terminal building.

(e) Improvements to wate:_: supply.

The total provision in the Third
Five Year Plan for the improvement
of Belgaum  Airport amounts to
Rs. 10-10 lakhs.
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New Medical Colleges

558 J Shri Basappa:
"\ Dr, L. M. Singhvi:

Will the Minister of Health be
pleased to state:

(a) the number of new medical
colleges to be established during the
Third Five Year Plan;

(b) whether there is any demand
for more medical colleges; and

(c) what are the suggestions and
views of the Conference of Inter-
national Agencies, in the matter of
starting more medical colleges?

The Minister of Health (Dr. Sushila
Nayar): (a) The Planning Commission
have apreed to the establishment of
1# new medical colleges during  the
Third Five Year Plan period.

(b) Yes.

(¢) No specific suggestions in  the
matter were made at the Conference
of International and nther Agencies
held on the 2nd April, 1962,

Sterilization of Lepers in Delhi

Shri Svnavane:
Shri hirendra Bahadur
*559. Singh:
Shri Nava] Prabhakar:
| Shri A, S. Salgal:

Wili the Minister o Fealth be

rpleased to state:

(a) whether a scheme has been pre-
pared by the Delhi Municipal Cor-
poration jointly with the Directorate
of Social Welfare to sierilise all male
lepers living in Delhi;

(b) if so, the details of the scheme;
and

(¢) whether this schcme will be ex-
tended to the whole of the country?

-The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Delhl
Municipal Corporation has not pre-
pared any scheme 8g such to sterilise
Jepers in Delhi. The Directorate of
Social Welfare, Delhi and the Delhi
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Kusht Rog Samiti brought to the
notice of the persons suffering from
leprosy the availability of facilities
for sterilization operations.

Some of the patients voluntarily
agreed to undergo the sterilization
operation and the Delhi  Municipal
Corporation is providing transport
facilities for bringing them to the
Hindu Rao Hospital and taking them
back after the operation. Those under-
going the operation are paid a sum
of Rs, 15 each by the Delhi Municipal
Corporation.

(c) Facilities for the sterilization
operation are available in Govern-
ment hospitals for the members of
the general public includimg those
suffering from leprosy. The State
Governments have besn reauested to
extend facilities for family planning
to lepers by detailing mobile family
planning clinics to visit the institutions
meant for treatment of leprosy.
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Post and Telegraph Offices ele.

562. Shri Ramanathan Chettiar: Will
the Minister of Transpert and Com-
munications be pleased to state:

(a) the criterion for opening a new
(i) post oflice; (ii) telegruph office and
(iii) telephone office (P.C.Os.);

() the number of such offices
opencd in the Madras State during the
Second Five Ycar Plan period; and

(¢) the number proposed to Le
opened during the Third Five Year
Plan period?

The Minister of Transport and
Communications (Shri Jugjivan Ram):
(21 A staternent is plaeed oa the Table
of Lok Sabha. [See Appendix I, an=-
nexure No. 69].

(b) Post Offices—1236.

Telegraph Offices—195.

Public Call Offices—112,
(c) Post Offices—1032.
Telegraph Offices—210.
Public Call Offices—200.

Manufacture of Box type Wagons in
Secunderabad

563. Shri M. R, Krishna: Will the
Minister of Railways be pleased to
state;

(a) whether the decision to manu=-
facture box type wagons in Secundera-
bad has been finalised;
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(b) if so, the number of box type
wagons that will be manufsctured in
Secunderabad; and

(c¢) what is the total number of box
type wagons required by the Railways
to cater to the needs of the country?

The Deputy Minister in {he Ministry
of Railwoeys (Shri Shahnawaz Khan):
(a) Yes, Sir.

(b) 500 (Five Hundred).

(c) ‘BOX' Type wagons are being
procured for the transport of raw-
materials and coal for steel plants,
iron ore for export and for bulk
movement of coal for other consumers.
By the end of 3rd five year plan, the
Railways will require about 24,000
‘BOX' Type wagons to cater for the
needs of this traffic,

Smallpox in Delhi

564. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) the extent of the incidence of
smallpox in Delhi this year;

(b)Y the number of deaths that have
occurred so far; and

(¢) the steps taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) 63 cases of smallpox have
been reported from 1st January, 1962
to 23rd April, 19G2.

(b) Eight.

(¢) The following measures have
been taken:

(1) Provisions of the Epidemic
Diseases Act, 1897, have been
extended for a period of one
year with effect from Tth
October, 1961 to the Union
Territory of Delhi by the
Chief Commissioner, Delhi, to
enable compulsory isolation of
suspected cases of smallpox.

(2) The Smallpox Eradication
Programme which was launch-
ed in Delhi in 1960 is being
continued during 1862-63 with
100 per cent. Central assist-

2302

ance, Under the programme
over 25 lakh people have been
vaccinated fre-vaccinated 50
far.

Hanging Garden at Fatehpur Sikri

565. Shri P, C. Borooah: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a)_ whether there is a scheme to
provide hanging gardens at Fatehpur
Sikri;

(b) if so, at what cost; and

(c) what are the broad outlines of
the scheme?

The Minister of Shipping in  the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). No such scheme has so far been
considered. However, the practic-
ability of this suggestion will be ex-
plored.

Retiring Age of Members of Railway
Board

566. Shri Morarka; Will the Minister
of Railways be pleased to state:

(a) whether the World Bank has
made any recommendation about the
retiring age of the Members of the
Railway Board in their i1ccent report
to the Railway Ministry;

(b) if so, the nalure of the recom-
mendation; and

(c) Government's decision on the
above recommendation?

Tht Deputy Minister in the Ministry
of Railways (Shri §, V. Ramaswamy):
(a) The Canadian Railway Mission
which was constituted in 19681 by the
World Bank to study the Indian Rail-
ways on the Bank's behalf made its
report containing the recommendations
to the World Bank and not to the
Railway Ministry.

The Bank had arranged for this
appraisal in connection with its lend-
ing programme. It has itself not made
any report or recommendationg to the
Railway Ministry.

(b) and (c). Do not arise.
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Railway Co-operative Staff Canteens

567, Shri Nambiar: Will the Minister
-of Railways be pleased to state:

(a) whitther it is the policy of the
Railway Administration to encourage
Cooperative staff canteen to bc man-
aged and run by the workmen them-
svlves in the workshops;

(b) if so, what steps have been taken
to initiate and run workmen's staff
canteen on  co-operative basis in
Golden Rock Works on the Southern
Railway; and

(e) what has been done of the
amount collected two years back from
among the workmen in the above
shops for the purpose of organising
the co-operative canteen?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes, provided rules framed by the
State Governments under the Factor-
ies Act, 1948 permit.

(b) The matter i under consider-
ation of the Southern Railway Admin-
istration.

(¢) The amount has been depositcd

m tht Tiruchirapalli District Co-
operative Central Bank, Tiruchira-
palli.

Civil Aviation School at Faridkot

568, Shri P. C, Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether a Civil Aviation School
is proposed to be set up at Faridkot
in Punjab;

(b) if so, at what cost; and

(e¢) what steps have so far been
taken in that direction?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) No, Sir.

(b) and (c). Do not arise.
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Fare-Charged on Churu-Sikar Section
of W, Railway

Shri Karni Singh:
569. Shri Rameshwar Tantia:
[ Shri Morarka:

Will the Minister of Railways be
plcased to state:

(a) whether it iz a fact that almost
double the normal fares are  being
charged over the Churu-Sikar section
of the Western Railway; and

(b) if so, the reasons thercof?

The Deputy Minister in the Ministry
o! Ravwavs (Shri S. V. Ramaswamy):
(a) No. Wwo. inilation of 100 per cent.
in the chargeable distance applies only
over Fatehpur Shthawati-Churu Sec-
tion. Th e is no inflation in the
chargeable disiance over Sikar-
Fatchpur Shekhawati Section.

(b) The construction of Fatehpur
Shekhawati-Churu line was found fin-
ancially justified only with the infla-
tion of the chargeable distance by 100
per cent.

Supply of Bhakra Waters to Rajasthan

570. Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware
of the frequent irregular water supply
in the Bhakra Canals irrigating lands
in Rajasthan resulting often in wither-
ing of crops; and

. (b) if so, what effective steps have
Government taken or propose to take
to relieve distress of the tenants?

The Minister of Irrigation and
Power (Haflz Mohammed Ibrahim):
(a) No such complaint has been re-
ceived.

(b) Does not arise.
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Price of Rice in West Bengal

( Shri Subodh Hansda:
511__] Shri 8. C. Samanta:
7 Shrli B. K. Das:

| Shri Indrajit Gupia:

Will the Minister of Food and
Agricultnrs be plonsed to state:

(a) whether Government are aware
of the fact that the price of rice in
West Bengal is higher than previous
years during these months;

(b) 1if so, the reason of this high
price; and

(c) what steps Government are
taking to check this rising of price?

The Depuiy Minister in the Ministry
of Food (Shri A. M, Thomas): (a)
There has been some small rise in the
prices of rice recently in West Bengal
and the prices pow are somewhat
higher than those during the corres-
ponding period of 1961, but are lower
than the prices during the corresp.nd-
ing period of 1960.

(b) The production of rice in West
Bengal this year has been lower as
compared to the bumper crop of last
year though it is much better than
that in 1960. At the same {ime the
off-take from our fair price shops has
been comparatively low. This shows
that the rise in prices is not considered
by the consumers as unduly high.

(c) The Government of India hold
large stocks of foodgrains in the Cen-
tral Reserve Depots and are selling
these foodgraing through fair price
shops to keep down the prices. It is
open to the consumers to obtain their
supplies at cheaper prices from these
shops. The Government of West
Bengal have the matter under periodic
review and whatever supplies they
have asked for to deal with the situ-
ation have been agreed to by the Gov-
ernment of India
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Telephone Connections in Delhi

573. Shri Naval Prabhakar: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of sittings of the
Delhi Telephone Advisory Committee
hold during 1961-62;

(b) the number of telephone con-
nections sanctioned by them; and

(c) the number of connections out
of these which were actually provided
to the customers?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
(a) 18.

(b) Out of a total of 799, 178 were
sanctioned on the 30th of March, 1962.

(c) 404,
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Post Office Building at Kamarhati

575. Shrimati Renu Chakravartiy:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the main post office at
Kamarhati, 24 Parganas, West Bengal
is situated in one corner of the area
and causes great hardship to the
public;

(b) if so, why efforts to either rent
or build a suitable post office in a
central place is not being considered;

(c) whether the sub-post office
situated in a jute mill cannot supply
adequate stamps, money orders,
envelopes which are often in short
supply;

(d) whether any enquiry has been
made; and

(e) if so, the result thereof?

The Minister of Transport and
Communications (Shri Jagjivan Ram):
(a) The main post office is situated
on the bank of the Ganges as the mill
and bazaar areas are extremely con-
gested. No complaint has been
received regarding its location.

(b) Since suitable rented accom-
meodation is not available a plot of
land has been sclected for the con-
struction of a departmental building.

(¢) No shortage of stamps, envelopes
or P, & T. Forms has come to notice.

(d) Does not arise.
(e) Does not arise.

Tallah Bridge on Chitpur Rallway
Yard in Eastern Railway

576. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) what progress has been made
regarding broadening and strengthen-
ing of Tallah Bridge spanning Chitpur
Railway Yard, Eastern Railway.

(b) whether it is a fact that all
trafic other than light vehicles have
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Written Answers 2308

been diverted from this bridge for the
last several years causing heavy dis-
location, inconvenience and conges-
tion of traffic on Belgachia Bridge;

(c) when it is proposed to start
construction work; and

(d) if not, the difficulties standing
in the way?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Presumably the hon. Mem-
ber has been referring to the Tallah
Bridge in Calcutta and the reply is
as under:

(a) Preliminary works at site have
just been started by the State Govern-
ment.

(b) Yes.

(c) The work is to be executed by
the State Government.

(d) Does not arise.
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Examination for Recruitment of
Postmen

578. Shri P. L. Barupal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) when the result of examination

held by the Director, Postal Services,
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Delhi area in November, 1958 for the
recruitment of postmen is expected
and the reasons for delay;

(b) whether it is a fact that candi-
dates who took this examination were
mostly matriculates or above;

(c) if so, the number of them sepa-
rately;

(d) how many candidates belong-
ing to Scheduled Castes and Scheduled
Tribes took this examination and the
number of vacancies actually to be
filled up; and

(e) whether any special quota has
been reserved for these poor com-
munities in order to fill up the exist-
ing gap of reserved quota?

The Minister of Transport and
Communications (Shri Jagjivan Ram):
(a) The result of the examination was
announced in April, 1959. Over 4,500
candidates appeared at the examina-
%ion and hence there was some delay
in the declaration of the results.

(b) Yes.
(c) Matriculaies or above—2,922,
Non-matriculates—1,690,

(d) 590 candidates belonging to
Scheduled Castes and Scheduled
Tribes appeared at the examination.
The total number of vacancies to be
filled up was 105.

(e) Yes, Sir. For Scheduled Castes
and Scheduled Tribes the reservation
in Delhi is 16-2/3 per cent and 5 per
cent respectively. If there is defici-
ency of qualified candidates of these
communities in one unit, the shortage
is made good by drawing surplus
qualified candidates of these communi-
ties from other units. The unfilled
quota is carried forward for 2 years.
On this basis 42 vacancies were
reserved for Scheduled Castes/Tribes
in the November, 1958 examination
which included unfilled reserved
vacancies carried forward from the

previous years.
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Malaria Eradication Programme

582, Shri Bagri: Will the Minister
of Health be pleased to sto!

(a) the amount spent by Govern-
ment on malaria eradication pro-
gramme in Delhi, Himachal Pradesh,
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Manipur and Tripura, Andaman and
Nicobar Islands during the last three
wvears; and

(b) the amount spent on malara
eradication in the State of Punjab?

The Minister of Health (Dr. Sushila
Nayar): (a) A statement is laid on
the Table of the Lok Sabha, [See
Appendix 1, annexure No. 70].

(b) The amount spent by the Gov-
ernment of India on Malaria Eradica-
tion Programme in Punjab during the
last three years is as follows on
materials and equipment:—

Rs. (in lakhs)

1959-60 55.22
1960-61 39.56
1961-62 61.35

The above figures do not include
the amount given to the State as cash
subsidy as il is sanctioned for a group
of schemes.

Besides the above, the Government
of Punjab have spent the following
amounts during the last three years
on operational cosis:—

Rs.
1959-60 24,88,000
1960-61 41,68,000
1961-62 63,59,000

Delhi-Fazilka National Highway

583. Shri Bagri: Will the Minister
of Transport and COommunications be
pleasad to statc:

(a) the width of Delhi-Fazilka
National Highway;

(b) whether it is a fact that the
Government have decided to widen
the said National Highway; and

(e} if so, when the work of widen-
ing will be completed?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
‘Width ranges between 8 and 22 ft.

(b) Yes, Sir. "™
(c) By the end of the 3rd Five Year
Plan. .

River Dues in Calcutta Port

584. Shri M. K, Kumaran: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Government of’
India have received any representa-
tion from the West Bengal Govern-
ment for the abolition of river dues.
in Caleutta Port; and

(b) if so, what action the Govern-
ment of India have taken on the:
same?

The Minister of Shipping in the
Minisiry of Transpor! and Communi-
cations (Shri Raj Bahadur): (a) Yes.

{(b) The representation is being
examined.

Cancellation of Air Services

585. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) in how many cases scrvices of
the Indian Airlines Corporation were
cancelled during each of the years
1958 onwards; and

(b) what gencrally  were  the
reasons for the last minule cancella-
tion of the air-services?

The Deputy Minister in the Minis-
try of Transport and Communi-
cations (Shri Mohiuddin): (a) and
(b). A statement giving the requisite
information is placed on the Table of
the Sabha. [See Appendix I, an=-
nexure No, T1].

Indian Airlines Corporation

586, Shri P. C. Borooah: Will the
Minister of Transpor{ and Communi-
cations be pleased to state:

(a) what was vacant passenger

capacity in terms of individuals'kilo-
meters carried in the regular services
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of the Indian Airlines Corporation
during each of the years 1958 on-

wardi,

(b) what was the total individual|
k.t]m:net.crs carrying capacity in these
services, in each of these years; and

(c) what steps have been taken to
minimise such cases as mentioned in
part (a) above?

The Deputy Minister in the Ministry
of Transport ang Communications
(Shri Mohiuddin): (a) and (b). The
relevant figures are ag follows:—

Year No. of No. of Vacant Average results
seats pssengers  capaci ight
offered carried (No. ?}' per S
sears)
Seats Pax Unused
Offered Carried seats
(No.) (No.) (No)
1958-5¢ . 991,978 624,946 367,032 30 19 It
1959-60 1,018,006 662,781 355,318 32 21 11
1950-61 1,094,290 758,343 335,947 32 22 10
1961-62 , 1,246,859 846,617 400,242 33 23 10
Year Seat Kilo Passenger, Vacant capacity
metres offered Kilometres (seat-Kmsf)
Slown

1958-59 768,278,655
1959-60 814 ,438,457
1960-61 863,848,835
1961-62 . . . 945,833,246

484,009, 088 284 ,269,567  (37°9%)
530,102,031 284,336,426 (34-0%)

598,609,448 265,239,387  (30:7%)
642,704,404 303,188,842 (3271%)

(c) The Corporation have rvpurted
that the following steps have been
taken to avoid wastage of cupacity:—

1. Constant review of the traffic
flow on serviceg requiring ra-
tionalisation of route pattern,
revision of timings, ete.

2. Progressive study of the load
allotment of passengers,
freight and mails for varicus
sectors on the services with a
view to ensuring maximum
utilisation of the capacity
offered.

‘3. Introduction of bulk and com-
modity rates between points
showing underloads with a

view to selling the spare
capacity at reduced ratcs.

4. Speedy communications het-
ween stations on W.T. Chan-
nels, teleprinters snd by in-
troducing a system of fixed
time telephone ecalls which
enable stations to releasef
requisition seats to meet the
varying demands of traffic.

5 Setting up of the Central Re-
servations Section at the
Headquarters to facilitate
group bookings and  enable
on-the-spot i.cmﬁrmation of
bookings on multiple sectors
for these groups.
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Air India International

587, Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether a number of new
services were started by the Air India
International in April, 1962,

(b) what are the details of these
services; and

(¢) the extent of estimated increase
in the annual income of Air India
International on account of these
additional services?

The Deputy Minister in the Minis-
iry of Transport and Communi-
cations (Shri Mohiuddin): (a) and
{b). Only one new scheduled service
was started between Madras and
Singapore with Comet aircraft to a
once weckly frequency in the month
of April 1962.

(c) It is not possible at this stage
10 give any estimate of the increase
in the annual income of Air India
International as a result of the intro-
duction of this service.

Imphal Water Supply Scheme

588, Shri Rishang Keishing: Will
the Minister of Health be pleased to
state:

(a) whether Government are aware
that the Imphal water supply scheme
which was provided in the First Five
Year Plan still remains unimple-
mented;

(b) if so, the reasons therefor;

(c) whether a scheme started near
Koikengei air-field was abandoned and
the structures were dismantled;

(d) whether a large number of
pipes brought for the scheme were
damaged; and

(e) if the answer to parts (c) and
(d) above be in the affirmative, the
amount of money spent and the
amount of loss suffered?

a7 (Ai) LSD—4.

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The quantity of
water proposed to be supplied under
the Imphal Water Supply Scheme
contemplated during the First Five
Year Plan was not adequate. This,
coupled with the shortage of electrie
power with which motors to pump
water were to be run, made it neces=
sary to prepare another scheme. The
first scheme was, therefore, abandoned
but no siructures were dismantled.
The other scheme was approved in
1960, and is under execution.

(d) and (e). At the time of the
transfer of the materials from the
C.P.W.D. to the Manipur P.W.D. in
November, 1960, some pipes were
found to be damaged. The cost of
the unserviceable pipes is estimated
to be about Rs. 58,000.

Electricity for Manipur

589, Shri Rishang Keishing: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total amount allocated for
development of electricity in Manipur
during the Second Five Year Planm;

(b) the target fixed and the
achicvement made during the Second
Five Year Plan;

(c) how the achievement compares
with the present requirement of
electricity in Manipur; and

(d) how the short-fall on account
of failure to achieve the target will
be made up in the Third Five Year
Plan?

The Minister of Irrigation and
Power (Hafiz Mohammed Ibrahim):
(a) Rs. 45 lakhs.

(b) (i) Target for additional gene-
rating capacity—1320 kW.

(ii) Achievements—650 kW.

(¢) The requirement of power by
end of 1961-62 was estimated at
666 kW as against the available firm
capacity of 650 kW.
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(d) It is proposed to augment the
generating capacity by 3,270 kW by
installation of:

(i) 2 diesel sets of 500 kW each
at Imphal;

(i) 2 diesel sets of 25 kW and
45 kW at Ukhrul; =

(iii) 2 Hydro sets of 300 kW each
at Leimokhong;

(iv) 3 hvdro sets of a total capa-
city of 1,600 KW at Kharam-
lok.

Railway Line from Hyderabad to
Gudur

590. Shri Yallamanda Reddy:
Shri Laxmi Das:

the Minister of Railways he pleased
to state:

(a) whether there is any proposal
to construct a railway line from
Hyderabad to Gudur via Nagarjuna-
sagar Dam, Donakonda, Podili Kanl-
giri; and

(b) if so, when?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No,

(b) Does not arise.

Nagarjunasagar Project

591. Shri Yallamanda Reddy: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether  Government have
approved the Second phase of Nagar-
junasagar Project in Andhra Pradesh;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of Irrigation ana
Power (Haflz Mohammed Ibrahim):
(a) No.

(b) Does not arise.

(c) No specific proposal for the
second stage of the Nagarjunasagar
Project has been received so far from
the Andhra Pradesh Government.
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Unconfirmed Clerks in Southern
Railway

592, Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that a large
number of clerks and other operating
staff are left unconfirmed with five
and more years of service in the
Southern Railway;

(b) if so, the reasons therefor;

(e) whether it is a fact that despite
the fact of existence of permanent
vacancies, these confirmations did not
take place in the Accounts, Traffic,
Transportation and Engineering
Departments; and

(d) what steps are being taken to
hasten these confirmations?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Khan): (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha.

Central Family Planning Board

593. Shri M. K. Kumaran: Will the
Minister of Health be pleased to
state what action Government have
taken on recommendations and sug-
gestions made by the Central Family
Planning Board at its meeting held-
in New Delhi in December, 19617

The Minister of Health (Dr. Sushila
Nayar): A statement containing the
resolutions passed by the Central
Family Planning Board at its 12th
meeting held on the 12th December,
1961, in New Delhi and the action
taken thereon is laid on the Table of
the Lok Sabha. [See Appendix I,
annexure No. T2].
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Derailment between Kazipet and
Balaur Shah

596 f Shri E, Madhusudan Rao:
) 'L Shrimat] Maimoona Sultan:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that there
was a train derailment between Kazi-
pet and DBalaur Shah on the 14th
April, 1962 as a result of which the
Grant Trunk ang other trains were
detained; and

(b) the reasons therefore?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) Yes. On 13-4-1962 and
not 14-4-1962.

(b) A Senior Officers’ Committee
has enquired into the accident. The
report of the Committee is under the
scrutiny of the Railway Administra-
tion.
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Valapattanam Project in Kerala

[ Shri A, K. Gopalan:
601. { Shri Imbichibava:
| Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
taken any final decision on the Vala-
pattanam Project in Kerala; and

(b) if not, the reasons for the
delay?
The Minister of Irrigation and

Power (Hafiz Mohammad Ibrahim):
(a) and (b). The Valapaltanam pro-
ject was not included in the Third
Plan as it could not be accommodated
within the Third Plan allocation for
the irrigation programme of Kerala.
The Government of Kerala have now
proposed this as an additional new
scheme. The matter is under corres-
pondence with the State Government.

Sea Erosion in Kerala

[ Shri Warior:
602, Shri Vasudevan Nair:
Shri M. K, Kumaran:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have re-
ceived any report from the Kerala
Government of the vast damage done
by sea erosion at Vandakara, Kerala
State; and

(b) if so, the nature of the report?

The Minister of Irrigation and
Power (Hafizx Mohammad Ibrahim):
(a). No.

(b) Does not arise.

Railway Line from Siliguri to
Amingaon

605. Shri Liladhar Kotoki: Will the
Minister of Railways be pleased to
state:

(a) whether the proposal to extend
the broad-gauge Railway line from
Siliguri to Amingaon has been fina-
lised; and

(b) when is
to be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No. such proposal is
under consideration.

(b) Does not arise,

the line expected

Underbridge at Dornakal Junction

Shri A. K. Gopalan:
the Minister of Railways be pleased
to state:

(a) the progress of work on the
underbridge at  Dornakal junction in
Andhra Pradesh, recommended by
Dornakal Municipality; and

(b) the total cest of the project?

The Deputy Minister in Ministry of
Railways (Shri S. V. Ramaswamy):
(a) No such  proposal has been
sponsorcd by the Dornakal Munici-
pality or included by the Government
of Andhra Pradesh in their proposals
for the Third Five Year Plan.

(b) Does not arise.

606, {Shri E. Madhusudan Rao:

Double Line between Dornakal and
Kazipet

607. Shri E. Madhusudan Rao: Will
Minister of Railways be pleased to
state:

(a) whether any survey has been
made for construction of a double
line between Dornakal and Kazipet
Junctions in Andhrg Pradesh;

(b) if so, the details thereof; and

(c) the time by which the work
will be started?
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The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) No.

(b) Does not arise.

(c) On the line between Dornakal
and Kazipet, no doubling is likely to
be carried out during the Third Plan
period.

Double Railway Line between Vijay-
wada and Bhadrachellam

608, Shri E, Madhusndan Rao: Will
the Minister of Railways be pleased
to state:

(a) the progress of the work on
having a- double line between Vijaya-
wada to Bhadrachellam via Dorna-
kal in Andhra Pradesh; and

(b) the time by which the project
will be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) and (b). While the
entire section between Vijayawada
and Dornakal (77 miles) is being
douhled during the Third Plan pe-
riod, there is no proposal
under consideration 1o double the
line between Dornakal and Bhadra-
chellam. The latest progress on the
Vijayawada-Dornakal doubling is as
under:

(i) Vijayawada — Yerupalayam:
25 Miles)—The line between
Vijayawada and Rayanapad
(6.25 miles) has been opened
to goods traffic on 31-3-1962.
The remaining double line
between Rayanapad and
Yerupalayam is expected to
be opened to goods traffic in
stages by Dec. 1962. The over-
all progress of the work to
end of March 1962 is 49 per
cent.

Dornakal-Khammameth: (145
miles)—The overall progress
to end of March, 1962 is 19
per cent and the double line
is expected to be opened to
traffic by December, 1963,
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Kammameth to Yerupalayam:
(375 miles)—The work has
been sanctioned only in Janu-
ary, 1962 angd will take about
three years to complete.
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Ministry of Family Planning

612. Shri D, C. Shrama: Will the
Minister of Health be pleased to
state:

(a) whether the suggestion of an
Experts Committee to set up a Minis-
try of Family Planning has been con-
sidered; and

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), It is presumed
that the reference in part (a) of the
question is to the Health Survey and
Planning Committee under the Chair-
manship of Dr. A, Lakshmanaswami

Mudaliar that Committee did not sug-
gest the setting up of a Ministry of
Family Planning. However, at its
meeting of the 12th December, 1961,
the Central Family Planning Board
recommendeq the establishment of a
Family Planning Department distinct
from a Department of Health under
the Ministry of Health. It is not pro-
posed, for the present, to set up a
separate Department of Family Plan-
ning but the Ministry has under con-
sideration proposals to strengthen the
family planning organisation at the
Centre.

Catch of Sardines in Kerala Coast

613. Shri Koya: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether Government are aware
that a large number of sardines
caught in the Kerala coast in certain
srason are used as manure as there
are no facilities for preserving or
tinning them; and

(b) the steps Governments propose
to take for the preservation of the
excess catch?

The Minister of Food and Agricul-
ture (Shri S. K, Patil): (a) Large
quantities of sardines occur along the
Kerala coast during certain months
of the vyear, Owing to the short
duration of the season and the un-
certainty of catches, large scale can-
ning factories are uneconomical, In
the circumstances, sardines, which are
in excess of what could be used in
fresh condition or for ecanning pur-
poses, are utilised for oilwextraction
and for the preparation of fish meal,
manure, etc,

(b) The Government of India s
assisting the State Government In
distributing sardines in fresh condi-
tion by introduction of {ransport
vans and provision of ice plants. The
Government of India is also encour-
aging canning of sardines. Canning
factories are eligible for subsidy on
the cans used and if these are ex-
ported, they are also eligible for
special benefits under the Special Ex-
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port Promotion scheme. At present,

three canning factories are func-
tioning in Kerala for canning
sardines.

Ban on Cow Slaughter in States

614. Shri Yajnik: Will the Minister
of Food and Agriculture be pleased
1o state:

(a) the names of the States in
which the cow slaughter has been
entirely prohibitited by the State
Governments;

(b) whether Government has pro-
hibiteg the slaughter of cows in any
of the Union Territories; and

(¢) whether Government has re-
ceived representations and complaints
in the matter and the decision taken
thereon?

The Minister of Food and Agricul-
ture (Shri §, K Patil): (a) angd (b).
Uptodate information is being col-
lected and will be laid on the Table
of the Sabha in due course.

(¢) The subject relating to the pre-
servation and protection of cattle falls
in List II (Entry 15) of the Seventh
Schedule to the Constitution and it is
for the State Governments to take
necessary action, keeping in view the
directive principles of State policy.

Shifting of Gandhi Gram Railway
Station in Ahmedabad

615, Shri Yajnik: Will the Minister
of Railways be pleased to the reply
given to Starred Question No. 261 on
the 28th Jdarch, 1862 and state:

(a) whether the Railway Board has
receiveq the opinion of the Gujarat
Govt. in the matter of shifting Gandhi
Gram Railway station in Ahmedabad
to another site outside the city;

(b) whether the lands to be vacated
by the transfer of the present line
have been agreed to be transferred
to the Govt. of Gujarat or to the
Ahmedabad Municipal Corporation in
Heu of the amount of Rs. 75 lakhs
to be received from the Corporation;
and
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(c¢) when the fina] decision will be
made in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) The lands to be vacated by
the railway will be handed over to
the Ahmedabad Municipal Corpora-
tion in exchange of the land to be
acquired by the Corporation for the
railway line in the new position,

(c) The work will commence only
after the Corporation has deposiled
the necessary amount towards the
cost of the work, with the railway.

P&T Offices Elc. in Jammu and
Kashmir
616 [ Shri Abdul Ghani Goni:
* 7 Bakshi Abdu] Rashid:

Will the Minister of Transporl and
Communications be pleased to stale:

(a) the number of Telegraph Offices,
Post Offices and Branch Post Offices
opened during 1961-62 in Jammu and
Kashmir State and details thereof;
and

(b) the number of telephone con-
nections given in Jammu and Srina-
gar respectively during 1961-62 in
Jammu and Kashmir State?

The Minister of Transport and
Communications (Shri Jagjivan
Ram): (a) Telegraph Offices .. 6

Sub Post Offices .. 5
Branch Post .. 91
Offices.

Details are given in the Statement.
[See Appendix I; annexure No. 73].

(b) Jammu .. 137

Srinagar .. 138

Vehicular Contract System (Northern
Railway)

617, Bhri Brij Raj Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether the vehicular contract
gyitem at BE and DDN. Railway
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Stations (Northern Railway) has been
departmenlalized to the great in-
convenience of taxi plyers;

(h) whether “Tonga  Chalak
Sangha” Denra Dun  submitted a
petition to the Divisional Superinten-
dent Northern Railway, Moradabad
condemning this departmentalization
and requesting for the continuance of
the old coniract system; and

(c) if so, the action taken thereon?

The Deputy Minister in the Minls-
try of Railways (Shri Shahnawaz
Khan): (a) to (c). To avoid com-
plaints of excessive levy of licence
fee and exploitation of vehicle owners
by ovtside contractors, a system of
individual licensing direct by the rail-
ways, which was in  force on some
zones, was extended 1o the other
zonal railways. As there have been
some representatives against this ar-
rangement also, the matter is under
further review.

A representation has also been
made by the Tonga Chalak Sangha
Dehra Dun, sceking the continuance
of the old contract system,
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Over|Under Bridges proposed by
Kerala Government

620. Shri Kunhan: Will the Minis-
-ter of Rallways be pleased to state:

(a) the total number of over,lunder
bridges proposed by the Kerala Gov-
.ernment to the Railway Ministry for
inclusion in the Third Five Year Plan;

(b) how many have been accepted
by the Central Government;

(¢) whether the Parli. and Canna-
nore overbridges have also been in-
cluded; and

(d) if not, thc reasons thercfor?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Seventeen.

(b) Seventeen.

(¢) The State Government's pro-
posals include scheme for an over/
.under-bridge in place of the existing
level crossing at mile 337,22 at Parli
station, but not near Cannanore
Station. According to the State Gov-
ernmenl’s programme, over/under-
bridge at Parli is to be taken up dur-
ing 1964-65.

(d) Does not arise,

Calcutta-Delhi Air Service

621, Shri Mochammad Elias: Will the
Minister of Transport and Communi-
cations be pleased to stale:

(a) whether it is a fact that the
Indian air flights between Calcutta
and Delhi were being delayed bet-
ween 22nd March, 1962 and 30th
March, 1962; and

(b) if so, what is the reason there-
for?

The Deputy Minister in the Ministry
‘of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir, in re-
gard to flights emanating from Cal-
‘cutta.

(b) Due to go-slow tactics adopted
by the Indian Airlines Corporation
staff working at Dum Dum airport
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~ho refused to work over-time when-
ever called upon to do se.

Post Offices in Orissa

628 Shri Maheswar Naik; Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of post offices
so far opened and proposed to be
opened in course of the current year
in the State of Orissa;

(b) how many of the offices already
opencd have been provided with tele-
communication service facilities; and

(¢) what is the future programme
therefor?

The Minister of Transport and
Communications (Shri Jagjivan Ram):
(a) 4490 post offices of various cate-
gorics existed in the State of Orissa
as on 31st March, 1962, and 250 post
offices are proposed to be opened
during the current year.

(b) 346 Telegraph offices and 176
Public Call Offices.

) (c) 30 Telegraph offices and 20 Pub-
lic Call Offices are proposed to be
epened during the current year,

Recognition of Unions on North
Eastern and Eastern Railways

624. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Gov-
ernment have accorded recognition to
some unions of employees of North
Eastern Railway and Eastern Railway;
and

(b) if so, what are the names of
unions that have been recognised by
the North Eastern Railway and Eastern
Railway and since when?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) Yes Sir,

(b) A statement giving the infor-
mation is laid on the Table of the
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Lok Sabha, [See ‘Appendix I, an-
nexure No. T4].

Enquiry Officers

625, Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
<cations be pleased to state:

(a) whether any instruction pro-
hibiting appointment of biased officers
as Enquiry Officers in departmental
disciplinary proceedings have been
issued;

(b) if so, whether these orders
have been implemented;

(¢) whether Government have issu-
ed detailed instructions in this be-
half; and

(d) whether there have been instane-
eg or instance of breach of these
-orders in Bombay Postal Circle?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a)
The Director General of Posts and
Telegraphs had issued certain ad-
ministralive instructions that an en-
quiry in a departmental proceeding
should not be entrusted to an officer
who held the preliminary investiga-
tions and expressed a definite opinion
on the point at issue,

(b} Yes, Sir.

(¢) The instruction issued by the
Director General, P. & T, were based
on government decision.

(d) No specific case has come to
notice,

Electrification of Igatpuri-Bhusawal
Section, Central Railway

626. Shri D. R. Chavan: Will the
Minister of Rallways be pleased to
state:

(a) whether the electrification of
the Igatpuri-Bhusawal section of the
Central Railway is included in the
finalised projects of the Third Five
Year Plan; and

(b) if so, when it is likely to be
completed?
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The Deputy Minjster in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) 1t is scheduled for completion
during 1965-66.

Conversion of Poona-Miraj Section
into Broad Gauge

627. Shri D. R. Chavan: Will the

Minister of Railways be pleased to
state:

(a) whether the conversion of
Poona-Miraj section from metre gauge
to broad gauge is included in the

finalised projects of the Third Five
Y(‘ar Plan; and

(b) if so, the progress made up-to-
date?

The Deputy Minister in the Minis-
try of Railways (Shri S, V., Rama-
swamy): (a) and (b). Doubling of
the Poona-Miraj M. G. section by an
additional broad gauge line is includ-
ed in the Bailways’ programme for
the Third Five Year Plan. However,
various alternative methods for in-
creasing the transport capacity of the
section, which also include its conver-

sion into broad gauge, are at present
under examination,

Retrenchment of Workers of
Bhakra Project

628. Shri P, C. Borooah: Will the

Minister of Irrigation and Power be
pleased to state:

(a) how many workers have been
retrenched and how many served with
notices by the Bhakra Administration;

(b) how many of them have been
absorbed by the Central or State
Governments; and

(c) what steps are being taken to
find employment for others?

The Minister of Irrigation and
Power (Hafiz Mohammad TIbrahim):
(a) The number of workers retrench-
ed up to the end of February, 1082,
was 2,644. The number served with
notices during March, 1862, was 703.
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(b) Out of the 2644 retrenched
personnel—

(i) 1,426 left the project area and
expressed no desire for assist-
ance for alternative employ-
ment;

(ii) 145 refused fo accept the al-
ternative employment offer-
ed;

(iii) 720 did not respond to the
interview calls sent to them;
and

(iv) 310 have bcen provided with
alternative employment,

Out of the 703 workmen served with
notices in March, 1962, 698 have been
given offers of employment in ot_her
Projects and Departments in Punjab.

(c) Efforts are being made to
absorb the remaining workmen on the
Beas Project in Punjab, in other river
valley projects and undertakings etlse-
where in India and in the various
Departments of the Punjab Govern-
ment.

Manash River Power Project inm
Assam

29 Shri Basumatari:
629. 1 Shrimati Renuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment of Bhutan has revised their
decision in regard to power project at
Manash river in Assam;

(b) if so, terms und conditions laid
down by the Government of Bhutan
to this effect; and

(¢) whether it is likely to be incor-
porated in the Third Five Year Plan?

The Minister of Irrigation and
Power (Hafizx Mohammed Ibrahim):
(a) to (c). The Government of
Bhutan have agreed to the survey and
investigations being carried out in the
catchment areas of the river Manash.
If, after investigations, the project is
found to be feasible, the terms and
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conditions in regard to its consiruc-
tion would be worked out jointly.
The question of taking up the surveys
and investigations of the Project dur-
ing the Third Five Year Plan period
has not yet been decided.

Kopily Project of Assam

f Shri Basumatari:
" | Shrimati Renuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to state:

630

(a) whether Kopily project of
Assam State has been incorporated in
the Third Five Year Plan;

(b) if so, what would be the amount
involved and when the work is likely
to be started; and

(c) the power and irrigation poten-
tial of the project?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
(a) There is a provision in the Third
Five Year Plan of Assam only for the
investigation of Kopili project.

(b) The invesligations have almost
been completed by the Central Water
and Power Commission and the draft
project report and estimates are under
preparation. The cost of the project
is roughly estimated to be about Rs. 35.
crores, It is too early to say when
the construction work would be taken
up.

(c) The power potential of the pro-
ject is estimated to be about 215,000
kW at 100 per cent load factor. The
precise power potential will be known
only after the project report has
been completed. The project does
not envisage any irrigation benefits.

Railway Line connecting Tripura with
Assam

631. Shri Biren Duita: Will the
Minister of Rallways be pleased to
state:

(a) whether the work for construct-
ing a new Railway line connecting
Tripura with Assam has started.
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(b) if so, at what stage it stands
now; and

(c) how long it will take to be
completed?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes, a new line from
Kalkalighat to Dharmanagar in Tri-
pura is under construction,

(b) Overall progress is 4 per cent
upto the end of March, 1962.

(c) The line is expected to be open-
ed tu traffic by March 1963,

P. & T, Offices in J. & K.

[ Shri Inder J. Malhotra:
632. { Bakshi Abdul Rashid:
| Shri Gopal Dutt:

‘Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have any
plans to open new post offices and
telegraph offices in the rural areas of
Jammu and Kashmir State during
this year; and

(b) if so, details thereof?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a)
Yos.

(b) Postal—76 rural post offices are
proposed to be opened this year.

Tclegraph.—Two Telegraph offices,
at Mendhar and Gurez, have been
sanctioned and these are likely to be
opened during this year. Other pro-
posals are under exgmination,

Promotion of 5.C. and S.T. Employees
in Rallways

633, Shri Balkrishna Wasnik: Wil
the Minister of Railways be pleased
to state the number of Scheduled
Caste and Scheduled Tribe employees
in Railway Board and different Rail-
ways, separately who have bean pro-
moted as a result of reservation in
promotions in different categories of

employment separately since the said
reservation wasg made?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
The orders regarding reservation in
sclection posts only apply 1o  Rail-
ways. The Railway Board's office as
such is governed by instructions issu-
ed from the Ministry of Home Affairs
for Secretariat staff.

The information pertaining to  the
Railways is as under:—

Sch. Sch.
Castes  Tribes
Promtions from Class IV
to Class 111 2,749 376
Promotion from grade to
grade within Class II1 1,022 88
Promotion from Class III to
Class II 27 5

Shifting of Asstt. Commercial Supdt.'s
Office from Titilagarh

634, Shri Mallick: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that the
Office of the Assistant Commercial
Superintendent of Tililagarh under
South Eastern Railway is proposed to
be shifted to Waltair; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) The Officc of the Assist-
ant Commercial Superintendent,
Titilagarh was transferred to Waltair
about 6 months ago when the post of
Assistant Commercial Supdt.,, Titila-
garh was upgraded to that of District
Commercial Superintendent and
transferred to Waltair.

(b) Before the upgrading of the
post of A.C.S. Titilagarh to District
Commercial Superintendent, the
Transportation and Commercial orga-
nisations of Waltair District were
under the control of a District Traffic
Supdt., headquartered at Waltair.
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Since this arrangement did not ensure
adequate attention to commencial
work, it became necessary to convert
the post of District Traffic Supdt. into
that of District Operating Superin-
tendent and to upgrade the post of
Assistant Commercial Superintendent
(Titilagarh) to that of District Com-
mercial Superintendent, With this
strengthening of the Commercial Or-
ganisation, the need for an Asstt.
Commercial Superintendent at Titila-
garh disappeared,

Tungabhadra High Level Canal

635. Shri 8. Swamy: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) how many distributaries have
. been completed on Tungabhadra High
Level Canal;

(b) whether it is a fact that distri-
butaries have been dug without con-
structing proper bridges on all the
old village roads crossing the canal
specially near Jalihal Basapur and
Jamunathanhalli in Sidhanur Taluk,
district Raichur;

(c) whether it is a fact that most
of the villages have been cut off from
their nearby fields on the other side
of the canal;

(d) if so, what steps will be taken
in the matter;

{e) whether it is a fact that Tunga-
bhadra Board has refused to construct
pridges on all crossing village roads
except on pucca roads; and

(f) whether the Centre propose to
advise the Board to construct such
bridges shortly?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
(a) to (f). The information is being
collected and will be laid on the Table
of the House.

Sugar Industries in Tungabhadra Area

636. Shri S, Swamy: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:
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(a) whether any programme has
been planned to set up sugar indus-
tries in Tungabhadra area;

(b) if so, how many of them are on
co-operative basis and how many are
through joint stock companies; and

(¢) how mauny licences have been
issued so far and what kind of com-
panies are they?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): (a)
to (¢). A co-operative factory at
Kampli (Distt. Bellary) was establish=
ed in 1957-58 in the area served by
the Tungabhadra Irrigation Project.
A draft licence was issued in June,
1960 to a Joint Stock Co, for cstablish-
ment of a sugar factory at Gangavali
in Raichur District. This was can-
celled on 4th October, 1961 as the
licencee failed to take effective steps
to establish the factory.

SqR w97} & T &g wigwtal 6 fafe

& T &% :
39 st AR A
- ., al S [
Fq1 TR G g 7R B FIHOT 7

(%) ™@ oig a§ § @A fawre
# oot fra waw Ao § ot
# frafeaat & 7€ W<

(w) sva qarfasifar & 3%
foa gfea fag 3 ?

oa swrem § SoEW (Y
argrr ) : (F) fogd o oWt 7
9§% g ® 1st WeeL Wl fEy
7 |

(@) 331



2345 VAISAKHA 13, 1884 (SAKA) Calling Attention 2346.

12.09 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUDLIC IM-
PORTANCE.

THREAT OF CLOSURE BY SMALL ScALE
WoOLLEN MANUFACTURERS' ASSOCIA=
TION AND ScREFN PRINTERS' AssocIlA-
TION.

Shri Bishanchander sSeth (Elah):
Under Rule 197, I beg to call the at-
tion of the Minister of Commerce and
Industry to the following matter of
urgent public importance ang I request
that he may make a statemeny there-
on:—

The reported threat by the Small
Scale Woollen Manufacturers’ As-
sociation and the Screen Printers’
Association, Amritsar, to  close
down their concerns.

The Minister of Internaiional Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): Some
of the small scale woollen manufac-
turers' associations and screen prin-
ters' associations in  wvarious partls of
the country have sent telegrams to
Government, in this Minisiry as well
as in the Ministry of Finance, threat-
ening closure of their factories from
May 2, 1962, as a protest against the
newly imposed excise duty on  the
processing of cloth. They have de-
manded withdrawal of the excise
duty. It is seen from press reports
that some of these units at Amritsar
have closed down from 2nd May, 1962.
As this pertains to the Budget pro-
posals, the House will appreciate that
it will have ample opportunity to
discuss this during the Budge: debate.

_ Incidentally, I may mention here
that in the last few vears such threats
of closure have become a regular fea-
ture of this sector of the industry
in that particular area on several pre-
texts. While it is open to the indus-
try to represent its case to the Govern-
ment in a proper manner, such closures
of this type can hardly be expected
to be encouraged.
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Shri Indrajit Gupta (Calcutta South
West): Under Rule 197, I beg to call
the attention of the Minister of Trans-
port and Communications to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The situation arising out of the
renewed threat of resignation by
the Hooghly Pilots.”

The Minister of Shipping in the
Ministry of Transport and Communi-
catlons (Shri Raj Bahadur): Sir, I
have a statement to make, but it is as
long as four pages. May I lay it on
the Table?

Mr. Speaker: Yes, he may lay it on
the Table.

Shri Indrajit Gupta: Sir, this is a
very urgent matter. The whole of
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[Shri Indrajit Gupta].

-Calcutta Port is threatened with stop-
page if no solution is found,

Mr. Speaker: That is what he is
doing. The four-page statement is
to be laid on the Table of the House.

Shri Raj Bahadur: Sir, 1 lay the
statement on the Table. [See Appen-
dix I, annexure No. 75].

Shri Indrajit Gupta: Then we will

not have an opportunity of asking
rquestions,

Mr, Speaker: Only one question I
will allow him. Afterwards he can
.get a discussion if he feels that there
1s some groungd for it.

Shri Indrajit Gupta: Shri Hem
.Barua can put one question also.

Mr, Speaker: He is not putting it.

Shri Hem Barua (Gauhati): I am
putting,

Mr. Speaker: But unless the state-
ment is studied, how can he? Would
the hon. Members like that the whole
statement of four pages be read out
«under the circumstances?

Some Hon. Members: No, Sir.

Mr, Speaker:- That is the question
that has to be considered, because that
would take much of the time of the
‘House, and therefore that statement,
after it is laid, may be studied by the
Members,

Shrimati Renu Chakravartty (Bar-
-Tackpore): There is one submission I
would like to make, As all the
;papers from West Bengal have flash-
-ed, and I think it has come in our
papers too, it is a fact that if the pilots
stop work, the whole of the port of
‘Calcutta, which is the major port of
India, will stop, and tomorrow morn-
ing you will have to face an adjourn-
ment motion in that case. So, it is
better that we take time notice of it.
This is a very important point.

Mr, Speaker: May [ know whether
the hon. Minister can give the gist in
two or three minutes?
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urgent public
importance
Shri Raj Bahadur: I can give a gist
from memory.

Mr. Speaker: Yes, not by reading
il, but from memory.

Shri Raj Bahadur: We have got two
services, the  Assistant Harbour
Masters Service and the Hooghly
Pilot Service. Both of them are
vitally important for the Port of
Calcutta, The Assistant Harbour
Masters take the ships from the
Garden Reach jetties to berths in the
port; and from the Garden Reach
jetties to Sandheads tp and fro. It is
the task of the Hooghly pilot to pilot
ships.

As far back as 1951, the Harbour
Masters said that their emoluments
were not up to the mark, and a com-
mittee was appoinled known as the
Lokkur Committee. It went into the
whole question of demands of marine
services, regarding their emoluments
ete, both in Bombay and Calcutta.
They gave a report and it was im-
plemented. As a result of that, the
Hooghly Pilot Service, which former-
ly was under the Central Govern-
ment, was transfcrred to the Calcutta
Port under a statute of the then Cen-
tral Assembly. They said that the
higher statug enjoyed by them, that
was their contention, had becn dis-
turbed, and ever since then they have
becn claiming that the differential in
emoluments should be maintained. So,
as a result of that, in 1959 or round
about that, was appointed a commit-
tee known as the Guha Roy Commit-
tee, consisting of justice Guha Roy,
who went into this question. He sub-
mitted a report after giving a patient
hearing to all the parties concerned.
Now that report had to be implemen-
ted, but the pilots as also the other
marine services—there are six marine
services, I have not named them all—
they all raised some objections. So,
we thought that those objections
should be considered when the Port
Commissioners took into considera=
tion the whole report. So, a special
committee of the Port Commissioners
was constituted who examined all the
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«wbjections raised in the representa-
tions submitted by the wvarious
marine services and their representa-
tives, and also the recommendation of
the Guha Roy Committee. After the
sub-committee went into the whole
question, they submitted their recom-
mendations. Meanwhile even before
this, special sub-committee of the
Port Commissioners had submitted its
report. The pilots came forward say-
ing that they have got serious doubts
and apprehensions that full  justice
will not be done to them and there.
fore they are going to resign; one
month’s notice was given for their re-
signation to take cffcet. In fact I also
met them and the new Chairman of
the Port Commissioners also met
them. We said that we will try to
take into account all their feelings.
But at the same time we were con-
fronted with another request from
the assistant harbour masters who
said that their position should be
safeguarded vis-a-vis the pilots. We
were on the horns of a dilemma, If
the pilots are given some sort of a
differential, the assistant harbour
masters get agitated. If they are not
given that differential the pilots try
1o renew the threat of their resigna-
tions. It was in this context that the
Port Commissioners met on the 30th
of April to consider the report of the
‘Guha Roy Committee and also the re-
commendations of the sub-committee.
They have taken certain decisions. [
cannot anticipate any final decision of
the Government at this stage but I
think they will take into account the
standpoint of the pilots and I do hope
that instead of precipitating any ac-
tion the pilots will see tp it that this
important port of Calcutta  which
carries about 45 per cent of our trade
operates and is not disrupfed or
threatened in any way. We hope
hope that better sense will prevail
“That is the appeal that I can make on
this occasion.

Shri Indrajit Gupta: I would like
to know whether it is not a fact that
this special committee of tha Port
Commissioners submitted its report as
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long ago as 23rd March, that is, two
weeks before the Hoogly pilots were
assured by the new Chairman that
their grievances would be gone into? -
They had it already in their hands for
two weeks but it was not revealed to

them. But when this new crisis came
they were suddenly confron'ed with
that report at this late hour. Why is
this kind of tactics adopted precipitat-
ing a crisis like this?

Shri Raj Bahadur: 1 would like to
recall to the hon. Member when the
new Chairman took over.
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Shri Raj Bahadar: The new Chair-
man took over as late as April Ist
The pilots met me a week before
that. At that time the special sub-
committee had not submitted its re-
commendations. The former port
Chairman was meeting them and
there was no occasion for the pilots
to precipitate action like this when
they knew that all the recomenda-
tions of the port Commissioners will
finally be communicated to the Gov-
ernment and the Government will
also have to take some decision there-
on. They have not waited even for
this stage. I do not say that Govern-
ment is going to improve upon their
recommendations or conclusions. We
will take into account everything but
the fact remains that the pilots have
not even cared to wait for the Gov-
ernment to consider the whole matter.
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Shri Hem Barua: In view of the
fact that this is a continuous trouble
and the Minister has not given the
background of the entire trouble
there cannot be a guestion of package
deal. Therefore a few points about
this have to be said and then a ques-
tion put.

Mr. Speaker: If he wants, he can
only put a question.

Shri Raj Bahadur: I have given the
whole background and also the res-
pective grades.

Mr. Speaker: That is exactly the
‘difficulty. The hon. Members do not
know what is contained in the state-
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ment and they are experiencing some

difficulties.

Shri Hem Barua: May I know whe-
ther it is a fact that Mr. N. M.
Aiyar who was the Chairman of the
Commission gave an assurance in
1948 that the interests of the Hooghly
pilots—their terms.and conditions of
service—would be safeguarded, and
also whether it is not a facl that now
the Commission pleads that that docu-
ment is missing from the Ale? So, if
that document is missing {rom the
file, who is to blame? May I also
know wheher it is not a fact that....

Mr. Speaker: Order, order. 1 will
have to stop him there. Though the
notice is belated, I wiil allow the
other hon. Member a question if he
wants to put one.

Shri Hem Barua: The hon. Minister
has not replied to my question.

Mr. Speaker: His question is not
understandable by me. That is the
difficulty.

Shri Hem Barua: I will repeat my
question. May I know ‘whether it is
not a fact that Mr. N. M. Aiyar, the
Chairman of the Commission, gave
an assurance to the Hooghly pilots in
1948 that their terms of service would
be safeguarded and,......

Shri Tyagi (Dehra Dun): Stop there.

Shri Hem Barua:...... the paper
is missing?

Shri Raj Bahadur: That particular
contention of the pilots is within our
notice. They have referred to a par-
ticular assurance alleged to have
been given by Mr. Aiyar. We have
not disputed that. We have not stat-
ed that they have produced hefore us
anything that iz forged. We have not
doubted their bona fildes about it
But we have said that that assurance
apart, we are prepared to consider all
the pros and cons of their claims on
their merits, whatever the assurance.
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Even the assurance may be taken into
account, hut we have to take into ac-
count the repercussions that would
arise or would be cast on the sister
marine services. That is the whole
point.

Shri Hem Barua: One more gues-
tion.

Mr, Speaker: Not more than one
question, Shri Bagri has stood up
twice or thrice and tried to interrupt
the proceedings also. He gave notice
on the same subject today. This was
fixed earlier and it was on the agenda
for today. If he had waited, he must
have got the reply. Shri Ram Sewak
Yadav and Shri Bagri have also given
notice. [ will allow them one ques-
tion each, if they want to put the
question,

st TR dT% arEw (ITEAT)
AT B A 3w feafr gv @
fegr & | & s =meAT € R AT
FeRT FqT FTLATE O A7 Y ¢ ATl
eft fearfir a7 o 21 Forer Y mwiAT 2 7

ot T TP : AR AF FTLATE
T, S A FTEATE § ag ar @
& | ifmw sfafaqsaa A ag
wearé feam man § W IR a7d I
gIT | W gw TR FY § fE gEar
ASTA AT T W AT qAeTLE §
FIH F7AT AT TET

! AU ;. wATH F 4T FE | AT
saTe faar Tar § IR THAT Y AEY )
Mr. Speaker: Order, order. Let us

proceed to the next item. Papers to
be laid on the Table,
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urgent public
importance
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3z #9q {79 7T 719 TG IOAR A

LI

ot avdt : gEwaAr At A o Wi g )
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12.23 hrs.

[Shri Bagri then left the House])

—
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RE. MOTION FOR ADJOURNMENT

AND CALLING ATTENTION
NOTICE

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, before you proceed
to the next item of business, may 1
remind you of the notice of the Ad-
journment Motion in respect of which
the hon. Minister wanted to make
& statement? You promised to refer
to it in the House,

Mr. Speaker: Probably the hon.
Member has been told that the state-

ment would be made at 4 O'clock in
the evening,

Shri Hari Vishnu Kamath: The
House has not been told about it. ]
should like to remind you of it

ot TR Pae Ty (ATITEAY)
ey "giRd, A4 U FAGET mEwd

weaw HEWEE . I ATE § A
Qa1 AT JEd | WL /19T FfAw
gaqw Afew fear & ar gaF sfE=n
wrow ! faer srat f s gom 2,
w1 Az HAT AT g a1 AET W HAC
g € & fag famr faar s

o} T BAE ImA: (W FT AT Ry
f& ag Amaaz &< fagr mr § 1 W@
faeelt &1 arwar § 1 oF faw § worgd
oYz faer & waeat # qarer g

we IS RER T © WTST /IST, Y W
¥aw qEE A aga g AT § WY
wg A & f 9@ Tt e ¥ fe
T2 AT IH A IAST IT FC IW
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12.24 hrs.

PAPERS LAID ON THE TABLE

AvupiT REPORT AND AFPROPRIATION AcC-
COUNTS OF DEFENCE SERVICES

The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bhagat):
On behalf of Shri Morarji Desai, I
beg to lay on the Table a copy of
the each of the following papers:

(i) Audit Report, Defence Ser-
vices, 1962 under Article 151

(1) of the Constitution.
[Placed in Library, See No.
LT-68/62].

(ii) Appropriation Accountg of the
Defence Services for the year
1960-61 and Commercial Ap-
pendix there to. [Placed in
Library, See No. LT-67,62].
AMENDMENTS TO INDIAN  TELEGRAPH
RuLres, 1951

The Minister of Transport and
Communications (Shri Jagjivan Ram):
I beg to lay on the Table a copy each
of the following notifications making
certain further amendments to the
Indian Telegraph Rules, 1851, wunder
sub-section (5) of section 7 of the
Indian Telegraph Act, 1885:—

(i) G.5.R. No. 37 dated t!'_ne 6th
January, 1962,

(ii) G.S.R. No, 117 dated the 2Tth
January, 1962,

(iii) G.S.R. No. 212 dated the 17th
February, 1962
Placed in Library See No. LT-69,62.
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AnxNvUAL REPORT oOF NationaL Co-
OPERATIVE DEVELOPMENT AND WARE-
HOUSING BoArp AND ANNUAL CoN-
SOLIDATED STATEMENT OF ACCOUNTS
OF THE BOARD

The Minister of Community Deve-
lopment, Panchayati Raj and Co-ope-
ration (Shri S. K. Dey): I beg to lay
on the Table a copy of Annual Re-
port of the Nationa] Cooperative
Development and Warehousing Board
for the year 1960-61 and the Annual
Consolidated Statement of Accounts
of the Board for the year 1959-60
along with the audit report thereon,
under sub-section (3) of section 15
and sub-section (4) of section 41 of
the Agricultural Produce (Develop-
ment and Warehousing) Corporations
Act, 1056, respectively. [Placed in
Library, See No. LT-T0/62].

Shri Morarka (Jhunjhunu): On a
point of order, Sir. The Minister has
laid two documents on the Table of
the House, one relating to the year
1960-61 and the other to the year
1959-60. The audited accounts, parti-
cularly, rclate to 1959-60 and are more
than two years old. All the Govern-
ment corporations are now required
by law to place these documents on
the Table within six months. Within
six months, they have to hold their
meetings and submit these accounts
to the House. Merely because it is a
statutory corporation, why should
they take more than two years to
place these accounts before the
House? The utility of these accountss
will be very much minimised if we
get old accounts.

The second point is, the Annual
Report is also 13 months. old. More
over, the Act does not contemplate
that the Annual Report and the
audited accounts should relate to two
different periods. I would like the
Minister to throw some light on this.

Shri §. K. Dey: I would require
notice to give the answers to the
questions,
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RuLes unber DeLur DeveLoPMENT Acr

The Minister of Health (Dr. Sushila
Nayar): I beg to lay on the Table a
copy each of the following Notifica-
tions under section 58 of the Delhi
Development Act 1957: —

(i) The Delhi Development (Bet-
terment Charge Arbitration)
Rules, 1961 published in Noti-
fication No. G.S.R. 1111 dated
the 9th September, 1961.
[Placed in Library, See No.
LT-71/62].

(ii) The Delhi Developmens
Authority (Salaries, Allow-
ances and Conditions of Ser-
vice) Regulations, 1961 pub-
lished in Notification No. S.0.
2226 dated the 16th Septem-
ber, 1961. [Placed in Library,
See No. LT-72/62].

NOTIFICATIONS UNDER SUGAR (RECULA-
TION OF PRODUCTION) AcT AND Agrr-
CULTURAL PRODUCE (DEVELOPMENT
AND WAREHOUSING) CORPORATIONS
(AMENDMENT) RuULES

The Deputy Minister in the Minis.
try of Food (Shri A. M. Thomas): )
beg to lay on the Table—

(i) a copy each of the following
Rules under sub-section (4) of
s_ection 7 of the Sugar (Regula-
tion of Production) Act, 1961:—

(a) The Sugar (Regulation of
Produetion) Rules, 1962 published
in Notification No. G.S.R, 72 dated
the 15th January, 1962,

(b) The Sugar (Regulation of
Production) Amendment" Rules,
1962 published in Notification
No. G.S.R. 218 dated the 14th Feb-
ruary, 1962

(c) The Sugar (Regulation of
Production) Second Amendment
Rules, 1962 published in Notifica-
tion No, G.SR. 422 dated the
29th March, 1962,
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(ii) a copy of the Agricultural
Produce (Development and Ware-
housing) Corporations (Amend-
ment) Rules, 1962 pubished in
Notification No. G.S.R. 499 dated
the 20th April, 1962, under sub-
section (3) of section 52 of the
Agricultural Produce (Develop-
ment and Warehousing) Corpora-
tions Act, 1956,

[Placed in Library, See No. LT-73/

62].

12.27 hrs.
ELECTIONS TO COMMITTEES
ANTMAL WELFARE BoOARD

The Minister of Food and Agricul-
ture (Shri S. K. Patil): 1 beg to

move:

“That in pursuance of sub-sec-
tion (1) (i) of Section 5 of the
Prevention of Cruelty to Animals
Act, 1960, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct, four members from among
themselves to serve as members
of the Animal Welfare Board,
subject to the other provisions of
the said Act.”

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (1) (i) ot Section § of the
Prevention of Cruelty to Animals
Act, 1960, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct, four members from among
themselves to serve as members
of the Animal Welfare Board.
subject to the other provisions of

the sald Act”
The motion was adopted.
InpiaN Lac Cess COMMITTEE
Shri 8. K. Patil: T beg to move:

“hat in pursuance of sub-sec-
tion (4) (iii) of Section 4 of the
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Indian Lac Cess Act, 1830, as
amended from time to time, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, two mem-
bers from among themselves to
serve as member of the Indian
Lac Cess Committee.”

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (4) (iii) of Section 4 of the
Indian Lac Cess Act, 1930, as
amended from time to time, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, two mem-
bers from among themselves to
serve as members of the Indian
Lac Cess Committee.”

The motion was adopted.

GoverNIiNG Bopy oF Inpian CoUNCIL OF

MEeDICAL RESEARCH
The Minister of Health (Dr. Sushila

Nayar): I beg to move:

“That in pursuance of items-
(xiii) and (xiv) of rule 20 of the
Rules and Regulations of the
Indian Councll of Medical Research
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Gov-
erning Body of fthe Indian Coun=-
ci] of Medical Research.”

Mr. Speaker: The question is:

“That in pursuance of items
(xiii) and (xiv) of rule 20 of the
Rules and Regulations of the
Indian Council of Medical Research,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Gov-
ermning Body of the Indian Coun-
cil of Medical Research.”

The motion was adopted.
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12.29 hrs.
DEMANDS FOR GRANTS (RAIL-

WAYS)—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on Demand for Grant No. 1 in respect
of the Budget (Railways) for 1962-63
and also further discussion on the cut
motions.

Shri R. Barua (Jorhat): Mr.
Speaker, Sir, my cut motion relates
to two aspects, namely, the loss incur-
red by the railways and the compen-
sation that the railways have to pay
and, secondly, the shortage of wagons
particularly in the metre gauge lines.
These are the two aspects that I will
mainly deal with,

Sir, we have completed two Five
Year Plans and we are in the Third
Plan period. In the eastern zone it is
known that the entire area is served
by metre gauge and there is no broad
gauge line. There are metre gauge
lines in the southern railways also.
But in the eastern region, what I find
is that the incidence of loss due to
theft and pilferage is exceedingly
high. From the report of the Minis-
try it is apparent that the total loss
by way of claims to be paid by the
Railways is tp the tune of Rs. 3.75
crores, which is very much alarming.
It is also to be seen that the Eastern
Railway and the N.E.F. Railway, these
two. railways put together paid the
heaviest claim. As far as I remember,
the amount of claims paid by the
N.EF. Railway works out to 3-7 per
cent of the gross profit earned by the
Railways. Compared to other rail-
ways, it will be seen that the N.EF.
Railway and the Eastern Railway pay
the highest claim. Of course, with
regard td the Southern Railways, the
statistics disclose a better position.
There the percentage runs between
0-81 per cent and 0'76 per cent com-
pared to the gross profit earned by
them. Not only that, in this eastern
region, In the case of the Eastern
Railways and the North-Eastern
Frontler Railway the proportion of loss
ac:eased from Rs. 9 crores to about
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Rs. 19 crores within about three or
four years time, That is also an aspect
serious enough to be considered.

With regard to this region, it is
apparent that there are no other trans-
port systems except the Railways.
After the partition, the north-eastern
region suffered a setback with regard
to transport facilities,. On the top of
it, the only river, namely, the Bhrama-
putra river, which helps in carrying a
large amount of transport is drying
up gradually after the last great earth-
quake. There must have been topo-
graphica] change. The streams ply-
ing over the river used to go up to
Dibrugarh. Now they cannot go bey-
ond Jorhat, and it is feared that, in
the near future, streams plying in this
river may not be able t{o go beyond
Gauhati. If that happens, there will
be further strain on the railways.

Besides that, recently the strategic
importance of this area has grown
because of various factors like, firstly,
the Chinese aggression; secondly, the
situation developing in Pakistan and,
thirdly, also the Naga troubles. All
these things put an additional strain
on the railway transport and probably
this aspect of the question was never
looked into, or could not have been
anticipated, while framing the Third
Five Year Plan. Therefore, the exist-
ing shortage of transport facilities, has
now been accentuated because of the
development of these factors. So, it is
all the more necessary to improve the
supply and condition of wagons there.
I find that the incidence of theft and
damage in this area is the worst
because the wagons supplied to that
area are mostly worn out and they
have such large door crevices that
people can pilfer things from out of
the wagons. In many cases the
perishable goods are moved at owner's
risk and, in consequence, people who
are consignors or traders do not get
adequate compensation for the damage
in transit. Another curioug thing is
that unless the trader or consignor is
vigilant enough or resourceful enough
to follow up hiz own wagon from the
point of origin till he gets dellvery,
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there is sufficient delay in transporting
the goods and in consequence serious
damage to the tune of 50, 80 or 90 per
cent is caused to the goods. All these
losses are not recoverable from the
railways because of the various rules
and regulations made from time to
time in favour of the railways. It is
no doubt true that the primary res-
ponsibility is that of the railways as
common carrier but, unfortunately,
the rules and regulations are so
framed as to absolve the railways
from the liability even in very many
genuine cases. Even though the rail-
ways get rid of proper and genuine
claims by means of the rules and
regulations framed by them the
claims are increasing and the losses
are mounting up in that area.

I find from the statistics that the
losses in this are mainly due to theft
or pilicrage. I can tell you that in
this line, particularly in the North
East Frontier Railway, bales of cloth
and packages of goods are surrepti-
tiously taken away from the station
yards with the result that the losscs
ase mounting up. I know of cases in
which packages of goods and bales
disappear from station yards and
goods yards so that ultimately either
the consignor suffers the loss or after
about two or three years the railways
have to pay compensation. This being
the position, ultimately, the consu-
mers suTer the loss because the tra-
ders, if they had to suffer a loss, will
not pay it out of their pocket; they
will pass it on to the consumer. That
is the reason why we find that the
prices obtaining in this region are
higher than that prevailing in any
other area. So, apart from the rise in
freights which the people have ulti-
mately to pay, there is the additional
burden put on the consumers because
of the huge thefts taking place in the
railways In this area.

One of the reasons for this is that
the wagon supply to this area is not
satisfactory either in quality or in
quantity. Only worn out wagons are
supplied to that area, and that too
much less than the actual require-
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ments. Of course, I am very much
conscious of the cumuniiirents of the
railways and so I do not press them
to convert our line into broad-gauge
immediately; nor do I say that there
should be double line, though it is an
immediate necessity of this area. But,
then, to relieve the immediate needs,
I beseech the Railway Minister to see
that the wagon supply position to that
arca is improved immediately, because
the transport difficulties and bottle-
neck facing this part of the country
is gradually becoming very much
acule, -

With regard to perishable goods,
particularly, potatoes, mangoes and
onions, which are mostly taken from
Bihar and Bengal side to Assam and
farther down, no care whatsoever is
taken to see that these things are mov-
ed exprditiously., I know that there
arc cases when these things are put
in very bad wagons, exposed to the
Sun and rain. Also, the Railway ad-
ministration is not alert enough to
see that these perishable goods are
transporled in the guickest possible
manner. The result is that these
valuable foodstuffs while on the rail-
way get damaged, I do not know how
it is that a consignor is expeccted to
follow up his wagon from the point of
origin throughout the entire route so
that it comes in time. If one is not
a resourcefu] person, very often the
goods get damaged because of delay-
ed transit. That is an aspect through
which this part of the region |is
suffering a lot.

One thing that I should like to
point gut is that because of the short-
age of wagons and transport facilitles
the tea industry is also suffering very
much as the industry cannot afford to
send its consignments in dwe time for
want of wagons and transport facl-
lities.

With regard to river transport, as
I have already stated, it is drying up
gradually. I do not know whether
the Government can take up the pro-
ject of dredging the entire Brahma-
putra which will be a wvery costly
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affair. Therefore the entire transport
must be diverted at the instant
moment to the railway system.

Another thing that I would also
like to point out is that in all Rail-
ways there is a parallel transport
sysiem in ruias. But so  far  the
North-East "Frontier Railway 1s con-
cerned which runs for 1,800 miles or
so, its paralle]l road route is only 725
miles which compares very unfavour-
ably with that of the other States.

Taking all these factors into con-
sideration I would like to suggest that
the North-East Frontier Railway and
the North Eastern Railway need
immediate increase of better wagons,
both  waterproof and pilfer-proof
because the facility of transporting
goods is gradually becoming impossi-
ble in this area. Of latc both in the
Government projects and in the pri-
vate sector many construclions are
being held up because sufficient quan-
tities of building and other matcrials
though available beyond the State of
Assam cannot be taken over to Assam,

It can also be visualised that most
of the things going to the North-East
Frontier Province, to the Garo, Lushai
and Khasi-Jaintia Hills are to be
taken from the important centres of
Assam. Those areas are not served
with any railway. The road system
there is also very meagre. Therefore
we must pay very special attention
to the Hill areas and see that they
do not suffer from not getting suffi-
cient goods because of the transport
disadvantages.

Taking all these aspects into con-
sideration I would submit that there
should be proper and immediate
increase of wagon facilities to this
area. Also, measures should be taken
to see that pilferage and theft which
occur on this railway and are the
highest in entire India are imme-
diately stopped, or else the ultimate
burden carried by the consumers
cannot otherwise be relieved,
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Mr. Speaker: Shri Basappa. I may
be permitted to say one thing. During
this discussion there will mostly be
individual or Jocal grievances or
demands that the hon, Members would
be making. So, it they try to con-
dense  their remarks within ten
minutes, we might accommodate a
larger number of hon. Members.
Normally, the grievance is that a
very small number is accommodated
and some are left out. So, if hon.
Members agree, we might put a limit
of ten minutes on speeches. Then
most of the hon. Members who desire
to speak can have a chance to express
the grievance of their locality or
:onstituency.

Shri U. M. Trivedi (Mandsaur): For
cut motions ten minutes will do.

_Shri Umanath (Pudukkottai): We
will try but if it is not possible in

some cases I hope we will be given
some more time,

Mr. Speaker: So far as parties are
concerned, they have a limited and
specific time allotted to them accord-
ing to the total time that we have
got. Therefore, if in the party only
one Member out of them takes the
whale time, I will not have any objec-
tion. On the other hand, if they want
to accommodate more, they might be
brief. But if one takes the whole
time allotted to the party I shall not
grudge it. So far as the Congress
Members are concerned I think they
w;i_]l agree that they might have ten
minutes each.

Some Hon. Members: Yes.

Shri Basappa (Tiptur): Sir, T wish
to refer to a few points relating to

my State, so far as railways are con-
cerned.

There is a great apprehension in
the minds of our people about the
Sagar-Talaguppa line, which 18 only
nine miles and odd and which is very
important. It is very near the Sher-
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rawady project and is very essential
for the transport of forest produce
.and other things. This line is not
dismantled. I understand that there
is some correspondence going on bet-
ween the Government of Mysore and
the Railway Ministry. But I would
.earnestly request the hon. the Rail-
way Minister to give an assurance, as
his predecessor Shri Lal Bahadur
Shastri had done before, that this line
will not be dismantled. Because, to
take away a facility which has been
.enjoyed by the people for the last
thirty or forty years in a place which
is full of potentialities like the
Malnad region, is not at all correct.
Instead of dismantling it, I would
urge upon the Government to extend
it up to Bhatkal which is going to be
-one of the important harbours on the
west coast. On the other hand, I
understand that the Railway Ministry
is trying to tell the Government of
Mysore that road transport, that is
buses, may not ply on this road. I
would not agree to that. Because,
after all, the buses are not running
only from Sagar to Talaguppa. The
buses run from Shimoga to Sagar, to
Talaguppa and other places also. So,
to make it a condition likg this, not
to allow a healthy competition, is not
correct.

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
-swamy): Unhealthy competition.

Shri Basappa: Anyhow, the hon.
Minister will see the wisdom of what
I am saying, that it should not be
-dismantled at any cost.

The second point that I would like
to make is about the Hassan-Manga-
lore railway line. I am glad that this
has been included in the Third Five
Year Plan and efforts will be made
to carry on work on this line. But I
feel, from the answers given on the
floor of this House regarding the deve-
lopment of the Mangalore port, that
it is going to be linked up with
Mangalore port. I am therefore
-apprchensive about delay. To put up
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this line so much work has tw be
done, land acquisition has to go on
for a considerable time. I would
therefore urge upon the Government
to immediately ask the Government
of Mysore to proceed with the land
acquisition and other things so that
there may not be delay.

In this connection I would also sub-
mit to the Railway Ministry that even
from the economic point of view or
from the profitable point of view a
broad-gauge line here would be a
very good proposition, because the
Government will have to come to a
definite conclusion in the fulure as
regards the gauge. Member after
Member has emphasised that the Rail-
way Ministry must come to some
conclusion on this. I am told that
metre gauge will not be a very profit-
able one in the long run. Broad
gauge would yield a net profit of
about 10 to 15 p:r cent, whereas
metre gauge would involve a loss of
20 to 25 per cent ‘Therefore, if we
lay this as a broad-gauge line, later
on when we want to connect this
Hassan-Mangalore railway line with
Bangalore and Madras, it could be
casily done and it would be a very
fine line connecting the west coast
with the east coast. I would there-
fore request the hon. Minister to con-
sider this aspect of the case also.

So far as the ore roads are con-
cerned, they earn a lot of foreign
exchange—iron ore and other things.
From that point of view, special
attention should be paid to the regions
which help us in earning foreign
exchange. Therefore, from that point
of view Mpysore and other areas in
that region should be given greater
attention. So far as one or two
important railway lines are con-
cerned—you have told me, Sir, to put
forward only a few smaller things—
within the short time allotted to me,
I would request that further conside-
ration may be given to them. Because,
even when Shri Sanjiva Reddy, Con-
gress President was in Kalyandurg,
representations were made to him
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that there should be a line Tumkur-
Kalyandurg-Bellary. This must be
thought of.

There are certain lines—Halnawar-
Dandeli has been mentioned already—
which are not working very well
Also the Bellary-Raidurg lines moves
wery slowly as also the Chickballapur-
Bangalore line. These are things to
be improved. Particularly these two
lines, Poona-Bangalore line and the
Guntakkal-Bangalore line must be
broad-gauge. They move very
slowly. These are main trunk lines
also. We should not allow them to
remain for ever in the metre-gauge
section,

Coming to smaller mercies, 1 hawve
been asking the Ministry for an
under-bridge in Tiptur, in my con-
stituency. The Government of Mysore
will be forthcoming to do their part
of the work. The Railway Ministry
may not find it difficult to go through
the work. Another small mercy:
through coach from Delhi to Banga-
lere. Formerly it was available. For
the last so many years, we are not
having it. In the Mysore and Hubli
divisions, the amenities provided are
very very small compared with the
other divisions in the Southern Rail-
way. I do not want to make a big
complaint of it. If things are verified
correctly, the Railway Board will
notice that the amenities provided in
the Hubli Division and the Bangalore
and Mysore Divisions fall far short
of what they intend to do.

After a long time and after a little
agitation on my part; the trains stop
at the Gubbi station. A fruit stall
is very mecessary. Also an out-
agency at Chickanajkanhalli, I have
been asking for this for the last 4 or
5 years. It has not been done.

Shri Nambiar (Tiruchirapalli): Five
vears for a fruit stall?

Shri Basappa: The time allotted to
me is very short; I have to cover a
few more points.
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A first class waiting hall is very
necessary at Banasandra. That is a
very big taluk headquarters., In fact,
there are four taluk headquarters. It
is also an ore carrying station. There-
fore, I would request that this may
be considered.

So far as planning is concerned, in
broad way, I may say this. Tn the
past, they have done so much and
laid 30 or 40,000 miles of lines. In
the last 12 years, we have not been
able to complete even 1200 miles.
There must be some other way of
thinking, to do something, to have
more railway lines. In the Second
Plan, emphasis was laid on railway
lines which connect steel plants and
other things. I would hring to the
notice of the hon. Minister this fact.
Badravati is an iron producing centre.
More expansion of the railway line
and improvement of that line has not
been thought of After all, it is also
a public sector undertaking. A little
more has to be done. I would rather
hesitate to say that stepmotherly
trcatment has been given. But, still,
the hon. Minister may consider this
aspect of the case also.

I do not want to say anything about
the justification or otherwise of the
raising of the fares at this stage. But,
there is one thing. Bifurcation of the
Southern Railway is indispensable.
This is nearly 6,000 miles long it is
very very unwieldy. There are eight
divisions. Some divisions are very
much neglected. The hon. Lady
Member there pointed out that the
railway lines in the Andhra region
have one headquarters at Bombay,
another in Calcutta and another in
Madras. Instead of carving out in
this way with 6,000 miles, three divi-
gions would be suitable from so many
points of view. I hope the Railway
Ministry and the Railway Board will
take all these things into considera-
tion and see that something is done.

In the Deccan plateau, the metre
gauge engines go very slowly. We
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have done so much of research work
in Chittaranjan. Why not think of
improving the metre gauge engines
so that they may run faster? There
are the same old type of metre gauge
engines and they go very slowly. Can
we not do something to see the metre
gauge engines are improved and they
may do well particularly in that part
of the line where they have to go in
a zig-zag way and there are so many
difficulties. I hope the hon. Minister
will take note of some of these things.

s REw | ()
R fwmr & aga zaw & 5 s=@
aga fefi & w=e & &g oAl
X qFT ¥ g7 @ fean famwr fF
ATY TE T AT AT R | qF T
s 9t fF T\ TR 99 F a9 o
g 3 fage & g Y afra
g1 sy, s 1 i |faar grit s
mfFdt #1 +9 7 W wwg ¥ afemqw
frge & s fagre s & gl
grft SfFw wwa™ F |19 FEAT 93O
¢ f& mfY aF 1 599 g ¢ 98 A
T F fawdm ¢ | e § T A
qACE AT A A AT E IH T WA
w1€ @ afawr 72 gf & 1 2fFT I
fargT< & w2 s & forw o1 3T U g,
UF W A § HgEHIE g WK
FEA [HIA AT L, IMT TEA &
W 9Ty 9 ofew 9T ¥ 3@ o9 &
frmrior g § @@ & WREUIE gT 9T
1 gfam aga fFwachaEg
T & W 36 & W TG & wW LA
W & i a7 ST A 2
qGA § AT GO BT TTH [HEAT 9T
e ai SfeT W e ¥ R
wegw &, W Wi }, g AR WA}
w< fear o § ) wEfoe & qa@ ageh
o g fraew &0 WEW A 4
Tz W § aR Fgr § & o1 AT IT
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Shri Umanmath: While dealing with.
my cut motions, I would like to refer,.
first of all, to the one relating to the:
question of increase in freights and.
fares. 1 have been attentively hear-
ing the explanations given by the
Deputy Minister and the Minister of
Railways, and the philosophy and the
explanation given by our Finance
Minister while dealing with his taxa-
tion proposals. Yet, I am not con-
vinced of the mnecessity for the
inerease in the fares and freights. If
we are to be guided by what the hon.
Members of this House have spoken
about this matter cutting across all
party affiliations, I am convinced that
the consensus of opinion is against
this increase. From the pewspapers
also, we see that the entire public
of our country, from all the States,
is agitated on this question. There-
fore, I would request the hon. Minis-
ter who is responsible for this, as well’
as the entire Cabinet, to seriously
re-think over this.question of increase
in fares and freights.

Only the other day, an hon. lady
Member from the other side dealt
with this question by remarking as
though it was the Members of the
Opposition parties alone that were
demanding the dropping of this
increase, and she said that it was
just like asking for music all right
but not being prepared to pay for it.
No, the boot is on the other leg. My
grievance is, that we have paid more
than sufficiently in anticipation of the
music. But, unfortunately, the lady
musician, without serving the music
expected, has got away with the
money, leaving us high and dry, and
again has got the boldness to come
and ask for money under the same
pretext. That is how things are going
on.

The implication given thereby is
that the Opposition Members, just for
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the sake of opposition are demanding
the dropping of the increase in fares.
No, it is not so. Have we not noticed
the hon. Member Shri Subodh Hansda
and many others of the ruling party
demanding the dropping of this pro-
posal for increase? Since when did
they join the opposite party leaving
the ruling party. So, it is not a
-question of the Opposition Members
being alone in this demand.

The hon, Minister of Railways said
the other day that as far as he was
concerned, he was responsible for
finding out the resources, whereas the
-others were not as much gesponsible
.as he was; so, he said that he has
somchow got to find the resources. I
would like to know whether the large
number of Members of his own party
who have demanded dropping this
increase in fares and freights are not
responsible for running the entire
show as much as he is. They are;
that is how I consider it. They are
-as much responsible as he is, to run
the entire show of the railways, as
part of the ruling party, and still
‘they demand that the increase must
be dropped. 1 am pointing this out
‘only to emphasise that this is not a
small matter to be brushed aside by
Government. That is why 1 am
seriously canvassing on this question
again and trying to appeal to the hon.
Minister of Railways that the ques-
tion must be reconsidered.

The other day the hon. Minister of
Railways said, ‘After all, it iz an
insignificant rise—just 4 nP". I
intervened the other day and it turned
-out to be an argument for him. It
does not matter. I raise it now.
Insignificant? Yes. A straw is a
straw, more insignificant than 4 n
.or even one nP. But we know what
the last straw on the camel's back
means. So I would again request the
hon. Minister not to brush aside this
point by saying that it is insignificant.

13.11 hrs.

{Mr. DepuTY-SPEAKER in the Chair].
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Crores and crores of our people have
been bearing the brunt of taxes and
fares and freight increases more than
their share. It is in the form of taxes
that they have been bearing the brunt
of the burden, especially the poorer
classes. To brush it aside under the
pretext of it being insignificant is
WTrong,

Generally the Communist Party is
said to be suppressing the conscience
of its rank and file members. That
is a general charge against the Com-
munist Party. Now we are going to
witness a scene in this very House
whether it is going to be the Com-
munist Party or the ruling Party that
is going to suppress the conscience of
its members. We have seen the con-
science of its members on the ques-
tion of freight and fare increase and
we are going to witness the scene
where those very Members are going
to be compelled to vote against their
own conscience when it comes to a
question of voting. We are going to
witness that in this very House.

My only appeal to the ruling Party,
ta the hon. Minister through you, Sir,
is this: let them not use the whip of
compulsion against their conscience
at least on this question of freight
and fare increase; let liberty be given
to the Members of the ruling Party
to vote according to their conscience.
Let there be no compulsion on this
question.

Now I come to the question of
certain developmental requirements.
1 have meved cut motions for the
doubling of track between Madras and
Vijayawada, Madras and Tuticorin
and Madras and Cochin. This is very
important for the industrial growth
of the various States through which
these tracks pass. Also the doubling
of these tracks will definitely relieve
wagon shortage that is facing our
country and is becoming a subject of
discussion due to the serious disloca-
tion that is caused to various indus-
tries throughout the country. Then
the coal crisis we are facing will also
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be relieved to some extent. Coal has
got to come to these States from
Jharia coal fields. If the tracks are
doubled, from the industrial peint of
view, from the point of view of solv-
ing the coal crisis and relieving
wagon shortage, it will definitely help
ease the position.

1 know the hon. Minister of Rail-
ways in reply to my question the
other day has been kind enough to
accept and sanction doubling of track
between Madras and Vijayawada.
This has been accepted on the wvery
same considerations I have urged.
Once this principle is accepted and
the necessity for this doubling recog-
nised, to extend it to all the three
tracks will be the .most justifiable
thing to do, so as to make the thin
complete. -

As far as new lines are concerned,
one is a line from Tirunelveli to
Kanyakumari to be connected with
Trivandrum as well. Now the Kanya-
kumari district is without rallway.
That district is a granary. Further,
rubber production also is very good
there. It is a foreign exchange earner.
So if this line is constructed, ie, a
distance of 55 miles, and further con-
nected with Trivandrum as well, it
will complete one round of entire
railway network and is so many ways
it will be helpful to the States which
are covered by it.

Another suggestion is for connect-
ing Neyveli and Salem with a broad
gauge line. In Salem, we are going
to have a steel plant. Once that is
commissioned and steel production
starts, steps will have to be taken to
link up this area with the wvarious
States through a common gauge. So
between Salem and Neyveli the line
will have to be broad gauge.

Further, in Kerala, there was the
proposal for Tellichery-Coorg-Mysore
line, which was to connect Kerala
with Poona as well as Secunderabad.
There was a survey in 1937 and again

371 (Ai)LSD.—8.

VAISAKHA 13, 1884 (SAKA) for Grants (Rail- 2382

ways)

in 1952, 1 understand that the pro-
ject has been dropped now. If that
is so, what was the purpose of these
surveys? A huge amount of money
was spent on these surveys. What
was this money meant for? I do not
understand. So that must also be
taken up.

Another thing is the necessity to
extend the Needamangalam-Mannar-
gudi line through the erstwhile Pudu-
kottai State to Madurai, an important
commercial centre. There is a memo-
randum submitted by the Kerala
Kendra Sanghatan, Bombay, contain-
ing very important demands. I would
request the Minister to give his
attention and do the needful.

All stations from Shoranur to
Mangalore are neglected very much
with regard to goods sheds, welfare
measures for passengers and sO on.
This also requires to be looked into,

Now I come to an important point
regarding the workers. Under rule
149 of the Railway Code, a large
number of employees have been sent
out without assigning any reason
whatsoever by the Gencral Managers.
This section in the Code says that
their services can be terminated as
per the service contract. In that con-
tract, there is a clause saying that
an employee can be sent away with
one month’s notice or one month’s
pay in lieu thereof without assigning
any reason. Now, this provision was
made by the private British Company
which laid the railways. Now these
railway employees have become gov-
ernment servants. Once they become
government servants, this clause can
never operate, because as far as civil
servants and government servants are
concerned, the provisions of the Con-
stitution apply. Article 311(2) of the
Constitution definitely lays down that
no civil servant’s service can be
terminated without giving a proper
show-cause notice.  The railway
employees must be covered by this
article and not by rule 149 which was
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brought in by British capitalists
when they built the railways.

What are the reasons for which
these railway employees have been
removed? A large number of those
employees is involved. Is it for
security reasons? Not at all, because
the Constitution says that the Presi-
dent is empowered to remove an em-
ployee without assigning any reason
if he is considered to be not safe from
the security angle, They have not
been removed by the President. That
is clear proof that the Government re-
cognise that these employces can be
relieq upon from the security point
of view. Sp that is not the ground.
Similarly, there are other provisions
in the Constitution which deal with
this matter. If reason cannot be as-
signed, it can be stated in writing why
they cannot assign any reason. These
employees have not been sent away
under that because that provision—
article 311—has not been invoked by
the railways.

Then why are they removed? Not
for security reasons, nor for any other
reason except that they are active
members of the trade unions. Some
officers are afraid of certain employees
exposing their corrupt practices. So
from that angle, people are removed.
For this purpose, a worn-out clause
brought in by the British capitalists
hag been resorted to. A similar clause
has been quashed by the Madras High
Court. There arc similar provisions
in the standing orders of private
managements in Madras. Thesc had
come before the Full Bench of the
Madras High Court where it wag de-
cided that notwithstanding the pro-
vision where an employer can  send
away an employee without assigning
any reason with just one month's
notice, today the laws ond conception
of social justice demands that he must
be given a showcause notice. I would
urge the hon. Minister to seriously
consider this matter and remove this
clause from the service contract, or
remove rule 148 from the Railway
Code.

Finally a word about corruption. I
feel strongly that our fight against cor-
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.ruption has been made a bit difficult
by the performance of our Prime
Minister yesterday. 1 have
got to painfully say that, be-
cause yesterday our dear Prime Min-
ister said that corruption was just
there in the lower ranks. This is a
clear certificate and a green light to
top brackets in our social ladder that
they are safe, that they are quite all
right, only in the lower ranks there
is corruption. And the important
reason given was that because the
standard of living in our country was
low, naturally there would be corrup-
tion. Put our Prime Minister men-
tions America in the same breath and
says that America is a country were
there is a high standard of living,
and there corruption is worse than
in India. So, if because of the low
standard there is corruption here,
then it should be less in America,
why is it more? Both the things are
said by the Prime Minister in the
same breath. It is not the standard
of living, it is a question of our own
people at the top. The difference
between our country and Ghana is
this, that if a Minister's wife gets a
golden bed there, he is sacked, but
here he will be covered by a golden
blanket. Unless that attitude of the
Government is changed, corruption
cannot be put down, and I think our
difficult task has been made more
difficult by the Prime Minister. 1
would request the Government to
consider it.

Y Ho o I (MEwA) :
TR WREIEW, ZWFT AW AT 9T
# qant § §7 @7 41 | 07 9737 a6t
T IA @A 9ra g€ § ) w@dAar
qread g L Arg ZY Tl T T 93
affa graamt & grr ¥ & fawe F
g 17 FEEA B & | X & Emry
T "Ml aga ey gE & ogmiy
featsm & Fead 7 ofsw 397 §,
TIF IFT F1 Wa T HT FrApy
ot 791 @ 1 gF  amedt ot fr oo
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g IFA TEW AA W F@ AN
&Y w1 el & a3 AR 7 aam
fgar sidm 1 fafmax ¥ @zl
& art H |

A AR F G A g 5 oaga
AT 9t wWrw &9 mizdl H TR
¥ & fom w29 7 A oAz TeE
F I A g faa o 297 e
Fga & 1 3zt ¥ feaiq 39 wraT ®
W@ ATT § | FEE g A
TR ! Tod EF § . BT T, AFE
¥ qYr 9% gamw | wfew |SfF Tt
g7 ¥rz wfsw gr SEr & zafag S
& @rd amm o Far faar 20 -
fral & amm St qzdl gET g & 39 97
BY | 457 2 o BT A7 R
# fx 3 0 #F =4 9T 43 a7 [ogq
FATT Wi GAT o # 1 g7 AT WT FI
zv Fvq o faa zme fafarzy anga
&1 T A F% FIAT A0 1 AT 24
it S g3 amm L T F ol gaA
g ~a7 a mfafea #1237 ok
07 da F7T L0 g@ T T w7
HAT =ifed |

7 FiferzumEl aEIEAy @
azi 7w A F w9 & AA AT
AEAT § | WgHeER AgE gWI o
FT AAFEET AAT FET & | BFHIATE
¥ zaar faw & f@ @t &t agh oy
wdY 2Ar g 9T ¢ fF wmw F 1 s
¥ 3T FT FM §FA ACAI B §9 28"
fom wAd gafasca s gwEw
Terq AW 2141 faE &7 vad &7
¥ oag ar a7 fas &3 @R ¥ &% o
# 1 afer &€ are gELq a1 |war
FAT 9FAT & | §9 foid a0 1 7077
3y guTdr T &Y AeT F 7RI} FAr

«feg
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o "R A aiaw fafawer
HTEE F FT7 § ST AGATE | HEHAT-
Tz T wxfaw fam # aidt o 2w
¥ U8 OF gRT 91 2a g Aafem =
T I FE TTF A T & | IHW &Y
afrafass &7 ot w79 & | 9w
ofegfasr €3 & 9 w@d #rE
Rt el @Yt 1 ¥R w9 9
Tt g T | qET 47 oG F FIO
94 TET g9 X W@ g fF ag e
g & Jo1 fr 9@ 1 wTWr Oy
Taeman 9t § F oagr ) few A
T qiEa § | e s aa g ?
FIT a1 F7, A aAt 71 1 {fF 97
1 TS gt € 39 fad ag &'
st f& grit & for awiElk e
qr, Ig1 Tgrq 98T &7 gqf 7 T
A1 37 & W FT FTH g @ E |
¥y famay & f swramre, aegT, Sasr
A arEen s el & fod @ 9@
Tw & gfaurms ar 1 faw awg
T g FEw & a9 gdEa § §
3T avg & wHr s faw & fed
qg €299 A9k 934l § 99 ¥ ged
¥ F wHad # 9T AT | HEAIAIR
% AN 9EHT WL £ | AGT ¥ HeAT
wifs 99 I wEEr & ofeafae
¥ H 9% T HEARTAIR TET FHA§ |
3@ i wr wad fafrees aga & 38
wriT § fF § aeftor ot & fod
HTAETE Ay €T B T g |

uF A ¥ 39 @i & wafEg
wEAT wTEAT § o i T ¥ W ad
FHE T GEC T § | TAF TR W
ATy aY 9F Fq @ T4 g afE Sy
T ggst w1 a1 femg @@ g
WEomei aaqd 7w TFAY
oAk for 4% € e G, e
w7 gA&( fEaar W agr fegr mr
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[ﬂ‘!u '!?[\BH.H']
& #fEe At auest fog @ &
gt 7 9% A w§ @t g
grr =7rfgd | g Wa faf A
@ A Fr ariafy s Tfzd W)
WE 4 FY W @ T @A Ar Tifga
f& tar e fwgr org fore § 39 91
T &1 W W & gAF % At
fodomn ag mar @ € am qd, afeq
I &1 GG a1 Fe%q @ & T8 amm
AT | W & §W ITF 457 & fag
dY 98 @R & 919, TT TH agr 9w
FAM FiT |

Wl T fafredt ot & 9@ #
L A ¥ "iaF HEHT FH O 2
TWadam g T g 2w §  w=w
At adq A # AT AT § s w
g 3% AT @ AT 9 A Far
oM | FETL 2 H AT w07 Avw F, fa
1 gurdt TAFRzT 7 AT FTEAW
T FeFes FEEH A AWM (ZAr
gaiq fiess oY Zicwd, I3 =l
# T OGIA F T F AT
wYW AT | BN ST W OIAET F3
a@sr g1 @ g, 9grt oft AT
qYE-ardy 1 Wi 1 I F FIH0 F1
W4 miEgi § ofr fgedt foear =fen
gurl afayw W ¥g FAa@Er mar gr
a1 fas e mar f5 wng @
At & fAd 39 At & oy fad A
FfET g frdr W /@ § 9Aw
TR T A gAT | A faAdr &
WT fafaey go & 91T a9
wgi 1t arE § Afus sdad smwFra
Tt gfeorat ot foferal ), it fr 03
fag & sk S w=31 FW FT
g55 & W& % IAFT Q@G
QT A & 9gH gEeat & g
WX AW FY ST AgrAw & AT o adw
T F WA aw ghrar G e ar
39 &1 AT faar oy | w3
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gftar et Y 3 sy w19 T Fwq §
A1 2T F IR F F aga A
g9 % g9q § | W7 9% g gwan
da wd € fr g feemmw et
F1 3 §, WAL § @ ATy o7 2w
gty yor #7Y, 0 fF fogd gu @
& Wa ¥ et g wifgd 1 ag A
aEe  fafaeer arga ¥ fawedt
&

% 412 | 48 FgA1 Agan § fF
A F F AN AGT & IT F wgTar
X ATH #T 9f T ¥ o4 aAE
ad & FE 9EE g R e o
¥ SaraT ¥ ST FTH AT # 1 W
oh AT geqr § frw &1 e ¥}
F AT ITNT AW | A WY
fafafezat agi &, sf sfas ¥ =fas
AMFTFH T AT &1 gEiad
ZATX TR 418 & A7 ggega § AR
gaT fafrees arga &t €, Swiq faaer
T W aF 547 &, S99 #"igw o § )
AL 919 39 F 9% 979 ¥ Ted AT
FTEr ZT AT | FF AW H AW T
gaAa f& g 9 &1 e agam
T £ A9 ag W g € 5 gaar s
gfaar faeft | 37 @9 aml = ==
AR #1141 A AR WA F F@TG
& s &7 § R 9fF gz g 2w
Y W3 & 3w fad vddi 37 aEarel
& q1 A& E 7T FEI |

st ®o Ao frard (amr) -
feze fecdl w91y, § @F fafaeex
are7 #1 A=l Wa awe g frar 2
AR 31 § W AT A § FEe
argx FIA E |

77 21 0F 17 N ¥ faawr 7
# OFT SAA ATHRET FEAT AT § |
gt % fFrar agm 7 A7 gmd I
TT T T4 FT qATC & a7 Pt Wi
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# ST @@ gr wEws g wife
aEAET g & & @w oft g1 @
afer @1 o 9 o & f o
T FT qgT 730 wEy ¢ fow ov ke
TR & A § A g fae s sga
g | % 7ar &, Fey &, wger & ar gt
HF 91 Tror wd * getaTe 7 A
§ o fomd = qas a1 W wE g,
I 9T BT 7 AT ¢ g7 A fAaeA

A1 AT § 77 Fg Agar § fF
o€ FATE F7 F@r FZEn T AR
gu FATHT T o1 T Fzm T
FL OF T § YL AT TR FF A
aifat & faw @ fiod wat €, T 3
¥ FE qeAT FAT FE, FAGT AT
R, FAFAT FAT A% A1 3 o 2
forg gt 2 1 fET mAe €0 Y W
A\ 3 g YAy B T ¥
fom @2t &1 feadmm T8 w2
I gzt ¥ el wraw A a9
9 %@ IA AT | TN KT FT
Wt wg=y g7 &1 gafan v fEEa 2
f& mit 3= & 9 =9 7 37 AN
ar arfagl & e @20 &1 forvEe
gtar sfze s fF aer @ rar @

& A farre o R G | A
! T3 T § A 7T § o
=7 fremar Jean g )

e Ao FAT ST ¥ o FUE
YU & A § a9 @l g | SO |
T uy T #Y feard geit o s EET
Fray § AT &, S 9 & AR fagr
¥ | g TRT TR % AT ATHA
T &) FET & WA AeA F409 2o A
¥ 1w g ofan # o s A
wEr A% A & A ar A afead

VAISAKHA 13, 1884 (SAKA) for Grants (Rail- 2390
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wife = & gfaur gRit @ AT &
forg saqd ¥=F fafaeet area & oft a
g< oY | T3F G TF "G TF W7
T FT AT FW LN @ qT T
79 & fo dare # T oy AT /A &
I | TEd FE fawnr #1 FE =y
&1 AT AT TF ATZT TET Al A%
2 &1 iy {9 am &1 9F § AR
F1H &1 FAT F73 § gfqar g

A< ary ag & f5 Far dea #
facze Fora #1 areex § 1 @@ e
ATEA A9 T 31 FIN g, OF Al ATaae
TT FTH [AETAT T 1 AT, 3872 L
4 fedia 31 ofT 399 3= faddr

A wmEr az e fF FiER
H A1 9z 99 F1 I9T FT I4Z A o
T AT A% WA F1 qA9Z T 7 70 AT
I AR F G AT AGT | FH G A0
fazrT 597 930 7 @ AT 491 0
uZ FTANF W G 0 TZ WA T Hq Y
M@ | OUT AT WAT ARA F TIF AT
a9 727 & AT TAFT A1 &0 FW TWEN
1 TTF ST A T AT 7 77479
TAF ATT ¥ TR AZA T FT A
AR F I IO Ra g Fae 7 2 |
a1 ETY ®AT A TF ATIA i aA ¥
oY A7 &Y @ ot #9 93 ity wd
& MT s 7wy 9w g ag wew
YHFZ I FT I |

TEUAT # %7 R0 9T OF gAY
uZi g & 97, FA v fAwoar @
fagre # & #f am1 w3 sarey ara
IHT 92T X AT | A 91T ®) A5F T
fargrd aan T AT g 1737w fam A
ar &Y 99F 2, A IMF "a ) oA
a% o9 ATEA 2 T agt A TR qraed
#< fagr g | gAaT A7 W WA
7 I 9TAT & | W% 4g |TT Arer
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[ Fo ate forardi)
FY #EA 3 & AT Y TGA AT ZO
= gt aF ®1% Fgfagea ad @
{AfeT o aga aFa€ § | 395 FA9E Y
A H W AW FY FAATH A WTRT
FIEIT FRT |

faFrmz T@fem oF dwaA 2
e o WE 07 Og uF fasew 3w
T 1 agt A ST T A A oy froagy
oF wae faw faar w1 WA
¥ gg fagy o afeq oFy T 97 g
ez fysr qar @ ¥ fomy 18 o
St A1 g & AR e awe & Al
& AT F fedeiz § ) age oF #ra fas
GY2T 7 q1 | AT STeAr 91 fF 5w aw
1 grare & faen far smo | waT gwwr
fray fear sman & Sv0 1 AT A
A1 7 2 ag qlY Y WIT IARL TR
g4 Zrr 1 gafan § Fgar =wgar g e
i fire7 rgd IF A Q@AM T 41 79
Lol

fargre 21 faeal & 20 gaT §, Ard
fargre AT AT fagre | T ax wqr
&Y TSE OF AT E IFE AT ATE
fagre #1 av®r W@rg | A AT
AFEAIT TF W/ A E | AT fagiT
w1 WY WA § FIGAT FIE IH AT A
Ffaarz g & | T2AT ar99 fagc A
& o dge A gawr feeat Ard
fagre & gegar € | ¥ 4@
#1 win € fr g7 Q141 feeat a1 faemm
& fary qeA & I OF 9 g AfEd |
Ty A FTR AHEEE g @I 8
g 75l O %1 e oY Ffee fargawaar
argd ¥ I9&) gEd Wy 9w faar
¥ g #1 aga @ g wtd fagr w0
AT TF &F A g1 g1 9 F aF q8f
arey fagk & Fger wife 4 &0 1
T WO GEEEAr § W A
fargre &1 ST oY T At & W A @
O St T wAY St 1 e EfEe

FAT TR E | T § ATE] 74T oH-
Y ¥ @9 g 7 § | 9T 5HH Aedy
Fifere |

F 3 1 GG § Ry O qArSAA
TAE FT ITT FEr IHY TF W BES
grr At fage # 1 A1g fagre & 92 £
JIETT AT XY & 1 ZEETE AT glaw
A ZH 4 FITT AT W@ LG TR
fafese &t & <99 @9 U F9 9%
faa@l &1 g 9z d9Er 9EAT g
#eg gvETe | MT 33 T FH F
W@ qFE S ¢ A feaa &1 a9
YU, ¥ O, {& ®IC AT ]t FHA
a4 AR (% WY aF F AT 9TAT 2
azt e eA g1 & qfear gri

A fagre | @rdr AT @ fAe
2 1 3zl & FHE a1 o aga F aw
9 & HIF g2AT F q7F AT § T
JYT § FIgEAT AGT, FIST A {HA
oTaT 2 | ATE AA & &GT o4 & AW HT
T gaar g |

gar /T a1d € qa fAgaT s
4t | qg wmar @ fF weea wd |A
FT QI S AT AT |

Shri Yajnik (Ahmedabad): Mr. De-
puty-Speaker, Sir, I make no apology
in repeating again my emphatic pro-
test against the increase in fares and
freights. 1 want to go more closely
into the figures which have been pla-
ced by the Railway Board or the
Ministry of Railways in order to
make out a plausible case for increas-
ing these fares and freights.

According to the original budget
speech of the ex-Railway Minister,
we were to have a balance of Rs. 13
crores which has been wiped out by
the increase in the dearness allowance
that would be payable to the railway
employees. So, the amount that
would have to be secured for the de-
velopment fund would go up to Rs. 21
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crores or Rs. 22 crores and that deficit
has to be covered by this extra taxa-
tion,

Now, if you scan the figures of the
receipts derived from fares and
freights by the railways from 1956
onwards, you will find that there
was an increase in 1957-58 of about
Rs. 32 crores, a normal increase with
the same fares and freight. In 1958-
59 there was an increase of Rs, 11
crores only. The income jumped
from Rs. 379 crores to Rs. 390 crores.
But that was the only one year in
which there wag an increase of only
Rs. 11 crores. But then see the
figures for 1959-60 onwards. You re-
gistered an increase of Rs. 32 crores
in 1959-60. You have had an in-
crease of Rs. 34 crores in 1960-61, and
then jn 1961-62 you budgeted for an
increase of Rs. 43 crores, the gross
income going up from Rs. 456 crores
to Rs. 499 crores. The revised esti-
mates show that the increase went
beyond Rs. 43 crores to Rs. 45 crores.

After these annual increases of Rs.
32 crores, Rs. 34 crores, Rs. 43 crores
and Rs, 45 crores in successive years,
the Railway Board has the
audacity to estimate our in-
come for 1962-63 at only Rs. 524
crores, giving an increase of only Rs. 23
crores. 1 charge the Rajlway Board
with manipulating  the figures and
with under-estimating the income that
is bound to accrue to the railway ex-
chequer. Why should there be an in-
crease of only Rs. 23 vrores when for
successively four years you have had
an increase of Rs. 32 crores, Rs, 34
crores, Rs. 43 crores and Rs. 45 crores?
I grant that you may not budget for
an increase of Rs. 45 crores or Rs. 35
crores, But it would be perfectly re-
asonable on the part of the Railway
Board or the Railway Ministry to
budget for an increase of Rs. 30
crores to Rs. 35 crores, and that would
leave only a balance of Rs. 10 crores
or Rs. 11 crores that would he required
for the development fund. I do not
understand why the Railway Board
takes such a miserly and poor view

VAISAKHA 13, 1884 (SAKA) for Grants (Rail- 2394
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«of the future. You have the Five
Year Plan. It is going into stride.
There is more food production which
necessitates more transport. The steel
plants and the coal-mines have gone
through their teething troukles. Ac-
cording to all the statements of Gov-
ernment spokesmen, the sun is rising
on the horizon. The future is res-
pledent,

The Minister of Railways (Shri
Swaran Singh): I hope you agree with
that!

Shri Yajnik: I agree 1nat there will
be an increase in production: for
whose benefit? I do not know. I cer-
tainly agree that there is guing to be
more production and there is going to
be more transport necessary to move
the products to all ends of the ountry.
But that being so, why does the Rail-
way Board bat its eyes like an owl
when the sun is on the horizon? I
charge the Railway Board and the
Minisiry for deliberately under-esti-
mating the income that would be ac-
cruing to the exchequer and putting it
down as low as Rs. 23 crores, when
they have every probability of getting
at least Rs. 35 crores to Rs. 40 crores
in the year 1962-63.

It the income of the last {nur years
gives any reasonable basis for an esti-
mate for the future, then I submit
that with Rs. 35 crores increase in the
yvear 1962-63, only Rs. 11 crores or
Rs. 12 crores would be required for
the development fund. Now, the very
fact that there is a development fund
proves that it is not necessarily to be
secured from the ordinary revenues of
the railway administration. Develop-
ment funds in the past have beer
secured through loans,

If you go through the figures, you
will find that a loan of about Rs. 11
crores was received in the develop-
ment fund from the Central revenues
in 1958-59. Rs. 14:85 crores were taken
in 1939-60, and Rs. 5.58 crores were
received in 1960-81. At the same time, °
we find that in the revised estimates
of 1061-62, Rs. 20.59 crores of these
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loang were repaid by the development -

fund. This was repaid from the nor-
mal accretion in the railway income.
So, this supports my plea; what is
wrong in taking a smal] loan of Rs. 10
crores to Rs. 15 crores from the Cen-
tral Government,

Then there is also the railway re-
serve fund which amounts to about.

Shri Swaran Singh: The difficulty is
that the hon. Member chose to  be
absent when I ventured to piuce my
observations with regard to all these
matters. 1 hope he has gone through
what I said.

Shri Yajnik: If you properly esti-
mate income for the next year and if
you find that a comparatively small
amount is required for the develop-
ment fund, I say there is no reason
whatever for increasing taxation by
levying more fares and freight
charges. Since the railway budget
was published, we have also got the
general budget. This is not the occa-
sion for discussing the gencral budget,
but it i known that it entails a very
serious burden on the millions of this
country. So, when we consider the
railway budget, we are not unmindful
of the great burdens that will be im-
posed by the general budget on the
middle-classes and the poorer sections
of the community.

Thig railway budget, therefore, must
be taken in the context of the general
budget and I state in no uncertain
terms that the income for 1962-63 has
been deliberately put at a lower level
in order to make out a case for in-
crease in railway fareg and freights.
Therefore, I would join not only with
the opposition Members here, but also
many Congress Members here and the
representatives of many public orga-
nisations throughout the land in voie-
ing my emphatic protest against any
increase in taxes and in railway

fares and freights.

Mr. Deputy-Speaker: Shri Oza, Shri
Balmiki. Shri Bakliwal. All are
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absent. Hon. Members who give their
names to speak must be present in
the House. Shri K D. Tripathi.

wt g @ fraEt  (swm@)
I AZRY, WHL A eEd &
femfas & ot oz &t 7 & 8, §
IqFT @naT F & e Esrgm g

z8 § #r¢ "@2g g f& wraew
oY sfaF eqaqr &, azi &1 qIFAHI
T HIT at #r afvaEw-sneear § twaq
F1 @21 999 F ¢ | st 6 it wre
T @1, IUET Hew a1 §, T A WES
¥ T F7 1 war g, faar sty g
aFA1 2, TH AT HAAN 47 H2A 39 0@
a am g g fo aaan & fafas
1 7 W T A W AT A
ST T ATEEaFar &7 QO w7 i fan
e T & UM FE g WL 7g Al
g fF 3 & mEr ARTE Y OF SoTE A
AT T AT { AT TFAE F, IR
X Fa 3 fag ut ga 2 & & < faamm
& FT0 &1 7T 77 i fAv 97 nEweE
& foF Samer o7 ouTer W I ¥ H A
Bl

R AT ¥ G(E 99 A 1 QAT
AT Fufeqq A& HTAT ATRAT | FTT 78
& & 59 7 3@ % faq ag awe a8
& f gx sv1g, g &9 §, g fratsw-a7
# 1 3, AT AT 6T ATZA q9E A |
TH AT Fgan faege sad gom 1 wfEa
7 qg I8 Igm f& "< 7 Wy 9
fagrd &wa 33 qa fagral 1 g0 a@
& gfte & T@r S, @t 99 & [ A
e T W 4 @ oF "Wgfea swfa
T TR | 9 HEEEF § F I eaEy
1, 1 fF miaw 3fez & g qu &, o
wEr 3 @67 ®d 8, §1 aqHE §vga
& st aga g &, G° wfea @4 ¢,
a1 ogt a€Y a Aed Frifaa g @
& a1 ol qw ) g & fog W o
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¥ 9 AmEzas g, wrafasar faee
fRe 1+ 77w & fF agh 39 9E
Fug s Afg g M Fwumar g 5
T 839 W@ AT F1 awda s3071

7g a1 87 71 M 2 i 59 %
¥ fugd 5 aaf & 99 419 & G &1
"EQT 97 A% § | WARA: SRS AEAT
%9 @9y 9= § w7 Ay wiafag T
taaq e Wi ¥ afea maiz &
I & I9qT FT FE-FAFAT A5 48
qré ¥ | WG TH FOF FIIW 47 6T ZT——
a1 foF FYE AT g3l E F2T f—
& W 41€ § 0% qgwm w@ 2, faa
F1 fafzaa swg ov gaw @1 fzar
o g |

=t aewret (mwi) o afr FTE-
Fmaar Agl FT4-awar a1 agr |

oY geor 37 sy - sumar g
f& gg QT 7 & 0 g1 gFar & | qfEA
# Raar g v ag o 7€ & | =T A
T 78 & fr 72 fraft 93Y € 0

PATE HE WA 47 WEwaTF § 6
S 74 74 WX WG A9 QIR AT g
§ s waay fear s AT S S
AT T A F WG H GG A
& s W fawrl 7 T 9 | gH
e gfeemir & avarl A wO
wqTed ¥ @17 =ifgd W gu W &
ooy ot ffsq fawr &, ag o
FF | FEF FIO Tg § (% 98 qEr
AFTOE F ww §, A fr egaer WO
% fofia «4) g€ &8 fowwr 7t fawre
qr &y S Ay vt & 1 3 AT R
A AT T WA, TR AR
WTHEH ¥ WA WO W9 AT TGS
1 91 § | gHiET F aga wew & 91
gg fraga wem fo g g Hifa
wqee ®9 ¥ 99T | & 7 9 @
FTI-TH AT g1 ATAT , FAF w-
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FT &1 et wHTT q@TAT A I |

& 78 ¥a § fr @ v Wd
fawmr # o &faat wrg &, a1 gni @t
e @, a1 fow awg & sgwr ¥
J91 g, 3% a¥g ¥ 98 W@ =«
@1 &, T1 59 §9 &7 F1W07 71 & | I-
T & dT v wiw fav f& iz
¥z AT FT G ¢ 1 9w F qiT emedAl
®1 3@aT §, A AIH T § f& 9w
fag 1% fawifea awa & 781 & 1 62,
31 &2 &z g1 9T IAE fa aga AT
a1 {1 ZEFT For a8 & OF oo A
39 A AT F1 AR 4 8, IAA
W17 & foeaTs aTem 58 20 H $1E 781 2
Tg I &7 1 & fo o ¥ ogar faeemar
g W mutar 2, foma adw &g
g &, 98 AT 7 &1 SAAT £ | AT
g FET WA Asd 8, A1 T@r a9
SET F AT £, IAH ACE a7 A
g fegr smar € 1 #fEE @ qiw-
ATEAT 97 2 FI7 AZVAA @& |

@F ar W 3z Hfav & ==
Fr mafa &1 e EEE @ wr
9 SN A T A AT @, @7 #y
STt & ST AR IFET I3 O o £ o
@ graY ¥ 98 FoT § T 70 A8
f wf e weam wff &, wfag
gaTd Ty @ua g 9 g | SEw
faq wams W weEE =W e
0 | ArEwfaE geafa A @ FE
FET F1 IOQMTA § | Iqq a8
WUAT g TN A qEar |

gt T AT fewe www WY
AT FT FEOAW F77 & gy o wfew
7 91 @ & | W 9g 3@ w7 aga g
e & i 5w art ¥ Twd st
@ agad @ T o @I E |
Srar g— T zar §——fw TR
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FHA1O TG AT FY T oz &
g = 9% fae sionfgg &6
dar 8y & A< farz I a7 fosre Feraee
& §79 0 AT F AT AT E | T
galig F1 qm@ § | W g § oalw
fewe T=7 %1 TFAT §, @Y 9=9 AT
W s ol gy § 6 WS @1 A
16, A7 ATAT T&TH, 3F T HL,
AT XA FYE AGAAT AGY (A Tl |

WH A% ¥ 99 AATHT FT AT
AT F AT FT A (AT AMEATE |
TG | 1T ATZA TAY §, TG I AT
1% foFz 9 @i, o1 IR 49 FT
FAT 1F, AT LA F1 AT €=TH IHFT
T YT g0 3 | w9 Y q9q4 qraw
& 1 & Gt Gy AT eATEAT 9K AAATE
[T FHATY FEq &, “gH T KL /T
frr g ¥ vafadi F1 04 ? w2 9%
BATEY AT H AT A §), qG TAT
g | W En fEl A1 awer
o ag &Y TSy AT FT AW A 1
o <fer =2r% Y g w1 973 K
T & o wrawas €
14 hrs.

“u 3eg ure wfdm¥zy g gfoe-
79 TEAHe IWAE AT #Y gfeasr #
&g wiwe fau au § | Efefeesw @ agr
T faam § 1 e §7 ) anfag &1
T AT AW & | Y QAT Fay ™0 &
fF owit¥za #x gu & | &fe O @
T & 1 T A gl e R, geFem
# I AFHA TG 8, ATTA F I q90
& MY gAwT arerg ot a9 E | famTe &
T a7 geus—we ¥ ¢33y Fifadd gu
% faaady qme (8ko-% ¥ ag ¢
1Y% gy g | fetwifzw tews-ye ¥
1,¥03 T AT L8505 ¢ ¥ EHHT AT
qE 57 ¢, YL BT TE | THY a9g & hew
WTH T & e, 18ys-4e # gq

MAY 3, 1962
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AT 1e5o—% 2 # TR AR 363 A
TE | HIOS T T TN Yol ¥ a7 FT
¥3¥ g | 37 afET 2 Fag FT R0
gl U AT udmew I afem i ¥
§¥o g1 | TH a¥g & 98 9T & & Ay
IO FFHTT FY gHaAd ¢, T 9 &
7 I GAT §, IZ A WITH! AT
gt g | I A AT $19 (e |
233% @1 70 | fraafrad 355 & vy
& T | FAF WAL 9T Fg ww fF
Mz ¥ gt & Y 9 qAfew amw
7T grir 1 37 foe 7 g ot Ao fa
a1 & i 39 w2 Y Gy fr aom
difme cefidzn WY fF geue-sgo
Fyowfama @ 3 a@ F¥ fe%0-
wt # <o wfowa & T @R
g wee g f& =a saafat &
FEYTAGT 7T F II, IAH §G
froegrai g 1t A g 5
4t #1 a7 faaw w1 § ww faar
E gl

@ aga |1 Srat o7 famme 9a-
ufs & @t § | fege Fa g a®
9 T3 o FAF AIA § AT IT 9T
AT &84T @ F7 fear wvan 2 65 w5
feamradi | =g 79 da1 @t +@
FT F1E TECT AT £ | TIIA FY AT
TETE & e FEY AT AT Fat
qFATE FET & AT AT ATAETT IR
FATAT AT § IART TEE AGL 2 1.
T & aTd Fr § 5 1@ uF 7 yaw
A AHT FIA AT G & IHRT HIAH
gy # femr smg Swwr gfewd
qg=TH # oA e 1 W aETR W
feam & F1E TTETTE #EW ISE a9

g fowe & FeT F Al &

ferers g FriamE &7 47 I9 5% &7
FTHN TGN FAL FHI  ITART &Y a1
1 W F o FeE £ & @Y oft fewe
Tl & 7t v famm fewe fayg gu
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BT FCN AT Tenfdg  WETFTT
FHEY & | ST AT gEd QT S
arfgw | ¥7 awg & W A fag sne
ar smast sfafera wma g qadt € W)
T STIRT FAY o Free a o e
T FFET 9F T ATT 9T ATST 7 F0
9€ |

wq § 918 @ a9 "o4 fAarEe
&% F a1 H FgAT ATgAT § | AW AT
gt fadea frar § &< s wow faat-
o7 6 | 3 mfeat ag=anT w1 A8 8 |
2\ & geaTe #Y feawat #1 awAAT g
TafaT Ot 15 ITHAT § "eT & gTa
T H AG FE0 | & T e
S & foaFT F1T & ATIHT a1 |
AT § | F@AS HIT FIAYL TAT 9~
Q% & A7 9 a9 37 T 2
g fegeam # AR RIS @R R
dra 7 gnn 1 g Efew & A A€
et o1 @1 & 1 g% forg g wrel &
77 1 wEd & a9 gAfEw d1 9o
ATd | T aF AT TALE S AT BT
qaeqT TG T 9§ q7 a% & faqg
I FT & W T &) A agr ar
¢fo Y queaT 937 83 OF a9 &Y awar
g

Y a® & 3 A wEww § fr
F1E § OF A9 g &Y | % qAIy
mfeat agi & AT & | 8 OF FAFAA
¢ IR g Rl # faq 95 & mizar
AT & 1 S mred W 9w 8 6 agr
T #1§ orerar qg T 8 1 T ag . .

Mr., Deputy-Speaker: The hon.
Member's time is up.

Shri Krishna Dev Tripathl: Let me
have one minute more.

Mr. Deputy-Speaker: Please resume
your seat.

VAISAKHA 13, 1884 (SAKA) for Grants (Rail- 2402

ways)

Shri Krishna Dev Tripathl: I will
take only one more minule.

Mr. Deputy-Speaker: You have al-

ready exceeded your time I:m.:t—Shrl
Balmiki. ;

ol aweHiet . Iqeny wARw #
WIOHT g2g & #rArd g R ey q@
Fo FT gy fmr & 1 27 fam T 39d
9 1 Aifa 9 IgF FHT 90 77
TR A aEE I @ 1w fF
& fawm F a1g a1 917 3 97 d=adfy
gyl #7 Iufa & qrg qg W .7
At faeare g & Wi tEmfeal £
arzrz gt @ | AT F g9 A aoy w2
F e & A AR g e W@
ATET FT T ATFT g Fi=AT qTEAT
g1

AT g T w9T 99y S2w
FY feamd ooy aqers § 1 F 5 oy
WA F A1 F FgAn wwgan § v fag
TEE ATl F WL gHTE ST g F
il a1 s g g 1w
afew afs @y 3F &Y g+ qar 9T
f& agl ax Fraer A aga = T
T 9T @Y £ 1 A qBT 9T FOE FY
FHT & foreefr o= freft e § @Y &
TH FAd F7 FHA F FICT T8 IATM
T THATAZT 77T § 9T IART HY grfe
¥ @ § gz sam A forwr w
oIS Jgd AT g @ @ 9 gt
TG Y § | B & o wfaw
g1 gar 2 afx o sarer ¥ sarar fead
¥ fau d | & qrrg gt ff & grdar
T g fF ag @ W7 are =y &
Y sareT & sarar fesd 9T w3w oWy
T FT TTY T qF wgS ¥ a7 *
Iwfa g a3 1

% & W & a1 # §g sy
TrEat § | 6 W) Y g gEe &
A ST T ¢ Wi 9 2 fe



2403 Demands

[t areri]
WeTATX & §AT &7 & faq sfaq
YT SRS F7H 91 A1 | w0 @
# g wias qUAT H Wezran A g
& " g Afw sitew § Jora aga wW
TACHTAT § | 37T H WeTaTe aga del
AT} W IaE wOA { a0F § WK
{9 WAL 9gd Wa&@T & ay
T & | I TE FgT 97 g6l ¢ O g
e JTET AT A gy i & afew
& & #gm ff ag a¥ a3 @wi i o
=TT § | T d<g ¥ 9eTEA W ara
W & i o we A g &
IR GET fgmm qmET @ 1 d o A
JZTEIO ATTH ATHA AT ATgaT § |
dfFfraraaram dm A g Wk T
& 297 FT AW H M | OF agT a9
SAfFTOr 7 OF ATEHY #7777 foF anR F
A #1 fo=et a8 10 ¥ a8 P
AEAT IT FAT KA1 AT GgAT Al |
I feg F990 F 9 #3397 e
7 faar &t & &1 Q7 S A3AT °r
qg I FTT AT T AT A8 Afgwa
FA AT | K 3R 413 F7 A 39 9
¥ X1 & HT ARG FAT ARAT E
fF @ fam a9 2, P
fer felt #gT & war fam
T 2, difga frar 9mar g, 37 9917
& Il o war faar srar &, IFr @
Hr AT |

WME W oAAE IFR FT W
sgred & 1 fRd & S0 7= i @
W THET TIFA T HIGHT TR F G
warq geT WifEd | W wrntet ¥
fm ¥ sHEfgl &1 @ ™
g &, ITr faeme @ed FETg
ZFY =nfad 1 1 ¥ Frfa) A ag A
g 2 ug fom SFT 79 &Y gFar &
T WIT A HAY A & = qe
=fed | I #) 3@ A # o Frgrer
FOW FA g | AfFH qaT #/

MAY 3, 1962
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qa ar 4z 2 f5 & am v wAT &
oo qai fog o & 7 &1 waAw =
T & 1 FE g F) gfem @i e )
W ®1 UhT & faw  wRaq
sfm 2, 3ifewa gfm &, fafasw
a2, tararem gfaw & ) &
TZ W4 M & araeE | @ 9T afaai
LERCIE ARG (R C O
& gfd@ & g ¥ aragE W W
A ZET &, w@A w1 A gEr
AT AR TFT qGF AT & 1 AEA
Fr are a1 g7 fraa & w0 d yearE
agar AT ET E | WCETHT & LA
# A fuiq &7 7 @ o A
FEIA £ | A AAEqE T AEAEAT
q faar  wwn aifzd 1 ges Ao
OTTRT WIE TAEFRTL AR AT OH
ATT EAT 1 WD AT AT T
FAAT AT AR S FHAT0 WETH
FLH F IARI FIE L7 ATAA ATAFRT ATAT
g o

I A oAeAr wEH ¥ F AT
aar sfiT g & fF &7 a|i ¥ 397
WA & e o wrg A A
A AFAT | AfFA g8 A AT
WRTEATT, A7 & & AW I ZRY T
ag ATATAS 19 TFAT A97 AGEN AT
g

aF &% W g &I aAd
% & | wfes & wfas Judr &1 agt
sy fFar o T & 1 A% A e
T AV E | AT HATT AT AT AT
3 mft ¥ arft ot gor 2@ St A
g fr @@ g g R
wEEFE A gH gl & afew
qTaTEEaT 59 ara &1 ¢ fF ofagi v
wfys & wfus gfag wg=g I
I wfa gara St Arafas T €,
Sus1 fwmar smg | # g ot awmen
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g f ot aigamw i @ E 7 wfy
TF qFTT F1 IIAIAIT T ST G
A agt 9 faer o ww A oqw
gfaaeat &1 g3 wgF fear star )
TE A AT ARAl 7 AT F@Ed &
Faaifert &, Iqd Aot i am gaw
it & F off /T F Yo-Yo AT Fo~Fo
AT TEA & ad gq | I 1S gU
afi frar mar g, faoelt 48 2, oan
Fft 2, gl wgfaag 4@ & 0 A
ATZAT a7 A HTRH § 39 T IH ¥
T A% &1 ST 771 fRar smar €
T FEL 97 T A oA foEm aren
AT 7T AT FAT & 1 98 287 F19
FTAT 72T 2. arAt faswry 7 w9 A
FET 2 07 73 A 2 fa=d A
AFT 2| A 9ifed | FH " FW
FEF TT 214 FT GF AN &7 Faed A7
AT FTH AFA £ | § UF $EaF H AW
T g 1 fe B7 fAat=a o7 § a1 78)
Afea FAAE A€ qw O Az o
A faatsa g7 ® ¢ o7 fama am
TATEEr & AW @zt 97 9 G e
g fam 7 zg w1 9w F, T
FE AT 2 AT T 9T T
qeq K1 A T AFA 2 ArE A6 T
afaqr g1 & = @ § A
a7 AL A AT W9 v T 5H
T WeT gIE miF wFaal 97 Y
gfaard §1 gy

ek & o # 3fg @1 9
ot gart g 2 o avg ® oA
T B ARG G I g, SR @A
ge feoar @ & #rf faqe wm-
TqFHAT AET 47 | W STEET i Qe
srias feafa 1 afs 2&r o &Y off
Frrrar agran Sfaa i 48 @ar 1
#F wEAT WA o F wae arefEa
AT Ehwt e & froa ¥

VAISAKHA 13, 1884 (SAKA) for Grants (Rail- 2406

ways)
afe & g =ifed 1 famas ot
e &= & ardY § s ga gfaan
% fau |am 939 o afew | o
W OF AT w9 AT 2 @

TEE AUl 4 Hge o ATawE A
o & weT aga W e
Ia% fag st qg wewas 2 fr o
a6 & fag dwar 3w e & 9,
A & 3 A F A g fe oy i
I g 2 oIAH smar mfvat send
qF A afagt Eo§ray oad & fesy
Q[ AT |

# o fadiy ara wm SmEaT g
FAR 2 & HI UF wAT § AT .
qTETET &1 &Y AT R | THRT AOA
FHEY & faefasr & § @18 3w & AT 97
F T § OF (R TG 4 qd
¥ gt A 6 3w H gEh gt a7 e
Fug1 &, afcF T FATE, o fF At
W R gE R ) I IR ¥
T 77 791 BT g5 & 1 X9 ewH
aar T2EAT A oA wwE ¥ frgra ¥
TgT AT ¢ | Agh I FA=GAT FT1 A%
99 gl & | Jai a% g 9% |
7 &7 areas ¢, § quwan g v @
FEFAS ¥ ot 3% A & grew
@I FOT g, AGT F@AX & |
@l T TGN A AL, afew fAT 9%
qUETET ST AT faemT &) A% @
Y 2@ & fF @ fea & 91§ g
FT FT AT faT qT 1w ¥ ATy &
@ §F9 § S 9 9ty demr §
waifaez +t &, fF 7@ aMa &) Aoy
& @ew g g

Y w1 aar {5 I 7 EwTOrATdY
agaeqT §, HAOETE framw @, fer-
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[ ametET]

wfew ¥z av § | FfF a8 @@ war
& =g grx g Syaurs # A1 o8
ag # 92 gu =W §, fom 9% e o
maifas aremt F1 aga W @,
mifz, I @ w1 faaw eary T
faar st & 1 F Fgr wwgar g fr
w0 ¥ FW WA § Aft e fzard
¥ WAY H, I A6 W G/ FAA
¥ ATAS F, IAF @A AEgA F I
I F ATAS H, FW AR F 31§ g
#1 3z Az aw § TraeT H, =9
faamT F1 sw =@ A1 Tfgy aifE
F9 AT FT W7 Z1GT T TZ TRT FH
T HFE TR

gag Ifaq R AR w5
I g & fF 9T =W 9@ Sifgd
feardfes wamem F1 ahaar AT TG
®I FI7 IBIT FT AT HAT GO TGS G
! I aF TET GHIR FHTAIET
gw § fagwm & WX T W
T W g ¥ W\AT FEHS §
W @ & Afgew § gan gmn wifzd
R NAEA ¥ U9 HAT A Fa
2, WOAT @EA § A1 S FIT HTR AT
& fart & fod aga waEws § o
Qe A gAT AfRd | W g F Aigar
oW TfEd |

g% 4% W TH HIT WITHT STH
uTHfaa T qMEAT g fF AU A
2 98 930 § 3gT FUT & | T AW
oAt 9T &% g A Aq &7 faar
TARTE AW |IHS qAT frmars
¥ | IS AR AOHR AT AT TifEd
fE =g 99 %A fag €% 1 T
ot |ET &, @W qK ¥ I9F frgioA
FT g FIH K1 A ATTH! g9 AT
Ffgd | fasely, groe a°r AT F1 A
AT ¢ IAFT FW T FH TAA HIA
1 wue fear 9F 1 ag T 5@ fa
¥ o ot 39 #1 fawe @Y awar & 1

MAY 3, 1962

for Grants (Railways) 2408

¥ for faeelt & @ gwT &, AW W
FTfaeaX Y 9T § | UF A9 F
AINET FT FgaT § | G 8¢ WY
18y & 19 ¥ HoweR  qAwgl
ATGT HT q9 1 gAT 47 | T T T
o I KT TR g | HEEr &
THENF AT I A FTIH T @& |
YA F g ¥ gur foar & wram &1
FATC gAT @ I97 AT fa=r & e
#1 IFAIE gACT g1 ATEA W Aq1A
ST FY gfaar IT AW F fad g saa )
T A ¥ faF30aR aF oF 98F aq
g g fomy vy A F71 TE Fad
13 WIF AR | HrEwT 99 99 T
HIF & FIU faFe e AR AT
F foemar o1 FFAOE | WY T
A F qFAT ALY grar g, afeF 33
T g § AR A fAgiaa @7 &
= A fax 1 o g gfaar faa

st aTaT (FNT) : IqTSAE WREA,
¥ "q19% gr4 399 §A7 A & oF fadan
s aigar g 5 feaar s T
T T & a8 A1 ag & srra whem gandr
WE e F @7 & dgIanr g
Tfed | FX 1A 9 arfOhIcET FAET
T § forad wes< @rEl ¥ @ 53
T W Y, LY aTdE FY RIET
¥ @3 &1 AiiaHRET HAAT 74T e
FTC FH F FH Yo T Yo AL &7
&< ffd 7@ | & &g @A g 5
gAR W 47 FT FFTAW gT TIfER
a7 | § 10X g FgAT STET R ZA
F12T & AT T a0 OF £ T
A0 e # it # 1 g N @y
g | FrEY g 99 AA ¥ 39 A%
g W arEd |faT A7%T F gEU /Y
2| WA & g OF 9 § 9 AT
§9F F dhrE & 40 W15 & 1 gemy
T A&l {99 FgAT  wIfEd
fX I9Y AT@l 79F F gAEH IWR
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Peméstz &1 geft § 1 =@t ifeai o
w9 T T T @ ST 3 A
¥ frrat ¥ aft e gt 31w
wad Sw # dm @y A ward
| FT FBT OF A fag qA41 9@
Y 5@y G wE} Al F g€ A
g e & 1 gATL AT A agrgT et
Wt & agit 77 afeww w1 wrr far
o1 i 3 3@t T ATt aga st A
3 e 3t e 3 ) W e 7
e fea seel & w= fgm
T GAT & 1 AT HI WA TREE
g & 1 g% uw wifaw & e F wrE
A FE AHEL AET W@ ¥ fad Ao
§ % & 1 qfF ww aw T
mﬁ%ﬂfﬁﬁﬁr“@?mm
st fer @ e g1 wrr @
W fad ag 9 ST @ g W
w1 7w wwd g Afed

Eﬁmﬁ-w%ﬁa ZaT 97
wfeai § FTIEATETE | T@ AW
AN I FET B | TEH WP w2
%l & dwdt 2 & A fore e
T ¥\ v A Tl gEd asd g
WY W WEIY w1 39 AR AW 2
wifgd |

AT ®I2T ¥ W=—T I T3 Bfegar
§ 77 ArEn wEi W v
AR E 1T TR T FE A7 9w
wifey @ W A ®E AR wifew #
SELEUE USRS
9z wifew Ty F aga e R

wrer g aw o § et o
?omqy\mwtgaglﬂ%
aFF ¥ g ¥ fod o # o1 At
5T ) & 1 & e et e v
o\ e Y ) At T au e
%maﬁf‘ﬁﬂ‘i{qﬁ}@'“g:gaﬁ

NO. 18—Wednesday, May ¢, 1962|Vaisakha rg,

1884 (Saka)—-

VAISAKHA 18, 1884 (SAKA) for Grants (Rail- 2410

ways)

TR FIT TG T T WS 7=
# agT aEE &0

FreT AT t@d T &9 gY WS
#m@ﬂ&,ﬁl’“@ﬁm
g% ¢ ofFF wer Wwe AT T
mﬁgwﬁ-waﬁ%ﬂ'{“
st &1 Farefgmg s & frd e e
wfd & o a faw 37 @Y A aE
TEaT & | 56 fad 3 W @ wgfaw
Tl & | T A A A ] Y {1
FT BN

FAIR A FET F TR aF &
Al g AT e diiee 41 Aifai
F7 S § AA g & feg ot @
A T2f 9T 9 AR AT G oA F
e g1 AT & 1 747 797 7 feran-
args A frar s aife T Ez
S oft G &1 #Y S A A

Wi @t & g€ oF wifead ®
gfawnt a7 7 ot § | gEi 9T WA &
are fFdt & g g 59 w@rdr g
T & W e AT A 9 g Q)
oY & 1 el T #z g 5 e @
ST & A PR ET e I g @
W ¥ A o w0 &
qATF IIH & fF gur mEAdT w1 QY
g% afferd @, & FT AT 1 I W
¥ AT S To T AT IAF R Aw
AT AT ¥

THT ACE & AT Frer § fzeddt aF
a1 # H faeelt & FreT aF A E 1 A,
& CF €29 T T ST G &
FfFq 98 FoTH F ToF OCHH T ART
o % &3 f5d oy & 1 agi & W wig
arft o i ¥ fag e2em ax wn
vt fr ¥ @ g o & AR v
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[ @Tam)
T 7¢F 23 Prayra & sqra A stran
2 1 afz 3g oF w1z 97 feqr 7 1@ F¢
FIHrd 9T IF AT A OF AT F05)
9T IT F FIAR FC fzar w0 A
FifxqT FY Fq037 WA ALY 7397 1 AfT
T AFT A T TATW 9T S TF &
g F0F A1 17 7 qifAA w77 Faar
&Y TR | TZT ATE0 TT 0T AT 2qTEAT
q NN 2, I AIRG I 97 2
fragimed@Taa 2 1 fFA 37 § %
TF WY 3TF F7 AL F@T ] | A WAR
ag 91 a7 937 @AT § 1 IART Y
ZRET HUAT AT A& g )

¢ 7 A gar fag 0f F J7%
FL-A0T0, FIZCTAT3, BIECATEIGT
7§ A1 §78 &7 17 Z1A0 § (987
¢ T3 3FITF 3 F M FE 3H4rT
HE AR I ST § 1 AT A& F FIA
AT TZ fo—SU AT TIT 7T E
o A1 FZ FAZ FZ 30 IWET AR
7 gz faar 9z @iy & 1 gafag
EARY TAA 42 FT AT TH ATF T F4
& A1 IFH IR 0T FTAFAA AL N

AT ameA A () o IITeAE
HEgET, q1dr I 9z wMA JqW AN
GFRT a1, 7T F Az a1 fww A
L qrAAT 9T WOT qF I 999 fzan
a4 faw  wrar gaqamz 3JqTE )

# AOF AT TI7 F 41T GAG
q BFC WA & At Fg Fgam
qZAT § | AIA FA F AT WELTATC
WeTATT AEN g 74T §, 48 Av TH HqT
A ZY 4 g AT A AETATT FT AFHAT
faet o fawra & gra S @ @ R 1
ST AR (T FERT AT I RITA
&M dr Arear gfae & gra § s
WX IfAq Fg TE FEO AV ATHAT
It 3Y g | q@ e g fw frerd
T ¥ o Fowrd ar fewe a9 9 0
a8 F OF FETAl T @ (@ )

MAY 3, 1962
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AT IAFT LA gray awET fFar AwT
IaF F17 Ifaa 7 Ieer 3@ FAHA 9T
& AHIAT TATA FT POy &7 ) FW AT
Iq 7 g9 41 | ¥ ¥ FAGT Y FgT AT
frardy AT Az &7 w7 | giwe ars
T Ay %% 27 W 39 97 $g @
§Ar AT Iq FAFIT AT W WY T
fopar @ <@r & 1 @ WAL #r QAT
FITC & | T qF AR TF FIH A7
8% gi7 AT % sgrarfeay &1 AT AT
gr g3ar
FE AT T AT | T A AF )
WOZTATT F71 4T ZIAT | AMAFT 193
feqrEdz & srgfa & @ § 1 gaq
TEH FZA7C 4 AT TR AT AAT
FIAT ¢ AHT A9 T3 F A5 Feqq gax
famar 2wtz dar 33ATEY MAATE 1 WYX
3% T FIA T4 GIAT | TgT W Fs2IE
& 1| 9g FsITAR Ay 1T AT gATE 3 #
AT SATET ag AT F AT TAF AL HF
18 foraam a1 0 fFar w5 79 78
VAT | AT Fog UFAEY @WATE |
73 A AT G W FFAG AT
AT AT feqrddiz & @A t@er
e § |
# g &1 & wmar § qgr fwarg
FAQTAT AT § 927 ag7 919 727 1T
a7 A AT AT graT § | 99 ufkar #
q139 $52d AT FT 49 71T F1 I FI
FEY W1 F1E 19 g g g | IEH
AT g gwr & fF g ¥ a9
T & 99 ¥ ag fraEl #1 ag) faey
FYT F7 19 qC 947 9241 £ | a1 7l
oF T ¢ & oF AarET TR ¥
waaq famar fadew i gg +< &
qAq S FTHT A AFTE | WRAG
ATET TT XY T Y IW AT & wAT
da1 F7F 1A 1 agfaga g awdr §
W} famT a1 woe dara &1 sfaa
T fae @war €0



2413 Demands
- ¥

39 ¥ far sta & 99 @7 &7 fyard
T FILEMAT 97 & d7 IAAT a9€ &
aga ' ArIIHAC F@ T4V 1 g,
faar a7 dWi frarf &
FTUNTT ®1 I9g & Hgcaqui &1 0 & |
A 7a7 F 78) Avan & 7q faamr @
3 § FTg g IAfT F @I E | WAL
*Y qfg FT @I | g A7 A HEwHH
aar &, faars awe aa7 &, AT AT ¥
W AT FHFATE | HIHH 1 a7 ™ &
ffT 39% wTX e 7E § AR wE
fasr +fr 7Y 2 fomd fF dfgwe ow
THH T AL BIHIH K AT AF |
1A ffa |t § g AragEar g
gt T FAATE ) A1 PREsT =0 TfEg
AT fEaFr A 20 =fze 4z 2@d
F OTAEE £ |

T F wewA 9T dT T g1 &
FAAT qZ 3112 fr T A wAT § 92
WHTAT T2AT & AT ATET €T FT AFAA
sATaTfYgT ®1 F1ET 2 1 35% g d faew
qIAY | AR |7 A # | 58 ETe TR
A faang #12  F41 gaa 2 fF faand
9E% 33T gr, F A § g0 0w
FITT ZAT | F1E 93 S99 F FfFA
AT F TR & FIT T T g
qrEeas g Agr at frafy it @
T AT |

oW faar Fiar § et A%
FLA AT T agr A 9@ a1 A Fga
gfeaqr & 19 ®iee § IA&! Faae fwar
T qHAT & |

HAYIT I AT AHAL 57 g1 F
A VAT ARAR | T AR F IweT )
THF qAfedq 9T agA @Aigar § W}
A WA AT § I9E grEvE 99H
HTET TgaT £ | IAF!T FET ATGA H fgqr
W A1 AT T a9 a%ar § WK /Y
T & ufr #1 3 e g T § )
371(Ai) LSD—T.
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WA G AT qTET WG AT @I E | qH
ATH GAT & oA e ewy-vs ¥ gawy
TEq @0q ¢ 71T g9 18y H ar
AL TAYT ATZT § 3,%0,384 ¥
T 91T 4T 47 | 6T a8 & gage ™
ATET FT F YR T o,509,5¥8 §9F
FT 9T HT | 98 T de &1 fRm & o
AT AT I gU A IW G aA
F1 Gt ATFT | a9 § 17 o frawa
2 7z w3 www § A @

TH qE ¥ FAF wATAT AT GrEY
ATET FT qIT AT H TIF FT TIEAYT
% & TTAT I &1 TART ITGIT TATE T
§ g1 AT § et ARG Y @@ AT F7
ST TG & T AT § 9 FT g7 A@A
HI qATE ¢ W 5 |

TF AT & FILAT ¥ 19T T | T
Ia&! fadamge & Fraar < fagr 9w
a1 FTAT AT T AT A= AMT FT
agfaaa grir

3 AT ag ¢ f& gare gzi wof
ar9q fred Wy F1 o 34 9w wr
IT H qiFa 39 oF oft @ 1 AR
FEFITS A W ¥ o
AN 29 A4 & | THH WAL T
¥ wam | aw WK faemge & W
1 #eY TF aTF F AT § IFHT AR
¥ T &Y 9@ @ sAmEr oAET gem
TN F1 A & faw | 7 aga & a
d A% §A TEAT ATEAT 497 |

THF FATIT O OF IreAT E | AT
fred oy ¥ Wt aF aqaaT o7 qaw
& ol % 98 A & s § fE S
FgTETT S /T fEw wea & |
frefane s § | fog Qoe & gg Y
T § 99 Qo § &1 F1 wxfam &
wfewe & eqrr faer qmar & 1 3 wdar
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[sfr st 7]
¢ fir st fesiaai far, g ag §7 eqAl
# o fFan o anfE @t & w9 & 9
ag |grw gear g fF Swdiaar axdr s
@ & a8 /U X &) 9@ | TH T
& wgfeaa grit )

AN AgRg A Mg fa A 3
S 7T @ 9 agT WEr Gy 9 E
T 39 9 FgAAfa@Es fawiw fEar
|

fartra = & | Fzar wg 5 faard
FT FTLEMT #qriad g T §F TN 4=
F1 Hgeq aga wiaF a7 777 § T FTH
SR FY wTAE WA ) & gEfan 374
aiter & f& o, fueand, o Ak
UoAaME & 99 w=aAl #1 3w F
YR TG | GAT A F AR F A KT
agfeaa gt | F w7 77 71 A7 wfus
G TET FAT |ArEAT | HLY AT Y A
& T we § 1 &) 9 a1 7 ARy
w1 TE HIv AT |

&t oo fagrdt A (faeER)
JUTERE WERT, W dgT AT
g & = T q\ a1 e fam
W & e ave 9 faw gHn fa=m
1 721 9T 7 qW AT FT w7
frer ot g1 1 g AR AR F 7w
AT qTd Fg a1 O qW ¥9 & fAq
qAT F3 )

FWoag FT AR EE A ¥
" W R e @ @ e
a7 f29MT SEAT § 1 7 ¥W | w6
a6 9% F9 & 49w w1 39
gfayre fasft ¥ 1| ST AT N F¥ 0
g oo miz oft 37 HamE @ €
afes W # Wi wTe Y guemT it aw
T G & 9T € | THE FTOO TR
s o fege ff grm o wRE E 0 A
wowan g f afz faem fege & gwe At
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UFT FT /T T FA9T == T A
FIITT €9F FT AT ITE FT I § T8 TI2T
g7 F1 HEAT E

FIAIL FT q1T F FTGAT § | FTAL
¥ Faralt Wt mfeat s § T & S59
& & #rE TS T ) A FE FTIR TR
HATH F TR MBI A 3, 34T 3, 3 /I
Qe Fo T @I HT CIF 7 AT AT g1
JET 9% UF &1 AGY qfew G F) A@IT
¥ ImAr @V fede amtn & A
ETRET IAC A § | §F & FO0 A
FT FTEN 9T ZMAT & WX IE F FILCA
2 IFET F1 fege WIS F@W FY A®E
qg) &, W% A1 & WIS § g FEAT I
21 g2 FAm &1 faar v wfFea
FgHE &1 AT FF1 TE 2 | S fw g
qd aaaTHi 7 AT FT ag AATC AT WA
F T AT E g ag TGI I WA
gfaFIf@l & At 9T g1 | A
# 1 e "= FY faerfadi ¥ 1 o
g AT T AR FAT AR ¢ R 0w
faermeff ot & w29 ¥ EN H wear @
o WU TE ¥ OGWA ATHRT AATL
I a1 g w1 IE UF Far § 7K
IF AT F AT F gL famdl M q¥
g TG & AT ATH K 2T I« AE
9T & T a¥E I A § | T fohe
I FT OF q9q7 A A6TTH ZrowE &
oY ag fofe 31 35T qaey § 1 q
TAT qAAT T & (% wF T FATAT K
qFETT a2 @ g I 2 gafag
TS §6T FLA F (¢ I 9 797 77
g a& e o

¥ Y ;e FT WA FEA
Ffsargdi # O WA AW@ERT w1 A
wTEHTT FTAT ArEAT § | o wwm
AT qEIET ATEAT T AN § qT IFA
FAYL § AT &9 T @7 a7 fir
FAYT TFT H AN I ATKA AT &
I ¥ ot 3 aF T &7 GEF A%
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@A § AT FHT ATH ¥ a9 2w
SATH 1 ATAT & | 71 U 9% gafagfady
gTSH & 9THF UF I99 WG & 1 780
97 qIS AT T6( A1 ZTAT g &I AT &
f& 20, 2o fafae s 5wy, ATy 92 a5
qatfat &Fr wdr # AT I AT
&1 ZfeF A g1 AN & ) Few g I
& a9 W EfeE faeme aE gt 8
AT FHT FHT FZT T 704 IR AT
IAHI FEM AG FE@IZ dqT AR
mifeat wiT marfvai A« o § )
gl T FGUTAT I g AAIAE
g1

A q7E 7 WA LT 97 qT FAOAT
a AT TF AT E R # o agt
it 7Y grEE ZEY & 1 A7 97 AEefad
FAT FT ATATRA #AY AT TZ1ZT AT
Ffrm o affEr s ags ag Agt aat 2
# F1EAr g & 3zt av fY uF graefas
FAMT AT | T8 AYZ 7 97 IAF #2007
¥ qmE ot gEfad 77 £ a7 91
vaF fom ot D1 qagd afaar wafq
oft srsitaa T A A AT T2
et § wreATA frar gar § afew g
T it g% a@gr T2

§ 741 qgRE FT AW FAYT &
AZ A 9T AAIAA FAF A TE
fammar =argan § Wit i F19e & wifas
TR & gATH I FGT W F fmar
&1 TEt W AESES T W § 717 5=
TS g% T § A AN w2 WA
& | |F A aga feAT & 9=y 5y vy
& agi o< qaT farst a7 o i qanfar
HIEHT 7 9T ST §% | qifage #/
tefegge 2z § AR AW F) T
YT HTefasT FH19 & AU Tifagr
Y aIF FFT 9¥AT & 1 TifaEAT F
ST 59 9 0 $efeaw 2 & 5y
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HTO FHAT TH & AZT AT @Al ¢
gafay ag agd a= g fF qE 9 =
TifaEaIe aF 0% g7 g4 9 qfw
AT 1 |17 17 & AIH0AT E) 74 W
wTa frar ot g zATE g1 & a7 W A &1

4 24Y 7g12T #1 AW g =T ¥
37 #2oA1 F) 7 fran argan g fomd
f am & faordl #v sga qa@ §
afz 37 2wt &1 gofagwd Fv faar
st qt arfrat & a9 gfawr g
gt A7E ¥ Y99 w2 & sH=fEl &
FAEH F1 W7 zAFEEE 77 faar s
at fasfY & @wra & zAF! A7 feawa
21 & 72 g7 g wmaAt | i ¥ Ay
¥ waarfvgi # FE qAFE FoHTO0
A1 a¥rAT IEET T2 & gy o faseft
AT F gL g1 At | F wmwa g R
fergra & aga ¥ oF faoeht ¥
gfasm # o1 e 31 3= o7 faoet 3
% o ¥z o7 f FqE 7 fawre gy
#1 ST & 1 3AfAT Tga AT § T
FA1q Jgt 97 fasreft #Y sgaear #E
37 AT 1 FoATE FT T 77 7957 &
#1739 2ol Ft faa=t ¥ T §%
qAFAT & |

qzA AT & §g 08 2a9 § I
7 f e 7g) § 7 qarfes w
e & A A T A ITET aFar
% faad FTo7 fexgt otz a==i %' fagiw
®q & T FfsATE FHRT ¥ | A A AT
FA-AHT @A 97 FAAT AT
Y7 FTHI-T(AN ATEA IT qA1CT AT
ag 31 =aa oy ¢ wzi fr Ty gEr §
arft ga@ AT W7F # WY @t 9%
HIEMEH AMY ZF FT a9E A IAE
a1 FzarE gt & | IT T FI AT
7 aifen |

FMIT UF T30 FIAT LAT
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[+ @ fagrdy Aaran]
¥ A1d agd &1 W @@ wdy we #
R qf6 7@t A A& W uF &Y g7 2
I4 F FT WlAT AITT FE gY AT
£ 1 399 FT G qgT TUAT &1 AFT 2 |
qZ Yo—%o Td TIAT N AHT & AT AT
FIAIT ¥ F47 Hra3 76 & IAFT 1A
€7 UF 9T 727 & fag fasga amrar 2
¥u garq o 2 5 F1A7T F FF97 71
L F77 & o dar 97 31 g 7T 7aT
(T | TF 9T AT IATT A KA F
FTH A & fao I3 F amT 77
TEF T99 F $AZIT AT TATZETZ AT
T Farfeat & gfaar g s
FAU T FIAIT § Iq qTH 7441 T0M7T
@zt F7 fasz qrarm g 1 fasz o afmaq
A7 3 1 T2 0F TZT T ATS FA1T
2 9zt 9T OF FHr A2 7 e wA
@A ) 7z 97 N FF fas7 & a3 ad
T T AT AR AREAIT A%
= fagr &< faar faar g 1 g7 A7z &
LT AT KEATATT FT ALH T ATAT

garfeat 1 FAIT A AAT TEAT

FAIT AT AGAFH & 419 7 AfF
ORI 799 agT Afas ¥ gAfao azt
fasrar &1 mifzar 997 § arfxat 51 aga
gfaar g0t | #fwa w7 7% faaar
g g0 T T4 SIHA K7 700 297 TATA
W1 sqFeqT 14T 9ifzd, 7 ¢y fafaz ax
W | 729 fazT § gIarT £ 39 47 o
g IAT FIGT 41 | TF 9 IA % FC QY
wE & | WT FET 9T HaT oA Ay A
FAaY & | A T 1 LTFA AT FE
g g & 1 qfF 777 9T Frovw mAH
It & Tafan rza w1 g € g
g | M E fF FA T FH FAY
¥ frsT ¥ faw oF 37 T3 7@ @ifs
TIH FX AT IFF G FF AR IAF AAG
T A3 F A ART AT R I TAL
"E |

FIAGT ¥ BIET AT HT WY HE 27
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aFTdr 1 g JTET S FW9T ¥
FRAETE T AW & I9 9L 1 € wfag
wag TEd ¥, UF "gAT W g
fasgte | agi 9% qg« dFady 29 zgT
FIAT 41 3fFT 77 a8 37 1471 2T 97
g wwdY g 1 F wear g fF o5 Qe
T T OFTAT 57 T2d F1 ifT SEIT
FE | JIAAIT T AAT FI7 TTR| sqaeqT
A F fad d@reg wres 390
I H oIA AT FT AT FH

HAAT F1 T ET Z IAF A1 F faoia
B ¥ FF1 Z1ET FT 5qF fZA=7 IrEAT
g 1 arE w7 f2T AT Y oIrE 93d 2
o Fifear qur weg AveaArd i T @
fasia &£7 F I9FT =q17 T FET ATZAT
F A7 fzamar wngmn w2t fxoavdr £
TEATE Y 1A TEAT 2 w97 avE
& T arer ATT A W AEt | o 2
ford & FTIo7 TIrT AT I Ty
e K1 I ¥ AT 1 Az 7 F
e &< faga o1a 21

wifadl S 91 7 FzAT AEAT
az I3 T AFHA AR Aoz
g A & AFATT 7 2 | 9F WY /WA
o 7Y wran fF A SRl 97 91 -
T afaeez #18 F77 2 d1 {6 oA
FT 31 FTH 774 & fan sy wfoge
F41 Q914 2 ¢ faw &7 #0gT F1 g€
2 AdraT 1A% 9z Zar ¢ 5 9fs dam-
T wEHT gga FW faaa € gafan
St &1 A1 7y faemr wfen ag A
Agt famar & 1 3% SAAT § wEET
WCITATT FT Y FT G | T9F &7 graT
¥ Wt mAT gzAr & it goafet
|1 g3 faaar @fge ag  wA& Ag@f
fear sar &0

7 o1 AfyF 7 7 F wram F7@T
gfE N qaa § 7 9% & qrad @4 g
I7 9T 847 wgrza geEAfagds faamw
FI AT ITH! A F T TAE F4T |
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Shri Yallamanda Reddy (Marka-
pur): Mr. Deputy-Speaker, 1 have
given notice of three cut motions,
regarding wagon supply for coal new
railway lines in Andhra Pradcsh and
others. However, I would like to
stress one important aspect, that is
coal supply, because the importance
of coal now-a-days is obvious, Pro-
grammes for thermal power stations
and railway development and the tar-
gets set for industrial development in-
dicate the importance of coal supply.
But, when the hon. Minister for Rail-
ways was replying, ne made a state-
ment. I say that is a very scrry slate-
ment. On the coal transport position,
Shri Swaran Singh assured thc House
that no user of coal in any part of the
country would actually get during
1962-63 less compared o what he got
last year. Many would pget more.
‘This is the statement that the hon.
Minister made. When the whule coun-
try was thinking about the supply of
coal, when the whole couniry was
fecling the lack of wagons, when the
industries or the Federaticn of Indian
Chambers of Commerce and Industry
were feeling difficulty about coal sup-
ply, the Minister assured the House
at least not to cut in the coming year!
This is the way the hon.  Minister
answered. I am sorry n note that the
hon. Minister did not realise the im-
portance of the issue. The hon. Min-
ister did not estimate the situation be-
hind that. Because, if we see the
statements of his Ministry ang  the
Ministry of Fuel and Mines and the
statement of the Federation of Indian
Chambers of Commerce and Industry
they are most contradictory. The
Railway department says that they are
all right. The Federation of Indian
Chambers of Commerce and Industry
says that they are suffering for lack
of wagon supply. The Ministry of
Mines and Fuel says that they are all
right because they have to cut down
production because they have no suffi-

' cient wagon supply. That is the posi-
tion now. The hon. Minister could
not clear the position and could not
clear the doubts that are there among
the people.

Today, the average wagon supply
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daily requireq for 1962-63 is  8561.
The Railways have agreed io deploy
over 1,000 wagons more. That is, 7271
wagons per day can be suppiied. That
is, there is a short-fall of about 1300
wagons per day. Recently, the Feder-
ation of Indian Chambers of Com-
merce and Industry met and they have
passed a Resolution about wagon
supply in the country. They say:

“The present position regarding
coal was one of near crlsis, which,
if not remedied promptly, might
soon devclop into a serious crisis.
Industries in various parts of the
country had been e¢xperiencing
continuing difficulties in getting
adequate and timely supplies of
coal and this had seriously come
in the way of expansion and even
maintenance of the level of in-
dustrial production.”

This is the position that was given out
by the Federation of Indian Chambers
of Commerce and Industry which re-
presents all the industries in the
country. When that is tne position, the
Railway Ministry makes another state-
mant:

“Not only the demands of the
stee] plants for coal were met in
full, but also the planned move-
ment of coal for other users such
as Railways and public other than
steel plants were more than fully
realised.”

This is a statement from the book that
has been circulated to us Indian
Rai]ways, 1980-61. Also, there was
another statement issued recently by
the Railway Ministry. That has gone
another step ahead. That is:

“In the outlying fields, which
means all coal fields in Orissa,
Madhya Pradesh, Andhra Pradesh,
Maharashtra and Assam, if all the
coal offered for movement during
the year had been offered, the
Railways would have carried it.’

The Railway Ministry says that they
would carry the coal if that had been
offered in 1861-62 or 1P60-61.
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But, the statement of the Managing
director of the N.C.D.C. is quite con-
tradictory to the statement that has
been issued by the Railway Ministry.
He said that at present, the Cor-
poration was producing only 7 to 7}
million tons a year and that produc-
tion of the order of 3 million tons had
been curtailed because of the trans-
port situation. This is the statement
made by the Managing director of the
N.C.D.C. He says that berause there
were no transport 1racilities, they
have to cut down production of coal
That was the statement made by the
Managing director, whercas our Rail-
way Ministry makes the statement
that they can clear the coal if it is
offered and they are alrcady satisfying
the needs of the people as well as the
steel and other plants. From the same
side, from the right side of the chair
two Ministries, one the Railway Minis-
try and the other Ministry of Fuel and
Coal make contradictory statements,
asserting themselves that they are
correct and finding fault with others.
They are defending themselves that
they are quite perfect. At the same
time, there was a big agitation in the
country that wagon supply was mot
satisfactory. Many industries are
to be closed or closed for scme time.
That is the position now. In these cir-
cumstances, the hon, Minister should
have come with a clear statement as
to what is the position and how they
are going to meet the position in the
coming years. That was not made by
the hon. Minister. He simply gave a
statement which is superfluous and I
am sorry to call it a funny statement.
Because, when the situation demands
such an explanation in the country,
when there was such a hig agitation,
the hon, Minister should have come
with a statement removing all the
doubts and stated clearly where the
position stands and to what extent
they can satisfy the needs of the peo-
ple as far as wagon supply is concern-
ed

Take, for instance, our State of
Andhra Pradesh. There was recently
a circular from the Industries de-
partment that coal supply should be
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cut down to the tune of 45 per cent.
There was agitation from the people
there. The Government of Andhra
Pradesh protested. The ovder was
withdrawn. I do not understend the
meaning of the order. Because, till
recently, the coal quota to the State
was 2040 wagons per month. The
average coal arrivals were about 1780
wagons. There is only a short-fall
of 124 per cent. But, the Industries
Department has cut down the quota
by about 45 per cent. ‘They have given
the reasons for their cu: that becayse
there was short-fall in the wagon
supply, because the Railway Ministry
cannot meet the demaad, therefore, to
be more realistic, they want to cut
down the coal quota, in order to
bring it down to the level of the
wagon supply there. Therefore, either
there must be a cut in the wagon sup-
ply from the side of the Railway
department or there must be a cut
from the side of the Ministry of Mines
and Fuel. Therefore, [ want to know
the position clearly wne:her there was
any cut from the Railway department
as far as Andhra Pradesh is concern-
ed. If not, where is the necessity for
the Industries department o cut down
the coal quota by 45 per conl? As far
as wagon supply for coal is concerned,
in the Andhra Pradesh there are coal
mines. Even if it is not possible for
the Railways to move all the coal, by
other transport methods, they can
supply coal. The Railway Ministry
have said in their note that they have
invested some amount in rcad trans-
port also. Our (Andhra Pradesh)
Government have requesied the Rail-
way department that some amount
may be invested in the Road Trans-
port Corporation so that road trans-
port facilities may be cxtended and
they may have more lorries and trucks,
Therefore, the Central Government
should consider this aspect of the
matter seriously and invest some
money in this field also, so that there
may be some road transportation, and
coal may be carried from the Singareni
collieries to the surrounding industries.

As regards the Southern Zone, there
has been a long-standing demand
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from the people that it inust be bifur-
cated. Yesterday also, 0 many hon.
Members, including two from Andhra
Pradesh, pleaded for this. So, the hon.
Minister may kindly consider this as-
pect and bifurcate the zone, and have
a zone with headquarters at
Secunderabad.

Further, 1 would like to submit that
during the First and Second Plan
periods, Government had constructed
nearly 778:49 miles of new railway
lines, but unfortunately, there was not
a single line in Andhra  Pradesn.
Madhya Pradesh had 162:54 miiles, U.P.
48'5 miles, Maharashtra 14523 miles,
Punjab 20 miles, Kerala 897 miles,
Rajasthan 46:93 miles Gujarat 32 miles,
Bihar 145'35 miles, West Ber.gal 2676
miles, and Orissa 65.19 miles, Only
four States were left out, and as you
know, Sir, Andhra Pradesh did not
have even a single new line construct-
ed during the First and Second Plan
periods. No doubt, the hon, Minister
should take into consideratiom the
national importance for constructing
new railways, but he sheculd also see
that every State does lhave at least
some new railway lines uader these
Plans, At least in the Third Plan
period, those States which were not
covered by the First and Secund Plans
should be given some new lines.

As regards the doubling of the
Vijayawada-Madras line, Govern-
ment are taking it up piere by piece.
‘That would not help at all. I would
request the hon, Minister 10 look into
the matter and expedite this doubling
as early as possible, so that there may
not be difficulty in regard to transport
generally, and in regard to transport
of coal, in particular.

Shri Basumatari (Goalpara): I am
thankful to you for giving me a
chance to speak on the Demands for
Grants relating to the Railway Minis-
try.

In my opinion, the Railway Minis~
try is a nation-building machinery.
But it come to the Eastern Zone
1 feel that the Eastern Zone of Assam
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has not been paid adequate attention
by the Railway Ministry since the
British times. When the eighth zone
was created with headquarters at
Gauhati, we had a hope that the Gov-
ernment of India will pay adequate
attention to this eastern zone and to
the frontier State of Assam. But, even
though five years have passed since
then, nothing new has been done ex-
cept the bridge over Brahmaputra for
which we are grateful.

You will be surprised to know that
in this part of the country, we are cut
off from the rest of the country be-
cause of lack of adequate communica-
tion facilities. You will be surprised
to know that for about six months in
the year, the railway line in this zone
remains suspended, owing to the
monsoon season. So, you can easily
imagine how the people of Assam
feel in regard to this matter, and how
they feel that they are neglected by
Government.

If you look at the figure in regard
to the number of passengers, how-
ever, you will be surprised to know
that the number ‘has gone up like
anything. The people from Bihar and
other States are going there from
November to December for various
works, and they start coming back
from March to April; and this is an
additional load to the local passengers.
About one lakh of people come from
Bihar to Assam for seasonal works
and then go back. So, I wonder why
special transport facilities are not
made available 1in this season in
Assam. You can easily imagine how
the people of Assam can make use of
the train under these circumstances.
Many people start from Kalihar, and
other parts of Bihar in numbers and
the people of Assam cannot move at
all and they find it difficult to travel
by the train. Moreover, the railway
line in Assam is only one in number
like a backbone.

Sir, Assam is full of rivers and
rivulets and hills and dales with pro-
fuse mnatural resources. These re-
sources cannot be exploited unless
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transport facilities are provided there.
Because of this transport bottle-neck,
it has not been possible to exploit
these natural resources. Whenever
the Government of Assam invite some
industrialists to that State, with a
view to developing industries in that
State, they go there and after find-
ing the transport difficulty there, they
return disappointed. When we are
engaged in a process of nation-build-
ing, I do not understand why we
should not be in a position to exploit
the resources given to us by nature.

Just now my hon. friend over there,
Shri R. Barua made some suggestions.
I would also like to add few sugges-
tions for consideration by Govern-
ment.

There has been a demand from the
public for a long time to have one
single line from Bongaigaon to Garo
Hills via Goalpara. This is the most
important region of that State, where
cement can be exploited, and where
coal and so many other things can be
had. Assam is also producing oil
wealth. She is also producing tea in
abundance. But the tea industry peo-
ple are handicapped because of the
transport bottle-neck. We have at the
same time no favourable river trans-
port also in that State, because all the
boats and ships have to pass through
East Pakistan, and as you know now,
East Pakistan is creating trouble; I
would not like to mention about that
here. So, the people of Assam always
feel that they are neglected on  all
sides. Sir, T would like to suggest
another small railway line to Shillong;
the capital of Assam. The other day,
an hon. Member from Shillong put
forward his_grievance about this mat-
ter and pointed out how the Shillong
people are suffering.

They produce aples, oranges, pine-
apples, and tomatoes in abundance,
but owing to transport facilities not
being available, they cannot export
things which they produce to other
parts of the country.

Because of all these things, the
tribal people are very much agitated,
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and they are demanding a separate
State for themselves. This kind of
separatist feeling comes when the
people feel neglected. And that can
be done away with only when the
grievances of these people are looked
into, and their necds are met. The
fact that their grievances have not
been looked into all these days has
already created a difficult situation
there. So, it is high time that their
necds are also attended to.

In conclusion, I would like to make
one or two small suggestions. After
the establishment of the new . zone
there, the people have been hoping
that much more will be done to im-
prove the amenities for the public and
the passengers. But, unfortunately,
there is no shed and no waiting room
at many of the important stations. For
instance, at Kokrajhar which is head-
quarter of a sub-division, there is no
shed, and no waiting room. There
was one shuttle train which used to
carry passengers and men coming to
the court from Dhubri and Bijvi
side that also has been stopped run-
ning. I do not know why more
trains should not be introduced. The
other day, I was approached by the
people to contact the General Man-
ager, Mr. Ganguli for this local shut-
tle train and when I rang him up, he
replied to me sarcasticaly, and said
‘Mr. Basumatari, you are a Member
of Parliament, and you must appre-
ciate the difficulty; we cannot incur
any loss by allowing the shuttle train
to resume its service’. This was the
way in which he replied to me. This
is the way in which the Administra-
tion there fis attending to public
grievances. If the reply to a Member
of Parliament is like that, you can
very well imagine how they treat the
local people and the local passengers.

So, I would appeal to the hon. Minis-
ter to see that the shuttle train is
allowed to run, at least to carry the
students to the schools angd colleges
from Dhubri and Bijvi side to Kokra-
jhar.

In this connection, I would like to
mention the need for increased ameni-
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ties at some of the important stations
there, which are important from the
business point of view. For instance,
Tihu, Pathsala, Sorbhog and some
other stations are there which are
situated in the rice-producing  area.
These stations do not have sheds,
and the people have been making re-
presentations about ‘heir grievances,
but nobedy is paying attention to them.

15 hrs.

Lastly, Sir, just now one hon, Mem-
ber mentioned about the services. It
is a very important matter. There
are 11 lakh employees serving in the
railway department. The claims of
Scheduled Castes and Scheduled Tribes
are not considered. We know that
there is a constitutional guarantee
about reservation of services for the
Scheduled Castes and Scheduled
Tribes. When the previous Railway
Minister, the revered Shri Jagjivan
Ram was in charge—I know it myself
—that when he used to visit different
places, he used to enquire of the rail-
way officers whether the quota reserv-
ed for Scheduled Castes and Schedul-
ed Tribes in the railway department
was filled. In that way, we used to
get something. Now there was a com-
plaint that- because Shri Jagjivan Ram
himself is a Scheduled Caste man,
he is considering the case of Schedul-
ed Castes and Scheduled Tribes. Is
it because of this that he has now
been transferred to another Ministry?
I only want that the reservation made
for the Scheduled Castes and Sche-
duled Tribes should be observed, and
1 make an appeal to the present Rail-
way Minister, Sardar Swaran Singh,
to see that this is done. This can very
easily be done. No department ex-
cept the railway was observing the
guarantee about reservation for the
Scheduled Castes and, Scheduled
Tribes. I would again appeal to the
Railway Minister to see that the case
of Scheduled Castes and Scheduled
Tribes is considered by the officers.

Shrli Mallick (Jajpur): As a new=-
comer, I welcome the hon. Railway
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Minister and I am also very glad that
you have given me an opportunity to
say something about thc Railways
in this House,

I want to take up some important
points concerning the South-Eastern
Railway in Orissa. I have read in
the newspapers that some factories
have been closed due 1o want of coal
which could not be transported due
to shortage of wagons. I understand
that the Orissa Government is taking
cement from the Rajgangpur Cement
Factory by truck due to shortage of
wagons. If this is the position with
regard to the Orissa Government's
requirements, what to speak of pri-
vate firms and local bodies.

In Orissa, there are so many tem-
ples and monuments, for example, the
temple of Lord Jagannath at Pﬁri,
Lingaraj at Bhubaneswar, of Biraja
at Jajpur Town and Black-Pagoda of
Konark. Many people from all parts
of India visit these temples. There is
a verse which says:

“qeE feqd e FEn fewas 98T,
T % T Ao qEEET )"

Many people from various parts of
Ir_)dia and also from foreign countries
visit these temples. So there js need
for opening up more railway commu-
nication.

I came to know that there is a pro=
posal that about 25 miles of new
railway will be constructed from
Daitari (Sukindan) to Jajpur Road.
I request that it may be extended up-
to the Biraja temple in Jajpur Town
so that people may conveniently come
and visit this temple.

Th('rle is another point. The Orissa
State is rich in mineral deposits con=-
taining high grade iron ore, man-
ganese. ore, mica and limestone. In
spite of this, it is industrially back-
ward. More than 30 lakh Scheduled
Castes and more than 35 lakh Sche-
duled Tribes live in Orissa. So the
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[Shri Mallick]

State requires the special attention of
the Government of India.

An hon. Member, Shri Surendra-
nath Dwivedy, said in his speech that
the panchayat samitis were function-
‘ing as the instrument of the Congress
Party. It is a wrong statement. The
-successful establishment of panchayati
raj brings us to another point. The
‘Government of Orissa has decided to
locate various industries, specially the
tile manufacturing industries, at the
-panchayat samiti level with a view to
improving local skills, provide service
and a growing source nf income to
the samitis. In accordance with the
-provisions of the Orissa Zila Parishads
Act of 1959, democratic decentralisa-
tion has been introduced throughout
the State from the year 1961-62. The
panchayat samitis, which form  the
second tier of administration in this
set-up, were inauguraled all over the
-State on Republic Day, 1961.

1 also want to draw the attention
of the hon. Railway Minister about
a shuttle service called ‘Fish shuttle’
which was running till two yeors ago
from Visakhapatnam to Kharagpur
Now it has been stopped. The Janata
Express, running from Bezwada te
Howrah, is so overcrowded that the
local people are not able to use
it when it passes through the State.
I therefore request that the  Fish
shuttle service may again be started.

1 hope Government will consider all
these points and pay special attention
to the State of Orissa because it has
a percentage of population of Sche-
duled Castes ang Scheduled Tribes
more than that of other States.

st gwA yER (AIIETE ) AN
FHEquEr ® (?-TEI A F (AW
FEarsT a1 oF % oAvEr

Glo w—Y-5§% M 39 T4 T ¥2e

g€ g ety Y ATy Ay AT o

AR AR H( FF ARV 0,000

F w072 of o § ¥ 30,900 397 WTEA

Fqf A A F e gy e fegEra

#r gay T¥1 17 TR 7t § ) agt

qTEvaT f S AT 7 957 FerE F Awg
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¥ A% @R WAl & qura ¥ ag 99
Al 3T TFT agife WETE F7 qAE ¥
&7 &1 faga €Y | 30 & @aT g O
TE FATT FE ATAT ISAT AT ||
284Y H go fro TLHIT WOAT Hr2T 27
¥ fag darz v | FfFw oF quAr wnfar
a1 s ¢ fawd s s fegan
urT faw ¥ a7 &1 wgfafadsdc «
2T a3ar § | WA gfmiet 7 afsT
et 7Y 2 fr ag swaT 2 @ | fogdr @
g maw g fo go oo awwIT 7
ag w97 fFar f& a0 7@ faq qamr
arg | mfradedi S f seal et
AT § IAT IOF Yo FATT BEAT
Fogeaz frar + 7 77 WA SwEm
feganga & am= & Fare 97 A%
Z1 T3 & a1 A AT HqT gES AT
T FIE TAFTAE a7 A7 =gl 9T 94
AMET F g3 H UF TRE AATE FTiAT §
gy afeaw 7 F=gdt § AV gat anrw
Ty g9A7 ¥ | g7 FFF Aanr TaT
IY7 @1 F AT T ATET T AT FCF
arx &1 fom 797 T avg AT & ood
aad |V FT OF FreT qr qEErdr g
97F =i & gygT ma ardr wEdr g
AT gan wrw ghzaw ofi g e
Freft £

AN g HEYGT AT § 48
BT ML @AV & 7fma g
agt 97 OF QU AT § ) TRt 9T 39
wtfeer ¢ afeT oz t@d alfan  =few
K1 fedy & 0+ %0 a7 F FEY AW
b ag W g oF faara ag A & e
5ifer w9 vz Wi g1 amfr & a1 o 3 EE
FTE 2T AX T/ Z F AT 90T R
T ATy ¥ qEATg F9 9 947 5+ R
itz a7 firaey 2727 Tt § saw 2
9T T FTH FTAT T2AT & | 72 T7% @A
F T st Tfeat aEr XA WA |
ag g fawr @R wifer & ofew &
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g AR 3@ ¥ agre T *1 mifear wwr
&\ T8 1 & AGTAT Y A VAT TH
FEY TEAT & | AT T FHF FOOT TSI
a gfear gt &

e wwg 97 A fAeEA ® ATE F
TT KT FHT T OF (T TIT AT TH A
&% T2 FaT & 97 agr ¥ fFAE &
TEH1 AT BT TEAT T 1 TR
fasmaa ag wdr & 5 ea7 F 1% 93
ae & wifmey w1 AT |iE A9 2
HT AT F IW TLAT FAI FAC @ |
afz fogm 3, ¥ @@ F Wiwe @
ard & 1z 7 s & fag feaT drg
# TEIT 2 AT I8 afE 97 T 5
ueTzdz far o a1 ag wgfaar 9%
A AR FFArai &1 3q7 707 G A |

T F1 A TOEN FAT T TL G
A FTae &7 qoATE IF F A A F
FTeor g2 F w2zt A 370 7 fwar 9
gt mar & 1 fwaar s far & 334
7 $aerar 2 e 2 FAFm F FWF
fra ot ar & | AT AT AARTEA E
ST 57 mmeT gy g ¥ A wEE
[T AFET AT F7 5% AT F 1 T
M ATFT o OT 9% BIF gETL FAT
qgar § | §21 =1 aefE wre faeen of
2 A1 forw T § wprA g0 AEA
I ME H (o—i% WA F GHT I
qifie famar § o7 9T g4 4 97
Far THard w12 AT 7w Frna
ISET aTfr )

T WAL A /YAz A I
FATS ®7 STTEAT AGSAT AL 2 AL
ga91 321 ¥ fo dmer 7Y e fra
arar & agr e & fr Sifes romEw
¥ ford oft wver #1 fovra AEmm Y O
2 o s foem ¥ fog ot By A
FHI R0
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fmt F & 7o F aggm 9
FT ST AW H Araed fFar |ar g a8
ETHE  F FTHT 9C g7 AT @A Y
@y gu gafes & § #iE @ a®
TI4T AL O a7 aw faww s e
Ho TETH (AT o7 ARAT R 7 A{wA A
w19 diat I § qarRd F frag o
agr @ § agr gg o aw<r g fF W
orahr gt # ofr aggeft ¢ | fmR
T W WA WigWT & AR &I
Y HT agd A7 fagag WA § | 9T uF
wafaul A% ag #r gt g f®
TET TE@T AE B gErE AR gE ]
1 HiAw 7 ary fosq § g oI
g AT T ®IF wET F WUAT ZGI0
I § AT FSAT FT AW F & ATC
oA FQTE & A Wi iR &
BT AT & | AT §FT TF T §F YE AT
et & 9T I W qarfe agwd &
AIFT AT 3T AT 77 29 & A T W
ATg § BUT &7 AFTH &1 A0 oART
a=, w17 e gay fear aar &0
AT AR FT T TR § T AT & |

59 A% & feAa & dw et & F

feaai & wwa E ofe At Frazy § 1o wg
FRT &7 fre 993 § | THF qoATAE F1
ST =TF AT e WY TR T
& a=r of9T =W JeAT =fzw

ot a7 7 BT 91T ATy Ao
e a | ATy A aie fewe
F 39y § | TF g &g o
T A1 A1fEn |

I A AEEFAT S HOATY
&Y §@ AT &7 T A I I ¢
e 2 4 "r A A1 weafas e
2T ¥ 3w #Y qFT 99 wqqAT FW
T o | wTeE FEOE agT w1 I
T £ Ffeefdam g avar § s 7w
I q F gE agfamd A E )
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[t g#a wam=)
HOATEY F1 39 | FFAGT F1 g
& fau «t sfem sgaear s =fgn |
TS JE @ T 1 a1 ¢ (6 399 F 4FT |
AT FT AN IGAT g | @Al §
T AT gt TEal § | 39 aFE)-
Tza Y g1 & & | wiAw Ay qwAr g
& W ufwfodt ag 1o 2
W ATH W AW I A e @
aTfs Ga@ea | &6 w1 | E 99 &
S Sda w7 Fif7gT ® 7 arvEE
gt s fomar fa oy &1 aram F37
" gwg A oA FI A AT #1 @Al
FAT AT T A WAL AT AT T &S
¥ I9 §ORTFTAF |
=9 fasTa ¥ faq1 g fzgd Ta9-
Hz ol AgT 1 AT 2 | QR GF S ¥
feq, & careg & fag @ 9w
HIT FT T IYT A A0 & (9F I A
F1 faF™ g@T I8 § #W TEET
gftz & @ gu 39w A1 AR A
wOH A9 ¥ Zq aar § d qwwar g
f& =g g% a=nfa= €
UF T 91T FZ FTH AH FIATE |
T o THo AT I@F & AT ¥ A
f& agregz & argaw a% g | 9w
3F7 UAT g fF we 3| & fau s+
Hifew sfag 799 9 faan 99 a1 @-
9 THFI &F HET FT gFAT ¢ | 3T
I G WA N FTEN § 1 WY
A § %7 @AY T AT

T AT T fer Swod TR
(EAW ®1 WY W@l wEA gE agt
IH ZATH F AW KT OHT FTRT FfaaT
ey |

St TRtww mAF  (qIEET)
IUTEAE WEIRT, FE faAl ¥ R dwe
9T 991 99 Wr § | 9gd ¥ "WAAA
azEg] ¥ 7Y AERE WX I 7oAy
w1 grATe W AT | R 59 A w7
T R % aga yamm 70 7O § R
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w41 WEIEY F1 I9TE 4T 4GE1E &9 A
ogad g | § I qg FigAT =TedT g
fa a2 TF AT ATEY TAATE FL AT
TR IR FE WIGT TR, al
fHT 7 IAFT T G741 AT |

@ faam & fagg 72 T &
FHEATHT, FLET WL HegaeqT Aifg FY
forraa wYSiT 91 | AU WAl AgRE A
W A AT FT FTE-ATT AEAAT, qT
wrel a4 fF AT 9 gy gun
g1, F41fF 1A ®T TS FgEd g, AL
a9, F90 T AEA 1 A _ET 4 fF
T F g1, AlEA 981 a1 fzm g
faq<rr Y fars 3 & | w1 wgRy
FT @ATE w9 faq e ¥ A
ZIAT # | HEH F9T 94919 § 9 & §ra
TIH T4 AT 3 W12 A A=A Ay F
it & f&7d § 3fg 77 3@ =
A% FAT AT ATx ATAT wfAfaa
T | IF HFET T A WA &
TITE 7 FT FE F AL T AT,
ot gy F17w  fF F W A¥ H g
% gl F1 A9 7T H AIA 1 AGAS
9T g

T 9z at 7 gz faaaq a=ar fs
34F 29 WA AT & fRAET geArem
#1 g=gi$ 3t 1 gfa F1 3]G, 1 2 W
T 07 =g g w19 a9 99 H}IT A1
Ty 94 Zfee fear m@m g, 9w @
Wt A9 ErEET A1fgn | Tl @9 wE
Tay ¥ fr oomd gofa g & a1 7@
qq¥ gEIEIg FrAT F ¥y FLT T
A fodfta et # 2932 w309 ¥R
=g g = &9 fgoma & g0 7« fawm
Y yafa &Y 2§ | wAA| & FT X A
safa g8 "vaw ¥ gi—d e #3
I Ama g T sw F= w0
ggT Ag gWAT §——IEwT qEEer
WL g W F qAfT ¥ I, qA W
@y & fe 99 F T4 § waaw arg AW
= Y srew wfafew fagre w, swfe
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W|[IA ARG H 9999 G &
HAid AAEg fawE ®F AT I
§U WA UF Wi A9 AgA gfafaa
fagri € | 397 Tg weITAT FATAT AT
FrAarEfagafra afa Faw <@ £

frraeae $g & a1 g & g,
1T Tgdr &, v fesat & fawto gan
2 o 3% (a7 & 9T {9 & F4-
TfTAT FT TAATE AT, AR T8 FACAC
fa it 3 33T T F1 TTH TEN A
&, frasy FeTar s w41 agEy 74
g

47 18 qTAEA A favm #¥
AT 2 | AET TATAT, AT TFATTH AT
A 273541 39 07 faaw g, afFA g
g@q I fF A7 1 F 1791 1 q54T
T ITRT IT 0T ATAT gfagF q1 @
2 #fea fora w1d & fao & @ 918 2,
Iq4 15 gafq 997 AT HAA@T F—-
T2 FF AT AT F1 AL faaar 2

qF 77417 7 937 % S99 37 F7
T35 § fFay am@am #@gsg F-—mmag
+i faqfa faq f——ag gam7 <@r e
fREr A1 FTFE FEA FT FAT T
B &1F T AMAF T Z1 1 37 7T A9
w:A1 73177 7 w21 fF F {739 aam-
Az TEY AZATZ 1 3T FY 97 717 AAL |
F9% F 1090 7rezafy w313y &1 fag wm
A% qI-FEIE 9T AT AE-faarg
BRI, IIHT TI1q 3T 3T IFA FaT R
JA(TIF K qAAT q0E F1 fqar
affg 1 g ag AAATIE R g aga &
faqr #ag 38 faqq 9= Fgq gAY
Tifgr & sifax gamar § @
FIAF-AMFT A AZE-ATHT FRIAGTZ FY
qg 739 A 48 A qUF AT AT € 0
gufay ag wraws & fF g9 av ==t
QYT fs T e a )
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W W ¢ fr fegrgena ofa W=
qoF #, fam &1 gramsT §1 www §
fam fad=it &=t &7 98 Tgr & AR e
wrafagt 9T &F @e o7 <@ §, 99
qE & Fradl ) 9K AT w9y NG
#T I faar ST & | 5@ a9 § 49T
FT AR, 791, AT AR =7 gfaurd
o qa'-'f F ( ;‘mermp.':'am)
FAT A & AV FT &7 qAT FT eAATH
o 21 39% qFET § 9 (90T § may
e Fara &1 faw, fomw ® Faa
v w97 377 faear 21 o I fgam
awrd fF 39 TMT F Fa41 7 faT qan
FIHF ¢ | § %2 7%ar g & amdFr 7
At gAfAET w1 g 77 g 9w aF
FHIfEl F FTH1 T ITAT BF AL
EPT | = YT S FY A1 7 @ FAr
A7 & 0F (HaAET Tw F1 IETR faAmw
I MATOFIAARITHF AT 8, T8
a7 22§ 99 |1 g A1 R ot gy
AT AgET Fza € fr oart o wwm-
F e

WOITATL & FFa H FEA FEl
f& w1 A AdY faar s
=tfaw, sore gz g1, a1 o 7 T e
aifem | 741 ¢ gAfan fE s W
w1 fax fear smom, @ @ 2w
AT g1 AT | TAT AT, F AT
TqA weeTIr § @@ ger @, s
91 F fav 7z #zd & fF weeAw
1 fa 7 o o7 )

TR AIAT JUEAT F T H qg ot
Fg1 [ TEAFT MT Fer=e FE a
H 2, &9 wTHeAr & AW H §, FfEA A
q@Y fariery & =g g7 g fa foan
T FIT §, TAAT 719 g § AR
A g, 72 F97 F & w7 @1 A
gt aF &€ ¥ g FT HAAE,
qT ¥F 391 % ARSI § IA% fEATH
At aga TRAT WY AT TG § ) a9
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[+t Trrdas gr=a]
97 WA AT, @ IERT  A%wA
Y ot 99t § | 9 FgAr TG &
A FezrA &, FIX AEY & 1 397 fawm
H FOITATT SUTET ¢ AT IHHT g F7A
F graq ¥ FOTAA ST F) geqgar §
gF A FAA A famgad 411 SfE
I ATAAZ WLTATT 37 7L gHT |

=t o Hlo aAAT (F1Y7) : FW
Y Y ¥ 98 F7 &< foargT w¢ famn
ff ag gz FTE g 91T |

sfom s Ty (g Ag &
A fAam ST aceEE FH g7 A 1 F
fdzT $TA1 FEATE % TAEETE WK
FAYT ¥ A F AK1E FIA A I AN
TRt T AGE g, swaw fw A
F—A1X AT F da9 " oo H—m
gt & i Tl Ferlt 2, o gU A
&t g7 T fFar wma

A A79 A g afawd oaw
a1 ¥ q2gi ®1 2@ 2, =fEw 9O
= faam FY geey #t feafq w1 2fam
g & A ¥ 3z faega wewe
aifad g9T & | T WY AR FIA F
fag &t & 45, 1 92> O &= A
wifzn fe gefaa @ ogaT av a&—-
qAT qF M, q FE-F=S FT oA
/Y g A T, A1 AR FATE |
$g q9Y TES F 4@ , O ¥ R
FraEY Far #1, At f5 oz faen ofeg
F weger Y 9, TATE & 9w, A
| aF I &1 TG TA7 AGH 7T | THA
@ IEET & UF AAT ® A T
§ %, dfeq 3w &1 A Fg g@T G
=T |

srgt A% wfgen arfaat &1 5% 2,
g9 ¥ weai ¥ g1 fF oF € W
SfeT-Tg % v e 4 oft, a1 W
sREE 1 ¥ wefeg ¥ 39 &t
gaie g%s foaar s @ F 4
sgfyame fear | o/ TE & e 9w
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aTa, a1 w9 fEE & a=r qwar 2,
TR W ¥ awr w1f e Ag
g oawar g

FET TF @t Y AE-aT
T T, BN g TR A &,
FF WAY WgET I ¥ 97 F7 F 5
T FTH T qER A g 4T §
2 37 ¥ fAu gw 39 #1 yrew o
fra #7% & | Bfew & firdam e e
WA I AIA F W A F IO A gL
31 = fawmr & wera fower ot
TH A A IW e g £, gy
fovmrdy = daem @ £ afex
AR I TEA & fAn 3 sege
AT FTAT AIET

WA W1 twa & =it Eer g,
I A H A FG FEN AEAME | A
oF fomrer a1 =wear g & = famr
F1 1 Gz F1 AL Z, o1 qT FERE,
S gz A T &, g e o
sureT Fift gt & | TEEl &a W
AT G @ AT | Ay fe
™a F A AT F 9T A= AT
THTH FAT §9F T ATHIE S 74T 2 )
M Fw &1 W fgmE s 9 At
Tz A FUST §94 GG A
v & Sif@t & OF a9 ar
AT 4z A1 &FE 99 g, Ml a9 &
oAt 9z, T #71 2 F317 # AT
o7 7 &, IEE ST A qedr | I
AN 8 E1aT & Sq91 |19 3F | THATT
& oY, W § 9= QA 99 1T
1 ST & A1 W 7 7 A fF A
ATET ATAT I AATT T T T7F T
g 1 fafeee w7 ¥ aETd AR
i 1 39 ¥ g9 @A ) a
g fr mag st Sfa g @ e

wq # gHeA™l & H HT W
eqTq YT gl § | g9 glar &
s A g TER | i sg gga &
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garg ¥ o1 geear gf Y, 3ae o
smar & 1 ¥ & sow) @ars 5
qgell 7% &1 £ wedl ¥ gHedr g5 @
A 3| WAt § & g gEe v el
TR HTE T FIE AT & AT A
T qUEAT % 7 & OO g E W1 gt
FHEATH & 1 & | WA 7 IT FTO0
F1 X F A AR FE oA @)
TAT | ATRAEGL T ALAT AT FERATATE
¥ wEsEEYT & @ & ¥ giean
g\ 97 9% iF F FUT T gHEAd
Y off | SfF wT 91 39 TgeT 2Zen
TFET T WA 2, IHIAT F A
FH oA 20

@ gAEA A AfEE § w4
grt & | FafFewe & a7 & e
T e & 1 gt 97 % gHeAd 8t
T & Bfew for wroont 7 3 A 8,
3T FTON BT W aw qd fea
T & | WY 9 wfE §, | A A
T3 Tl W forem gzaarsa ¥, =8t 9%
waT fafew A =Eem & @ A
& gieATd 7 & | a8 g #f T @
e 9ar 751 =T yAEA w GAd 7
qg 41 AL At § | F AwEen § 59 A
a faar w3 )

fra o= & foad #1 9g & A
Wt & W far fmR 7 o fen
w19 qgia i § & afaad [ W
W qE BT |
1543 hrs.

[Mgr. SpEAKER in the Chairl.
ST AT AT T & ATHEAT EHT g AR
a7 ¥ e feer |t aw & i &
AT & | TAH T & ¥ e w1 A &
TuEe & "ed gl & afew wft
gfaend ga%r 2 & It & 1 gw AR
g9 fadiw gfaar srq &/ 20 7 F
@ g 6 q2® & 7 9 A g a9
F7F & AifF ot 99 & F9 @9 @8
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FIT & | T § TAT @ FF qUAT A
AT BT HEAT Aga 7 § | OF & fow
g9 a1 f& wmag 35 99 /Ao 9
Zar ¢ | afFw ag a1 F feam gar
fad zux & 397 & fagr smar ¢
7 foet &1 faay stmar & o A & foar
AT & | WIS 9L qF FG & AT & |
AT g & Y g a9 feo
W fadar T a1 9T & |}
oY &7 @ 2 | I=) L 3 =1 #Y
T@T g9 dE T IW WA H 43 g
2 o gaw goft Fr gE AR Fawd
ST FT & | W gW &y A S aE
&3 %7 9t = & gBT FL qIAT T
fraar agid W & 0 WL &
F mfagi 1 357 F far wam @)
faaan & | w7 g9 &1 T@T W@ A
fafeaa =0 & ¢ fFwmar 7 a@T
Tifew 1 ¥ fawmr & ot feaerast @
@ & 3% g7 7 faan sna w7 falt 1
FraF gare F wiaw aaeag ad 9@
at wmewt famar @@ @ aw @ 9@
T UMY | TF AT T FTT FT T9€4Tg
qix &, g% A1 gfawrd fa+r gar & F
o # W7 IAH q gAd aifae g
FIAT § FTAIF IRt W @nfaw Am
F7AT Irfgw 1 ATA E1 A9 S agT-
sfears, sfigam frafam mfzar &,
da7 § g7 fediwa & &1 ot w7 ard &Y
ITH1 @5 fgr o7 =I0fgw | 99 @
ot 75 & gtEt #1 9 § F9 qo4
¥ fou e 7 faw 9y o= 9% 39 a7E
& 1 AT WG F7 7Y & TR @A
T AT gW | Faw w7A ¥ /1 7 fAg
T Fi9 %1 sgaEar AT =nfEm o

gH w1 1oL &7 form gaa 713 &1
HfET |9 W FE w19 BB @Y
2 98 # T FTATE | Y T § arAv
forar M # FET F7 &, Tg FTA F1697
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[+t Twdas grea]
F qHTA 7 | IART gl 7 & qw G
g Joar & 1 T gfaumd www & &
gt &1 3 &Y St & | Iy T w7
91 977 3A9 F< feayr omar g, wfEwA
STET 7% dHL o & qTAGT FT qIEA g,
AT FC qFT &7 8, g7 &1 feaAl
¥ udd o7 & F7E AT T AT IAET
TeAT Y A1 SFEaT AE & 4 @ A
& foa==Y g7 mrost e 9T =R

G FY AT, gIEIT T A9
gra ¥ 7 AT omfl o JF a8 sFa
T ATHAT 97 AFA HF T7H17 ATfersn
g i d 1 A\ WA # e o ar
& | W AT IW WA FT AP AT
FAF AW F71 7@ q1 G4 A7 F1 qg TEN
AT 2 | TAH FITETE WL AT A
a7 fzar 9 2 Sy vF oy &
fam it oft gy w2 Sem 2 ATETA
w1 faean 2 g A g £ 0 3 w7
ff T e §F

IH AT ZT F1 AT A I IAWT 2
"7 9g S IAI&T a7 §IHIC F g9 K
2 HEA g@ Ay aa € frownd ¥
TEE AT AT A F A% AT G AT
weafqat 99 @ & 1 IFET "I
BT g AT Hoawd A g ) am
TE TEET T RTW 2 1 FART AT
TEEFIW Z1 W 9w

1 AT Fg F7 7 FATAT WG AT
FIJM | T A9 7 39 I8 F AL
&7 fag § ifa v faamr qv @ Ay
gt &, arw, oft waredt ov A g g
f& st gfeer oowe W= 3 s
qvaTAz F3 fagr s W SgaT E R
g fraw "= fawmrar AT am 7R
t gfawd fEgw FwIm #1 oww
warert | facft g€ &, 7 9wy agr A
& I1F | @ glaam # 97 aowr
ST faar ama | gAY avg & g S
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FT g g & fF o1 gfewa &nr €
@1 qarfa ® AT STy faem gun @
g a¥ar arAT Jrfgd | T A ag
@1 ¥ 7T W aTar g A @R |
T W7 AT AIOET SATH ST FIET )
va ¥ ux mifadl JEAr g &7
AT FTAT § | AT GHIAE FT A0
AT AT | AFA Hewa WEIST,
fa 7 quTETE KT I€E &, T A
4T ¥ 48 & 917 fo= 1 gureEe &1
STl T4 2 § AT § § A7 5w
fam gaTsraTE SA E, wraEETE AdN 2
74 TRl F §1g # HYAT AW
FETA FIAT § AT W@ 7T g F A
ad &5 FE1E AR eqa faar
AT |
Mr. Speaker: In the early morn-
ing I had received some Calling At-
tention notices and notices of  Ad-
journment Motions and I had inform-
ed the hon.Members who had given
those notices thay a statement would
be made in the afternoon; but the
House had not been informed. The

Prime Minister would be making a
statement at 4 O'clock,

=t WigA ewE g () - weger
#grRa, # wowr s g fE s
qA AT F owage faar &

fmt = & mfxat &1 o 2=
qwiz g T § | FF gEE H A1
WA Agr sgEw #r wE E e A
gaar agAT g | it 1 afAE St 7
FgT ®X TG F 7w o I fed
ST & fagw wEwa g | A @@ @
fr o fam S @oET W oy #
a1 g1 AT &, IEET WL g FT famr
ST, IER o g F7 fa@r I ar
o fran & 5 oA 7 1 wrawar
HTTH HEE 7 & W T & AE Y 2T
g 921 @R A 9 W I oA
T 9T 93 arer qgY ¢
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# o aot WR T 5y gEE wOE
T T@AT ATEAT E | A9 ¥ @R A
ool fedweg Fa § O agar =TIgar
g | 7ga ¥ gt & &t feope s BT
€ o' ST faaoo & £, w0 gy
g1 @I e q feme Ty o
T I § FTR! G ATAT F ATET W
@2 I0 faue g fF g few
& ot fewdl #Y go & O=F faqr oy
WX gAFT fager O foar o g a1
Q! g gared e fF o g O
T T AT ATET TTT FT WGHT Hiar @
oy # HEATE

TS 3wt § A OF 77 gl
g fF gne fesei & qwe o Far -1
g SO A AR W FT AMAl
=rear g | gaH fewr & —

“wfgFa 441 7 AT v ¢ 5
IALC 79 F A fewdt w g
IIRT FTA F[ HAATAT &7
FZATHL F1 AR HEFA dF
mT 1 qEr 991 § fF oag
I A & TG FAAD FG
i

AT ZTA H TH AFTL F FL AT
Zgar & wWera  fadew
T 4 HITo THo i J
q%g FT IAMGFHGT I
Y § | F AW & AT
g At w1 fove 9t @ AW
R oA # faw, (3 wdEe,
TEER BT g7 HGW TG FU
THET AT | §H 9T T W
T g & AT Wt sife
4

2 gy # mfvamae € e
fog & & FETQ WO
fewe & 7w war gar g

1 (Ai) LSD—S8,
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for ax #YE ardm 7@t 4 |
g3 fewe WY &% wig gew fawl
g1 | 9 FEETA § o fF
#3 gy fewe mvaEr €7
& feFeae & @dier a1 | fewe
q|T & T 47 |

dr wnger | . fag fEemeEe
& UF AT w1 AN &
fEromare & fese afgq ower
Tt e 9¢ 28 HEVT T Y WIS,
€3 &Y ardd ggr oY 9T
fez T gq  ariy
fewe @1 A/ AET =T 91 )
vz fowe Sragz fedr qfer
AT & fawr gar aqmar o

LS

@ 77 § g% ferew g
WY qwT #7940 F PEd A0 F1 9L
gs & o gg 941 I I3 agAr o
@1 g 7o mar ¢ fd e ga faee
w1 AT FT Uy 37 g om woe @
q1 ATEAT § TATH T GFAT @ |

& 37 qTI1 AV LA LW (TR
At feemar s 1 oTEE W AW
qree wrar ¢ SOH Wil S g @
g am A a2 g T o 7 =
IUH A daw Far 91 S8 faT w71
GeelT AT g1 | wfEa wa ag faee
faar T 2 W Sy a9 FE AW
& T WET g | ANt w1 F oAy
sre 72 7 P AT & AT i
®1§ gar wg wwar fxoawme wRt A
AT AR A MR | WaARA
wawr o FEY I & 1w & AT
# s fasrag g1 wE & fF Faw A
S gR & 1 =t 7 ) frware ®
o fa femr ag amawr e & favan
¥ T W oo # A g AR AR
7t % W3 FHAME@ FT G @
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[#fr wYc7 =)
are feamar &1 gs &1 1 a9 ER
T st i 7 waa Nt P §
7 Lo F AW ¥ TARER F T
T 37 SAEy § Aoy #1016
A JmTEE 2T  IA & I Q@@
2 FET FR I g W F A
gon o f& @ A ¥ 9w 3A R W@
wvar & 1 ot ofaw ar o 5 S0
qUE THET 91 9 ME £ TR & 4T
ﬁmgmquwﬁﬁﬂﬁmﬁﬁ
& SRT Y AET AT | TEH AT
ZE & 39 ¥ 1 dew gEr § 1 OF
§78 30 ATH gAT & AR 0@ 0
Fat A FY & 1 Y 3 gt o
T & fiF o T FX OF WIEHT 39
HZ 9% | 59 @ § TF WIEHT TR
¥ amag S & ¥ q81 A FAr #
| £T6 AT § 6 A 9 aE
#1 F72T | I w1 w0 & f& AR
fo,000 %o m%fﬁﬁﬁ'mﬁ f=
7 WIR® ©AM W AT QW TI4T AT 7
{o,000 A TOTATZWIT | §H AT I Tel
9T W gE T AR R omfsdl A
qAE FqSAIE | WAl OF @A HHAIT
i fasar g
“DACOITS RAID RAILWAY
STATION

A gang of armed dacoits raided
small railway station at Tissua,
between Bareilly and Shahjahan-
pur, on Monday night and looted
some cash and also relieved the
railway gstaff and a few passen-
gers of their personal belongings,
according to a report received
here.”

T & T T €3 A A |
TSAT T o q2a & AR qrwe
T AT § | W AT AR T WIC
T T W q0T 39 T 3 A #f
aw @ Wik afar o aF ar
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7 ware § fe wa st g # afz @y
LT

wq fegeom Safam &t aw & ¢
q w feafax & ofes Qe 7@
T T | fEd g weeTr S
FfF o mow @ 5 o domew
T a1 ¥ A g fogeaw datam
a Afd IFT A 1w TEmET
TR UH B T 73 A gEE R
MY I 5T ¢ |

ggr 97 AmAETEATa &1 fas fear
Tar | 3ga " ArzF § ey e
fFar @1 wFar € 1 wwTEER @ "R
wa Az Amfafes 423 ww
TS 1 ATq S & a1 99
ATAFLATA TF AW A § | TR
Hq WA ¥ AEE 2441 UgAE W15
3, 79 afeq a9 $( a3z AT 3,
T aTE w8z AW, § o fawe
AET AT FEAT, T AT F) ATAATIA
&< faar sy @ oo Fare e gl
FTRI TATH T30 G A1 759 &0
AT ¥ 9 W OE I W &)
q]FAT 2 1

A A § §g 9rer sfor &
TR A FEAT ARG F O WIRIT X
Ifs #efor v feurdifew & faar @
afad sad Far gft @Y & 2 v
W g A FAE #F AR § ouR
@I & ag Fg1 a1 5 g feqe-
Hew defor &1 4 g A w7 =
& @t wafagt § 9@ T @ @3N 2R
T wg fae whem o feafa % gaT
g ST | AfEE O e @ fE A
7 9T dFX T 9R OF a7 ar
AT W AT AT ORI} AR FE
T IEE @fadl @ua A av
FRrRioaowfNefmwmawag
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ot g g o1 @y ) Wi 6
ot &1t Afer aqr sAH gl
gY | ¢ fomr wiwd ¥ 9T
FET (Yoo § WX 03 W T 9
¥ fauedew #efcr sm @1 #
qg & 1eNY & fHme §, s wa 59
fom @@ @ g | WA E sefar
feqdsts wF atg & T[TAIY FH @A
W1 ®EFEH &7 g A 97 ) AT wT 9
fourddizc T g WA B § S® WAV E
T 0 97 TR FET |

“They are mostly contractors
who have a long tradition of
catering and who confine their
operators to manageable holdings
and to catering mainly."

A FH § TZ H9H FW A G|
A% T30 a9al ar, Ffea I a9y F
g@ faar mar o arer aga 7 wiFH
TFITE | 3H T4 A NGAHE %) AL ATH
g g1, ®iFEH L TH & AT GH A
g1, "1 gwt @fi §, 9 99 G/ g
T | TEAHe 7 |1 fE gt & 9 i
gz Fg1 a7 &

“Departmetal catering and con-
tract catering to continue side by
side, each profiting from the ex-
perience of the other and fulfill-
ing a complimenary role."

# IaF! d37 ST FT @F
ag IR A IAAT Ho FAATAT qT Al
A & wided &1 feem w3 AT
TH FIW F A @ E, WO IAY ATH
TN TR 5q aw ¥ Ay Ay}
fF s AT 7T g faem sk
gamEl F1 FEifEg T A g
w7 aFdY § A1 folt o fore @ Sy
W o, W qF e ¥ fr @ oy
o=y & fag g, wraswwar a@f
A
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w7 § qrer A W wifeegud
¥ fawg # sgr agar § 1 w0 s
ZOT o ¥ gave & o gy g
g &) | § vy U QT g
gy feqa & wgr 9T AU A AqIEW
& qEe o § 1w e fem )
ifefad @ ¢ a1 30 Fifeeerh
TOY FET yWifaw geir 1 afE gk
TaaE N fearsa § 9 &7 agw R
¥ ar | At e W § faafeyr @
TR A AT A E QR T AR A
fasmer ar aEHT o AT F w18 faae g
ot 7 &y w1 wifaem &1 g afaes
FEQ ATgA & 99, I 9g AT 9d
o T2 sg IwI g, S i &
TEA I NfaA &1 FaR ar @
7EA 7 99 AT § Fgar @ g fF R
wifezzrmal & &1 ArgAT € aga wrEvEwa
| UF 99 oA fEway &, o fF
AT ¥z 399 ¥ CF 129 &, femrwia
g g7 TERIF a9F WX gEd ARd
TR 7 AT, I 3G 9 AT &
BEAT &, Tg7 A€ , 79 fF FEnia
AT g &AT So HIT 7367 & | FIHAGT
o& FEAfr Trea §, SHET WA Aar
T AT a% &% faar o ar ey
T figy ey w1 fawm @wT @Y

AT g

Y g ¥ Frgr & WL AT Ay
1T fIehiT a% a1 399 fr 399 fog?

gu AT #1 fawm AT gy awar §

FATL TE1 &1 A1 1% §, freinia
¥ T W T & aewgige |
denfild & FeAqe W1FT agd @aw
WA F § 1 K A 70 AT i TR AT Fgyy
2w FqTF wafs wred 9T A
g9 & Fq I|AT § g9 39 A1 9
1y Aaafy ger & fgam & W= &
T oo & oifagl & @@ awdw
g & F g g 5w W ®)
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ot Argr =)

feitgz 33 99 & IvgET aAmn
Sl

T & Wy & e g R ey
¥ 7t frd'rTg 9 TR 9TEE 9 AR
a1 AW ArgA @ & 9 At
faare & AW wFOET T aga @
aFTTa g et g ST s awar )

qreile # us g faw & feam
faT ot St WF A2 e GG F
W HTAT 2 | 97T &1 IFATT THAAT &
T # 9 fF qame ag7 73 16 g,
# avgar g % o= 7 ux W\ g
&1 AR S #7 o & g1 | 39 faafed
# g7 ok fa qr o) sersite T o
¥ AR I Fgrge Al |18 "I
T FT 41 A FrE 67 7 fawem
Fama g fF wAm g am &

qEnf 7 aesegr A1
AET AGT & 98 912 77 AT N 2 |
A =z £ fF w7 AT 97 e 3
|TAT S F fw wEAAE 7 T
T FA A E 1 ITT AT FT
®IEET EFT AT aifEat w Y ot s

ghRIY |

st wuw fog (smrw) o oy
wEre, it femiza aiz & forw &z £t wir
& ITHT X WA FIN0E | F A wi
W AT AAT AFEY & e ¥ AT
STEAT § |

oF @ § for & are # s
AT § | Tew Ao IRAT FF 4
Jaw! feurdie 7 7 & w7 & faan
f& za% g = @, W3R & o
BIUT AT AT gy |ET fawa
A T ag gom i @ &7 Fanfaer
frdr o afaw % & ol 2k W
t a3 97 F19-0T4 TR ) A1 W€
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FAFEA NG I A FLAAH
g fF S gzar aQFT 97 IH A
ez 1 & am wfeq fomy fF @
w=g fae, gdfam o=g 3 A7 99 &
@ o FERT Y

WeqH HERG : G FT 3 T[T,
THT 8, AT TV G Y AT FIA |

st W fog g0 HTE @A A
I § =g wifen § e g &
a fo e | g | A gue @
w3ea A9 7 (0% w41 f owese
A1 a%g T FTHN HEAT AL AT GEAS
FT 1 A1 9 419 F1 L4 gATC AAT AT
wgar =rfen 5 fea-faq aedi 4 o
ma wifT § siar w0 T g 8
i "= faw g wifzn ) feame &
A 9 R { S T 9 OF WS
wifer 3 o1 wFET @ WA g | IEE
faw 7w af g7 o wifan 77 % § fF
I G R T 1A | a2 A FY
ady weEmEr g & aqifw ZfET i aw
T 72AT & 1 &1 57 #a Fraza G
ATE-AT TR F A 59 R & e
FrtaT & @21 s e g e

A% oo § o7 dEan § 5 W
¥ ST qga 9T TA1 § AR qHI WIS
§: Ted %29 § WY SHF FIGT W A
T & | 9% FdiE & wew g g e
FOF d1F FUT F SUIET G §9W T
MR I T Ew s AmET
fid @@ § R 3 FR oW #
o wa fadren ST € W a®)
FI 9EAIG gHIL AW § 9F aq grv
WA E | T AR W A 9gS @ Ty
AT ¥ o 7 a1 w99 o qafy §9
g faar war Sfew wr A @
frre | @Y O CERTET A wga wH
M omE AR A G ard & A
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R ET QAW AR FNT 1§ fae
@ § S F A A1 IH & g e §
I AT &I FT A A1 g1 ATar g

TH A ARG FALH | FTH
wreT e & firrar s § 7R SEw
AT AT § | T TR qFA
gt | @ 7 T feuene &1 s
gt axg ST wfge I gma R f
N AT F ST A A7 FY wfwFTd
& 7 o LA I A I AEw
o f fe a<g & & o o gt
£ | 379 ag F@ar =fey | faw qwav
# 55 fAqmadt F37 § F19 G0 g |
T 17 T T 7YX T # SA1e
a1 I TG agd FIAIT 1 qHAT ¢ |

OF FHI 3T H ATH & Wi A7 A
FEA T | HIEES AT F9 aga
awdIeRE ¢ | Aga qUAT  mfga
& A g WY agd T g TF AR
g & feawa g & 1 gafag &
wig fe wgd guie fen smg ) W@
FJEF!  qrEAS fFAT oWQ 4T SEE
mfeqt & ga frar sg arf o et
&1 mraw fad

CHE FATaT AT e Fe T 8,
ST F ATSTH *Y g1 47 H2T I #1 g,
FATT qgd g1 FH @AWW & AT g |
et T F T AET gy, fEe W
qar A8 grar, fFl # a9 Ter v
g gifagt &) TEaE S aEEE
X & 1 @Y | g R e Ay wy
a1 arsaw AT SR AT S|E geT
e WYX Y S 3 awar § S
FTH TAWTT FT AT |

16 hrs.

& faema 9 18 I 99 @ g
g A w w4 A ) A oo ey
wht § IR N § R F 2w
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faar ar fr gt o w9 w7 A0
2 A A19-919 gHA T gIaSTH Y FT
fear § fomst aoig & Sas F & a9 &
Y FHY gAY & ag A& gAY | 9 g
F1 50T 52 TG g1 1Y Sfefer ag ¥
& Y g€ 1 g W @ fE Atar
HAY S §F AT AT 37 FF1F 1 HIT
s {r 19 & $3IT & foy A afems
3 faq ft wHifs woEw g W
HqI9E FIF TEATT F@T & | 61T 99
FEET FHI T AT & a1 T Ry
gt & HYX IHET TAHHT 9T aga a1
qEL 931 & | TAfAQ g7 WA o &
FEAT F39 fF 98 7 Wi @ § 9%
SAET ¥ SUTET M geend &% fawg
FEF T FHI G ATO |

w7 # A1 wfaw 7 vy 77 fas
agT FFATfH AT AT AT W0 FY FaT
Ffraga #1 § 37 & A 9%
e faar @A 1 g WEw &)

ufiefaE @it W @ e & 9w

F1 W FTRr wTom e

Shri K. R. Gupta: (Alwar): Mr.
Speaker Sir, although I had been
speaking in Hindi, seeing the fears
that are in the mindg of my friends
from the South, I am going to speak
in English with the hope that they
will also reciprocate and try to speak
in Hindi in the House.

Sir, I want to make a suggestion
which, though novel to me, may not
be novel to the hon. Minister. I sug-
Best that the salary of the members
of the Railway Board should be re-
duced to Rs. 2,000 per month, free of
income-tax. This wil not harm them
in any way, because actually this is
only a manipulation of figures from
one department to another and no-
thing else. A person who gets Rs.
4,000 as salary pays Rs 1,300 as in-
come-tax plus another Rs. 200 or 10
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[Shri K. R. Gupta.]
per cent. of his galary as house rent
allowance. So, out of his total
monthly income, 50 per cent. or so
has to be paid as income-tax. So,
naturally the same figure will be
arrived at even if a person is paid
Rs, 2,000 per month free of income-
tax. If this is extended to all salaries
income-tax payvers and their salary is
given free of income-tax, the inflated
figures in the budget will come down.

Then the hon. Railway Minister
stated that 85 per cent. of the people
travel in third class up to 50 miles.
* If th.s is a fact, then, I am afraid,
his mathematics is totally wrong.
Even if we belicve it is true, when
we divert the whole pressure to
road transport, his income-wil] go
down. So, it shows that their income
is always infiated. They are trying
to increase the difficulties of the third-
class passengers. They are thriving
at the cost of the third-class passen-
gers even now. Otherwise, he would
have recommended an increase of 20
per cent, and not 10 per cent. in the
third-class fares. So, I do not know
their mathematics or how they calcu-
late all these things. 1 feel the hon.
Member who preceded me was right
in saying that they want to raise the
fares only to inflate their income, as
they do not want to economise.

Sir, Corruption in the railways is
another matter which I want to bring
to your notice. Some people say In
this department these is called dastoori
and the problem has become so much
acute that even among the railway
servants they charge from each other.
If a station master wants to be trans-
ferred to a goods station which pays
well, he must pay adequately to his
supcriors. If a person wants to be
put into service, he must pay to some-
body. Even if one wants to get his
bills passed quickly, he must pay for
that, It is a general habit that peo-
ple are not given leave unless they
report sick for which they have to
pay Rs. 5 to the doctor. This is how
things are going on In the railways.
If we want corruption to be rooted
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out compietely, we have to adopt
strict measures at all levels. Yester-
day, our hon. Prime Minister was
saying that corruption is at the bot-
tom. I do not know on what basis he
said that, but I am of the view that
corruption in the railways is from top
to the bottom.

Another suggestion that I want to
make is that unless there is co-ordina-
tion between shipping, railways and
roads you cannot progress. They can-
not work in water-tight compart-
ments. They have to work in such a
way that there is proper co-ordina-
tion between all the modes of trans-
port to  avoid duplication and un-
healthy competition.

Then Sir, I want to point out that
from the Western Railways there is
no loading to certain railways for
the last two years. Since 1960 load-
ing is more or less stopped to Kangra
Valley railway and N.F. Railway
from Western Railways. The quotas
given are so small that thev cannot
load anything at all. At the same
time, I have to point out that the peo-
ple of that area, the traders of that
area, are depending on the despatches
to the Eastern Railways and N.F.
Railways. The result is that commo-
dities are held up for months together,
the trade goes down, bringing difi-
culties to the people as a whole. The
coal transhipment to Rajasthan  is
always a problem and that must also
be locked into.

Now I come to some problems of
my own district. There has been a
proposal since long for a line from
Alwar to Bharatpur or Kosi, a distance
of 60 to 85 miles. If this line is taken
up, it will accelerate the industrial
development of that area, the work=-
ing of oil mills and so on. I do not
know why even the survey of that
kine has not.yet been taken up.

Another suggestion of mine is that
Khot-Doriba copper mines in Alwar
should be joined with Khetri as the
copper ore has to be despatched to
Khetrl from Kodariba for smelting
purposes. This proposal about the
despatch of copper ore to Khetri will
not materialise unless you take wup
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this line. So, there should be & line
from Khot-Dariba to Khetrl and one
from Khot-Dariba to Alwar on the
other side so that the minerals from
that area can be despatched to various
places,

Sir, 1 want to bring to your potice
another very small demand. We have
been requesting for a railway crossing

near a railway bridge at Mahuva
village near outer signal between
Bandiqui and Alwer. Though this

demand has been there for years,
nothing has been done. I hope it will
be taken up at least this year.

As 1 am speaking on the cut mo-
tions, I do not want to say any-
thing more. I hope my demands will
be taken into consideration.

16:08 hrs.
MOTIONS FOR ADJOURNMENT
AND
CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

ALLEGED CHINESE ULTIMATUM TO INDIA

Mr. Speaker: In the morning I had
received notice of four Calling Atten-
tion and two adjournment motions
regarding what the hon. Members
described as Chinese ultimatum to
India demanding the withdrawal of
the Indian frontier personnel, to quit
the two outposts at Sino-Indian
border or be prepared to be pushed
out by military action. As the House
feels agitated over the issue, Govern-
ment is prepared to give some more
information.

Shri Hari Vishnuy Kamath (Hoshan-
gabad): May I request you to men-
tion the names of those who have given
notice?

Mr. Speaker: They are: Shri Nath
Pai, Shri P. C. Borooah, Shrimati
Maimoona Sultan, Shri Jogendra Sen
and Shri Krishnapal Singh.

Shri Bade (Khangoan): I have also
given notice.

Mr. Speaker: That was on the other
one.
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The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Mr. Speaker, the so-called Chinese
ultimatum has not reached us yet in
full. We have received a telegraphic
summary of a note that the Chinese
Government has handed over to our
Embassy. That note expresses some
apprehension about the activities of
our patrols and our posts in that area
and says that if we go on patrolling
they will also patrol which, according
to them, they had given up. As a
matter of fact, they have not given
up patrolling at any time in that
area. And in case the ultimatum is,
if it may be called anultimatum, they
will also patrol that area and this
may lead to conflict betwezn the two
patrols, or between the patrol and
the check-posts, there is not much to
be said about it except that we shall
continue to hold to our posts; we are
not going to leave our posts, Because,
it is clear that the Chinese authorities
there have become rather apprehen-
sive about our growing strength.
Hence their complaint. Originally,
they had suggested, perhaps when
Mr. Chou En-lai was here, that neith-
er party should patrol. We agreed
that we should not do anything which
might bring about a conflict, but we
did not agree to give up patrolling in
our own area. Therefore, we have
been patrolling to some extent and
we have actually established some
check-posts furfher in,

The real difficulty is that what we
call our area, they call their area. We
have received any number of protests
from them both for so-called viola-
tion of their air-space and otherwise
because they say that it is part of the
Sinkiang area. We have pointed out
to them that it is part of our Jammu
and Kashmir State territory of
Ladakh. So, it depends on how you
look upon it, If it is ours, obviously
it is our duty to patrol it; it it is
theirs, it is their duty to patrol it

I do not think that any serious
situation has arfsen by their sending
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us this note. As I said, I have not
seen the full note yet. It is on the
way here by bag. It will come here,
I suppose, in two or three days' time.
But we propose to remain where we
are and not to move because of any
Chinese threats.

Shri Nath Pai (Rajapur): I wanted
to abide by your general ruling not
to resort to an adjournent motion.
We also know that for the Chinese
Government's threat the Government
cannot be responsible. But the reason
for giving this notice is simple, The
matter looked very serious. The re-
ference in the adjournment motion is
to the demand that the Indian Gov-
ernment withdraw from two specific
posts and that “if you do not agree
to withdraw we will have to push
you out by military agtion”. The
reports in the press may be quite
wrong, but we based it on Those and
would like to know what happens
because they have mentioned that not
as usual in general terms. They say,
“Unless you withdraw from these two
posts we will be compelled to push
you out”.

Coupled with this is another report
that a team of the Chinese has visited
an Indian vwillage in Longju. I do
not know beocausé the reports do not
say if they were armed or what they
did, but they did cross what is ad-
mittedly Indian territory. This has
necessitated our finding out from the
Government as to what the orders to
our soldiers will be, whether these
two posts are to be strengthened or
what is happening.

Shri Jawaharlal Nehru: As I just
now said, we do not propose to with.
draw from wherever we are. I cannot
speak for that note because we have
not seen the actual wording of the
note. We have seen summarles, even
though they may be long summaries.
Anyhow, we do not propose to with-
draw from any place where we are.

As for Longju, as hon. Member
says, it appears that a certain person
accompanied by four others did come
across the border and after visiting
a village went back, I do not think
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it can be called a military intrusion.
It was undesirable, of course, that is,
their coming, but it has no very great
significance.

Shri Hem Barua (Gauhati): May I
know whether this village that the
Chinese visited is called Roy and is
1} miles south of Longju? That means
that they have crossed over Longju
that they were supposed to have oc-
cupied.

Shri Jawaharlal Nehru: It is about
a mile or, maybe, a mile and a half
that they came over. The village—it
is called a village—is of two small
houses. They did come there.

CROSSING OVER OF 150 NaGa HOSTILES TO
EAsT PAKISTAN

Mr. Speaker: I have also received
five ‘calling attention notices’ and
three adjournment motions from Shri
Hem Barua, Shri P. C. Borooah, Shri
S. M. Banerjee, Shri Hari Vishnu
Kamath, Shri Bade, Shrimati Renu
Chakravartty and Shri Raghunath
Singh regarding—

“The fact that 150 Naga hostiles
whose movement towards [East
Pakistan to receive Mr, Phizo was
admitted by the hon. Prime Minis-
ter in Parliament have success-
fuly crossed over to East Pakis-
tan, as reported, under the active
help and cooperation of Pakis-
tan.”

Shri S. M. Banerjee (Kanpur):
Yesterday when the attention of the
Government was called to the capture
of Naga hostiles’ headquarters by our
security forces, you were kind enough
to inform us that the hon. Prime
Minister will make a reference to it

“in his speech. I would like to know

whether the hon. Prime Minister will
also very kindly touch upon that
point.

Shri Hem Baruma: In view of the
fact that this is a very serious matter,
we take the adjournment motion very
seriously. Therefore, before the hon.
Prime Minister is allowed to make a
statement on this situation, may we
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be permitted to say a few words be-
cause we will then....

Mr, Speaker: He is already saying
that in so many words.

Shri Hem Barma: This crossing over
of 150 Naga hostiles to East Pukistan
is a serious matter since it involves
the security of the country. The
Naga hostiles of late have opened up
two new fronts, one is the Burma
front—they have used the Burmes_.e
territory as a springboard for their
operations against our country—and
the other is the East Pakistan terri=
tory. This was revealed to us whe_n
Mr. Phizo escaped through the corri-
dor, as I said, or you might call it by
any other name, it will smcll as sweet
That has been brought to our notice.
These 150 Nagas have becn on the
move for about a month and it came
to the knowledge of our Government.
The path through which they moved
is a 70 milc path connecting Naga
territory to.... ’

Mr. Speaker: He should realise 1:hat
we are not having a discussion just
at the moment.

Shri Hem Barua: I am submitting
why it should be admitted as an ad-
journment motion.

Mr., Speaker: Many prelim'mari_es
have to be gone through before a dis-
cussion can be had.

Shri Hem Barua: I will finish in &
minute.

150 of them have crossed over to
East Pakistan and more would have
crossed over to East Pakistan but
for the fact that the River Surma was
flooded. On the other hand, the
Pakistanis have given them active
help and co-operation. They fired
upon our security forces....

Shri Raghunath Singh (Varanasi):
Yes.

Shri Hem Barna: . ... at the outpost
called Pirnagar. This shows that the
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entire thing was manipulated. It
was predesigned in co-operauon with
the East Pakistan authorities or the
kast Pakistan people. My contention
is that these 150 Nagas who have
crossed over to East Pakistan with a
few more that have been roaming
about in Indian territory was within
.ae knowledge of our Government for
about a 'month and yet our Govern-
ment could not prevent them from
crossing over to East Pakistan. Our
apprehension lies in the fact that if
this is allowed to happen as it has
happened already, the security of the
country and of the North East Fron-
ticr would be in danger. Therefore,
I beg of you that you would please
allow this motion so that we might
debate upon it.

Shri Jawaharlal Nehru: It is true
that about 150 Nagas have crossed
over to Pakistan territory across about
the narrowest path, being about 60
miles of Indian territory. They were,
of coourse, in the Indian territory
before.  Where they came from is
Indian territory, that is, Nagaland.
But between that and Pakistan there
is a belt of about 60 to 65 'miles wide.
They have gone there and possibly
it appears that they were in touch
with Pakistan authorities. “Some
Pakistan soldiery met them on the
other side and they gave up their

arms and then went with them. These
are the facts.

There was some conflict on their
coming in. They came across one
of our posts. They went in the middle
of the night, very early in the morn-
ing at 4 O'clock in very dim light.
Some of them, it is said about five
of them, a Captain and four others,
were shot down by the Indian Police
post, but they managed to go across.
1 do not quite know what more I can
say about it, whether the check-posts
did not function adequately in stop-
ping them.

1 do not know how the hon. Mem-
her savs that for a month they have
been wandering about. If they have
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‘been, they might have been with his
knowledge.

Shri Hem Barua: With the know-
ledge of your Army also.

Shri Jawaharlal Nehrn: 1 had not
heard of this, but a few days earlier,
on the night of 30th April—1st May
that crossing over had happened.
“They did not go in a bunch of 150.
They went in small driblets—I do not
know how many—of 203 and 30s.
And they gradually got through sec-
retly and managed to avoid any in=-
tervention, It is unfortunate that
they have got through, But I can-
not, without further enquiries, say
whether that was a serious fault of
the police posts there; because it is
wooded country and it is not very
easy to spot at might if small groups
pass through.

It is another matter what the
Pakistan people did, that part of it.
and how far we can protest to the
Pakistan people for the help that
they seem to have given them. I am
trying to find out what the position
is.

The hon, Member referred to Burma
too. Generally speaking, these are
evidences of the extreme pressure on
the Nagas. They cannot remain
where they have been remaining and
they are trying to escape from the
positions which they normally held.
Their going over to Burma is a clear
sign of this, Our security forces have
been very active and they pushed
them out of their old haunts, their
headquarters have been catured. And
when they were pushed to the Burma
gide, these persons, possibly—I do not
know—imagining that Mr. Phizo will
be coming to Pakistan, may have
gone there to receive him. And when
we enquireq about Phizo we under-
stand that he is still in London.

These are all the facts that I have
on this matter. If any more facts
come to ug, I shall inform the House.

Shri Harl Vishnu EKamath: Sir, on
a point of clarification. Our informa-
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tion is that as far back as Tth April
the G.O.C. of the area was informed
about the movements of these Naga
hostiles in Indian territory, on our
own territory, and they were moving
about freely, in Manipur area parti-
cularly. I want to know whether
the Naga hostiles were so heavily
armed, and even armoured, that our
Army could not intercept a small tiny
band of 150 Naga hostiles marching
over our territory for over a month.
What exactly is our army up to?

Shri Jawaharlal Nehra: Great
stress is being laid on ‘our territory’.
The whole of Nagaland 1is our
territory. They live in our territory;
all the trouble is in our territory. It
is not in somebody else’s territory.

Shri Hari Vishnu Kamath: But
they were marching as hostiles, and
you knew

Shri Jawaharlal Nehru: We know
that the Naga hostiles arc acting in
a hostile manner. But that is the
whole question, not now but for more
than four years it has been happen-
ing. All that is our territory except
where they have been driven into
Burma, Somelimes they have gone
into Manipur. But I do not think
the -hon. Member has quite grasped
the basic position. These hostiles
live in our territory. The whole of
Nagalang is our territory, it is nobody
else’s.

Shri Hari Vishno Kamath: That we
know.

Shri Jawaharlal Nehru: And they
wander about in the forests some-
times in small groups, And lately
they have been put in a very difficult
position because all their hideouts,
most of their hideouts, have been
captured by us. So they have been
pushed out and they have been
wandering about. And it is very
difficult to see, due to the forest and
other conditions, and a small group
can go about, I do not know if it is
the same group going to Manipur or
some other group. The point is that
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a number of them have taken shelter
in Burma, and a number of them
came out here and sought some kind
of shelter jn Pakistan. It is unfortu-
nate that they could not, all of them,
be captured. They are on the move,
and our instructions were that they
should be stopped from proceeding.
But it is froset country and all the
one hundred and fifty did not got
together. They went in driblets,
small driblets, twentities, tens, They
went in and they crossed the river.

Shri Harl Vishno Kamath: The
Prime Minister said just now that
his instructions were that they
should be stopped from proceeding.
Why then were they not intercepted?
Government had issued instructinns
that they should be stopped.

Mr, Speaker: That is exactly what
the Prime Minister has said, that all
the one hundred and fifty dig not go
together. The instructions were that
they should be stopped, But some.
how, in driblets they managed to
escape. That is the information. All
the information that the Government
have has been passed on and g fur-
ther assurance has been given....

Shri Hari Vishnu Kamath: How
many were stopped or intercepted at
all? None.

Shri Nath Pal: None was stopped.

Mr. Speaker: They can mention
only about those that escaped. If
some have remained behind, how can
that be known?

Shri S, M. Banerjee: Sir, I am not
concerned as to who have gone ard
whp have not gone. But what is the
attitude of Pakistan? They were dis-
armed by the Pakistani police, not by
the villagers. The Prime Minister
stated that it is very difficult to say
whether we should lodge a protest.
The Government of Assam, as is
evident from the newspapers, has al-
ready protested. May I know whe-
ther the Government of India will
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also protest, because after all Pakis-
tan should not be so friendly with
these hostiles. Are they going to
give shelter to these hoslile Nagas?
What is the Government of India's
attitude towards Pakistan?

Mr. Speaker: The Government of
India would take all steps that are
necessary to lodge protests and do
other things also. But so far as what
Pakistan does is concerned, that can-
not be the subject-matter of discus-
sion here. That is for the Govern-
ment, they would take the responsi-
bility regarding that, They know the
anxiety of hon. Members, and it is
apparent that all hon. Members feel
exercised over this matter. It is o
serious matter of course, Everybody
realises that But would there be
any use in further discussing this
matter just at present? All the in-
formation that the Government has,
that has been passed on, And further
information that the Government
gathers 1 hope that would also be
given to this House. That is all that
we can do.

Shri Bade: The Prime Minister
said that groups were going on and
not all the one hundred and fifty to-
gether, He said that they never
went all together. But for how many
days were these groups moving on?

Mr. Speaker: That has to be en-
quired jnto. Further information is
to be collected and as soon as it is
gathered it will be given to ‘he
House.
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Mr. Speaker: Now, the hon, the
Railway Minister.

Shri Hari Vishno Kamath: What
about the disposal of the adjournment
motions, Sir?

Mr. Speaker: I did say that no use-
ful purpose would be served by fur-
ther discussing it. The information
that was there, that has been passed
on and there is no need further to
discuss anything on these motions.

Shri Hari Vishnu Kamath: At this
stage.

Mr. Speaker: Information would be
passed on, not that they are kept
pending., The information that the
Government gathers would be passed
on to the House.

Shri Hem Barua: I hope Govern-
ment will pass on the information
without our being forced to table an
adjournment motion or give g Call-
ing Attention notice.

Shri Hari Vishnu Kamath: From
time to time
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Mr. Speaker: 1 think what [ have
said is clear enough. It does not
admit of any ambiguity.

Shri Hem Barua: Government want
to keep us in the dark. That is the
trouble,

Mr. Speaker: When he is forced to
send a notice, that will also be consi-
dered. Now, the hon, the Railway
Minister.

16.29 hrs.

DEMANDS FOR GRANTS—RAIL—
WAY—Contd,

Shri Priva Gupta (Katihar): Is the
discussion on the Railway Cut Motions
over?

Mr, Speaker: No, no.

Shri Swaran Singh: The Minister’s
reply is part of the discussion.

Mr. Speaker, Sir, about thirty-four
or thirty-five hon. Members from di-
fferent parts of the country have
participated in this debate. And if
the number of those hon. Members
who took part in the genera] discus-
sion on the Railway Budget is also
taken into account, the total number
touches about one hundred.

1 have been greatly benefited by this
discussion, because the impressions
that have been formed by hon. Mem-
bers about the working of the Rail-
ways have been made available, some-
times in a very vivid form, sometimes
sarcastically, but all the same, a very
living picture of the difficulties that
are being experienced by the users
of the Railways. I shall venture to
make my submissions with regard to
some of the important points that have
been raised.

The first point that I would like
to refer to is about the proposal for
increasing passenger fares and goods
freights. It is very interesting that.
during this discussion on the Demand-
very little has been said with regard
to the propesed increase in good-
freights. Some hon. Members_have,
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however, mentioned again certain
points with regard to the proposed in-
crease in passenger fares. If I may
be permitted to divide these objections,
they fall under three categories, One
is the normal reaction against any in-
crease of this nature where hon.
Members have tried to link it with
‘the provisions of amenities. I have
every sympathy with that view.
Many hon. Members, particularly be-
longing to the majority party, have
rightly stressed the necessity and de-
sirability of providing greater and
greater amenities, particularly when
an increase in the passenger fares is
proposed. I, would go a step further
and say that, so far as provision of
amenities is concerned, this should be
attended to, increase in passenger
fares or no increase. 1 repeat that so
far as amenities are concerned, they
should be provided. It has been the
endeavour of the Railway Administra-
tion to go on providing more and more
amenities. I do not contend that we
have done all that could be done or
should have been done. There are
many deficiencies, and these deficien-
cies have been pin-pointed by hon.
Members who have got first-hand in-
formation and knowledge with regard
to the absence of such amenities. They
fall under warious categories, from
the largest to the smallest. I will
not try to answer with regard to each
and evary aspect. But, T would like
to add that there is ; provision even
in this Budget, of a tidy sum. It is
about Rs. 3 crores for the provision
of amenities. This may not appear to
be a large sum of money. But when
year after year, this expenditure is
Incurred, the resultant effect is bound
to produce a significant impact upon
the total facilities that are made avail-
able to the passengers, particularly,
third-class passengers.

Numeroug points have been urged
with regard to absence of a fan, a
light going out of order, {fastening
arrangement not being in proper
shape, rexin from seats missing,
wagons not being in good condition,
and numerous othexr matters. In an
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undertaking of this nature, which
serves a very large number of persons
every day and for the entire range of
production of our country, I can
well imagine that there would be
deficiencies of these types. But, I
would like to assure that there is a
constant endeavour to check these
things and to rectify them as best as
is possible, regard being had to the
various depredations to which relling
stock is naturally exposed. May be
by increasing the security arrange-
ments too much, it may be possible to
prevent ., , . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): Why naturally exposed?

Shri Swaran Singh: For, it is a
vast and expensive undertaking and
we cannot police it to that extent, for,
the law of diminishing returns would
start operating then. If we incur too
much expenditure by providing for
fool proof arrangements by way of
security, manning every nook and
corner and making all possible ar-
rangements, then the expenditure
would be so great that it would be
problematic as to whether the return
would be commensurale with all those
arrangements. So, having regard to
the type of activity and the iype of
exposure to which the rolling-stock
has got to be subjected, the risk is
there, and it is in thig respect that
not only the precautlons taken by ™
railways would be helpful—they
should no doubt be strengthened, and
improved, and any guggestions on t"
score would be welcome—but the co-
operation and the right type of ap-
proach with regard to public proprr
ty, which I think would be available,
in an increasing measure, from amo"-
the public would also create a situa-
tion where these types of damage that
are caused are not repeated and do
not increase. But, at the game tim-
the security measures are strengthen-
ed from time to time. It was not very
long ago that Parliament approved of
a legislation to give a certain mea-
sure of discipline and authority to the
members of the railway security force.
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It is hoped that those provisions, re-
sulting in greater discipline amongst
the memberg of the security forces,
and with greater willingness on the
purt of the States to discharge their
responsibility under the Constitution,
of maintaining law and order, includ-
ing law and order in the railway pre-
cincts, will result in an improvement
In the situation,

The important point which I want
to mention in this connection is the
existence of other forumg where w«
can discuss these matters. Because
#ume of the hon. Members here are
new, it may be recalled that your
predecessor, Sir, had directed that
local matters, that is, matters of local
interest and the like could perhaps be
more fruitfully discussed in informal
consultative committees for each zone.
And Memberg of all parties in ti-
House, belonging to that zone or liv-
ing in that zone or interested in any
particular zone, automatically become
members of those informal consulia-
tive committees. Discussions are held
in an informal manner with the
General Manager, when members of
the Railway Board are glso present;
and al] these local issues, like the
absence of shed at one place, or the
desirability of having a level-cross-
ing at another, or having the gate
properly manned, or the availability
of drinking water and so on are gone
into in considerable detail in those in-
formal consultative committees. I
trust that we would be able to dis-
pose of many of these points in the
course of those informal discussions
when the General Manager, when the
Members of the Railway Board would
also be there. That is not a sort of
forum for debate or discussion only.
but points are made or raised there,
and replleg are forthcoming on that
very occagion, if the General Mana-
ger is fully briefed, or at the next
meeting, the General Manager or the
other executive suthority who is there
acquaints the members of the infor-
mal consultative eommittee about the
action taken on the suggestions or the
complaints made in the course of the
earlier discussions, I would, there.
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fore, venture to suggest that numerous
points, very important points—be-
cause hon. Members thought it fit to
mention them on the floor of the
House—could perhaps be discussed
with grealer purpose and more fruit-
fu] results in informal consultative
committees, meetings of which can be
arranged with regard to each zone
even during the current session.

There is one other aspect which 1
would like to dispose of, that is,
about the provision of new lines.
From the very nature of the circums-
tances, it will not be possible for me
to say with regard to cach line sug-
gested, why it is not possible, or why
it is possible or what other modifica-
tions should be there. But I would
like to say that, so far as this matter
is concerned, we have to view it in
the general, overal context. While
pointing out regional requirements
angd the like, we should at the same
time keep in view the overall picture
of the country. Sometimes it is ima-
gined, or thought, that the provision
of an additional railway line, or im-
provement of track capacity or doub-
ling of line, in any particular area, is
to the advantage, advancement or
progress of that particular area.
There is, however, an aspect which I
would very strongly point out should
not be ignored.

Take, for instance, our decision to
export more iron ore. Naturally iron
ore occurs only in certain areas, and
it has to he exported to augment the
overall national resources and earn
more foreign exchange. One way of
locking at it is that a mew line has
been provided, say, in Orissa or a new
line is proposed in Baladilla, or as
Mangalore-Hasan l'nk, and, there-
fore, they are for the regional devr
lopment of these areas. Whereas re-
gional development is there, there is
also another aspect—overall aspect—
and its impact upon the national eco-
nomy should not be.ignored. The en-
tire country derives benefit from that.
That national aspect should be borne
in mind,
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Shri Yallamanda Reddy: Apart
from that aspect, why is it that not a
single line was provided in three
States? In the first and second plan
periods, 778 miles were constructed
but not a single line was laid in An-
dhra Pradesh, Assam and another
State. Are they not taking into consi-
deration the necessity of giving at
least some lines to these States?

Shri Swaran Singh: If 1 may
say so, that was not a new point. The
hon. Member gave us his valuable
opinion when he was speaking. The
burden of his entire speech was th
nothing was done for Andhra Pradesh,
I was making only one submission
that, whereag the regional demands.
requirements and aspirations were un-
derstanable, they should not be view-
ed in isolation but in the context of
the country as a whole and the ad-
vantage that accrued by way, of deve-
lopment in a particular State to the
as a whole. The benecfit of it goes to
all States, including Andhra Pradesh.
Assam or any other States.

Take, for instance, the programme
of development of coal fields or step-
ping up the production of coal. Pro-
duction can be stepped up only where
there is coal. With the best will in
the world, coal cannot be found where
there is no coal. In order to serve
various parts of the country, including
Andhra Pradesh, Assam, Gujarat,
Maharashtra—all the States—which
are situated at a distance further
away from the coal fields, it is neces-
sary that those bottlenecks at places
where the movement is to originate
have to be removed. One way of
looking at it is that it is providing
more lines to the Raniganj area and
therefore, West Bengal gains, it is
providing more lines in the Jharia
=oal fleld area and, therefore, Bihar
profits by that, there is more electrifi-
cation in some State, and so it is an
advantage to that State; but it is very
tikely forgotten that the advantage of
that is derived by regions which are
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far distant from those particular
States, ‘Therefore, while I can

understand ang appreciate the re-
gional aspirations, sometimes there
Is a tendency not to view the deve-
lopments in any particular State in
relation 1o their impact wupon the
national economy as a whole,

Now, what is the advantage? If you
do not increase the track capacity in
places of bottleneck where coal moves
and coal originates, if you do not
undertake electrification of large
mreas, if you do not increase the yard
capacity and do @ hundred and one
other things, then those States which
are now legitimately asking for more
railways probably will not get the
coal. This is one thing, and there are
many other instances of the same

type,

Take, for instance, g steel plant
It is true that it is said that, to feed
the steel plant with the raw mate-
rials and to facilitate the removal of
the finished products, certain new
capacities are created, If a steel
plant is in Orissa or another Is in
Madhya Pradesh and a third one is
in Bengal—another is now being
proposed in Bihar—naturally, in order
to feed those steel plants with the
requisite raw materials, a great deal
of aclivity will have to be under-
taken in that area, but the advantage
of that is available for the whole of
the country,

Shri Yallamanda Reddy: Who
denies its importance? No one denies
that. That is accepted, but what
about this?

Shri Swaran Singh: I do not know
why Shrl Reddy is so impatient. T
wag not at all impatient when he was
speaking,

The point is, these regional aspi-
rations have to be seen in the con-
text of the picture of the country as
a whole.
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Shrimati Vimla Devi (Eluru): May
I ask a question?

mr. Speaker: If he does not yield,
= cannot compel him. I wiill allow
her to put a question at the end.

shri Swaran Singh: Sir, I have
yvielded.

Shrimati Vimla Devi: The hon.
Minister says that this thing cannot
‘be viewed as a regional thing, He
asks us to see it in the context of the
broad basis of national development.
We have been doing that for the last
ten years, but that has resulted in
our State not having even a single
line in the last ten years. We will
nnt get anything for five years more.

Mr. Speaker: There might be dif-

ference of opinion, but we  should
hear him.
Shri A, K. Gopalan (Kasergod):

The usual explanation is that. If we
summarise what he says, it comoes to
this that where there is no coal and
steel, there will be no railway.

Mr, Speaker: He does not say that.

Shri Swaran Singh: I am not say-
ing tha., I am fully awarc of the
putting up of what arc called deve-
lopmental lines, and in the State of
the leader of the Communist  bloc,
such a line was constructed, and 1
think it was a good decision which
has been appreciatei by many hon.
Members of the House. But between
the provision of the essential lines,
essential in the sense of meeting the
new industrial reauirements of new
projects or new types of activity, and
the purely developmental lines, some
sort of balance has to be struck. It
is true that, in our present stage of
development, we cannot afford to
spare that much provision of resour-
ces for construction of what are
calley developmental lines, as com-
pared to what. are essential lines to
feed the economy and to increase the
productive potential of the coutnry
and to build what is called the base
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of industrial and economic develop-
ment. I was saying that, while
appreciating these regional aspira-
tions, I would appea]l to the hon.
Members to keep this aspect also in
view,

I need hardly remind them that,
while a steel plant anywhere,—in
Rourkela or Durgapur or at other
places,—necessitates the intensifi-
cauion of railway construction gacti-
vity in that area, it makes available
steel at the same price at all rail
heads including the farthest points in
the country. So, these are the things
which are purposely underiaken so
that the advantages which, by nature
or by other circumstances, are avail-
avle to one part of the country may.
as far as possible, be available to
the other parts of the countiry. There
is the particular overall Plan—the
Third Five Year Plan. All this is
mentioned there, There are also
limitations of resources. I am not
going in any great length into that
aspert. But some responsibility is
cast upon all of us to suggest alier-
natives and say: this particular acti-
vily could be cut down and within
the resources thal are available it
can be switched on tp some other
placc. If that sugpgestion is forth-
coming, then it could be viewed, and
some sort of an expression of opinion
couli be given on that basis. But
almonst all the hon. Members, who
have participated, have only made
some suggestyon or the other with
regard to their own particular con-
stituencies. I may also have some
suggestion with regard to my own
constituency because, like other hon.
Members, I also represent a territorial
constituency, and all that I need tell
the hon. Members is that there is no
provision of any new line even in
my own constituency . . . (Interrup-
tions.) We have to fit in this desire
of new lines in each constituency and
in each State in the overall Plan. All
the important groups are represented
here; all the various States are re-
presented. Whether it is the Com-
munist bloc or any other bloc or even
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our Congress frignds, I have still to
find an hon. Member who cannot
make a plausible case with regard to
his own State, whether it is the State
of Assam, or Andhra Pradesh or
Madras or Kerala or Madhya Pradesh,
or Punjab, or Rajasthan, If, within
the resources that are available, a
certain plan has been drafted and
placed before the country and app-
roved by the Parliamen t broadly,
certain picture is there within the
Tesources. No one has suggested that
I could go out of that and divert the
resources for putting up another line
or providing another link. So, 1
sugpest: let us view this natural
desire for new railway lines or links,
in the light of the overall plan of the
country. and let us not try to take a
view which does not lead us any-
where. T have already stated that our
own feeling is that, in the course of
the Third Plan, a greater transport
effort will have to be made, and this
matter is engaging the serious atten-
tion of the Goveinment as to whe-
ther further new transport capacity
could not be created beyond even the
present Plan targets. If resources are
forthcoming, then every effort will
be made to make proper and effec-
tive use of those additional resources,
angd the various suggestions that were
thrown up should be gone into with
a view to evolve g final picture with
regard to the new railway facilities.

Coming back to ths main issue,
namely, the increase ir the passenger
farcs and th goods frvights, two new
sugpestions or asrects were put for-
ward besides the gereral argument
about the amenities, a view with
which 1 have every c<ympathy, My
es'eemed friend, Shri Yajnik, said
that he deliberstely chargeq the
Railway Board for under-estimating
th~ income. He is a senior Member.
1t is surprising how this dawned upon
the hon. Member when he was par-
ticipating in this debate. It may be
recalleq that he participated in this
debate at the time of the general dis-
cussion also. At that time, this deli-
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berate charge of urder -estimation did
not occur to him. Or perhaps, he
hag second thoughts when he went to
his own area, an{ when he comes
back, he charges the Railway Board
with  deliberate  under.estimating.
I submit that it is something which
one shou'd hesita‘e to mention, un-
lezs one is fortifird with facts and
figures. What are the facts and
figures that he has given? All that
he has said is that, over the last two
or three vears, the average rate of
increase in raillwsy earnings was
higher but in the present March, 1862
budget estimate for 1962-63 it s
shown to be of an order which is
less than the rate of increase over the
last three years or 0. It was a very
simple matter, and if it had come
from any new hon, Member who was
nct in the second Lok Sabha I could
perhaps overlook it. But Shri Yajnik
was here ir the last House also. He
conveni-ntly forgsts that during the
year 1950-60, the first year that he
mentioned, there was a full vears
cffect of increase jn freight from the
1st of October, 1958. That was the
first stage of implementation nf the
Mudaliar Comimttee. This alone
gave about Rs. 10 crores by way of
addition annually.

Then he menlioned another year—
1960-61. There was then a five per
cent surcharge on freight. This gave
annually about Rs, 14 crores. The
other figure that he mentioned is for
1961-62. The passenger fare tax was
merged in the passenger fares, thus
showing an apparent increase in earn-
ings, against which Rs. 12.5 crores are
paid by the railways to the general
exchequer for transfer to the States
annually. I have already indicated
Rs. 12.5 crores, which was included in
the increase which he read out If
these are excluded, then the order of
previous yearly increase is also about
Rs. 23 crores or so.

Then the hon. Member said that, on
an earlier gecasion, loans had beem
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taken by the railways which they
were able to repay from their normal
revenues. That again, I am sorry
to say, is not correct. He forgets that
there is a background for that. Those
loang were not repaid from the cur-
rent revenue; they were not paid
from the normal surpluses, but in a
special manner by an adjustment of
expenditure booked under the deve-
lopment fund to capital as recom-
mended by the 1960 Convention
Committee. Therefore, all these three
or four points that he mentioned do
not stand the test of scrutiny. So, I
submit that no new point has been
raised, and 1 have no intention to re-
peat what 1 said while replying f{o
the general decbate about these finar.-
cial aspects.

Another hon. Member also men-
tioned this aspect, but quite wisely
for him, I think, he kept himself
only at the political level, and he was
trying to appeal tp the conscience ot
some of my colleagues on this side
saying that they were also opposing
it. He dig not have any new facts
to show that resources could be
augmented in this manner or the ex-
penditure could be avoided in that
manner., But he was trying to keep
it only at the political level for which
I do not think I neeq reply, because
the general thing that has been sug-
gested from this side of the House
has been that, even if this increase
is inescapable, more amenities should
be provided, overcrowding should be
lessened, etc. Those are matters with
which I am in sympathy, ang 1 feel
every effort should be made and
should continue to be made in that
direction. Therefore, I submit that
she increases are inevitable and
should be allowed.

An Hon, Member: It is 5 O’clock.

Shri Swaran Singh: 1 am entirely
im your hands, Sir,

Mr. Speaker: We have a half-an-
hour discussion at 5 O'clock. If the
Minister wants to finish his reply, he
may.
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Shri Swaran Singh: If it is not in-
convenient to the House, I think it is
better to finish my speech today.

Mr. Speaker: Yes.

17 hrs.

Shri Swaran Singh: Mention has
been made by some hon. Members
about the splitting up of certain
zones, Here again I would like to say
that this is a matter about which
Government have not taken any static
view. They have always heen look-
ing into organisational aspect and
have not hesitated to constitute new
zones wherever for reasons of effi-
ciency, operational or organisation, it
was found necessary to create new
zones. The House is aware that a
new North-castern Zone and a new
North-east Frontier Zone were crea-
ted, which increased the number of
zones from 6 to 8. If, as a result of
further examination, it is found that,
for operational reasons or efficiency
purposes, il is necessary to reorga-
nise the zones or to bifurcate some of
the zones, or to make any other re-
grouping or the like, we would under=
take it,— not for regional reasons, but
for reasons of efficiency, operational
and organisational.

I come to another point, which
could perhaps more fruitfully be dis-
cussed in the informal consultative
committees. But as it has been men-
tioned by a fairly large number of
hon. Members, I would like to state
the position. This is the inconveni-
ence that has been mentioned by
many hon. Members with regard to
level crossings. The general policy
has becn that the railways are al-
ways willing to do their part, provid-
ed the State Government provide the
approach roads. The railways are,
and will be, prepared to put up the
bridge structure and undertake the
expenditure which is legitimalely to
be borne by them, but the responsi-
bility of providing the approach roads
of the gverbridges or underbridges,
for a variety of reasons, rests with
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the State Government, because the
new lands outside the railway premis-
es may have to be acquired and the
approach roads have to be built. Seo,
the railways will not be found want-
ing, if the necessary matching arrange-
ments of the State Governments are
there,

We ourselves also approach in many
cases the State Governments, and
make suggestions that they should
provide the approach roads and the
railways would provide the bridge, so
that this inconvenience that is caused
to users of roads is eliminated or re-
duced. As the House would be aware,
in most of the national highways,
there is this programme of providing
overbridges at all important crossings.
This would answer many of the points
that have been mentioned by hon.
Members from different parts of the
country.

Hon. Members feel naturally per-
turbed about incidents of law and
order character that come to their
notice. It is true that so far as these
incidents are concerned, they would
be irritating, and no one would like
them. A full effort should, therefore,
be made to eliminate these incidents
and to take the necessary steps and
measures, so that these incidents do
no take place. One hon. Member,
however, did mention the responsibi-
lity of the State. It is not with a view
to escape responsibility, but to state
the correct constitutional and legal
position that we should keep this as-
pect always before our mind, wviz,
that, so far as the general law and
order arrangements and the necessary
steps and measures, punitive and pre-
ventive, are concerned, that is the
responsibility of the States, under our
Constitution. Even if we desire to
have our own police or our own
arrangemetns, I am not sure whether
the State would very much like that.
And, we should not have that feeling
that the States do not co-operate with
the Railway Administration in check-
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ing these acts of crime or in taking
necessary steps for investigation and
bringing the culprits to book., There
is constant co-ordination and wunder-
standing between the State Govern-
ment machinery, which is in charge of
law and order, and the Railway Ad-
ministration. The steps that have re-
cently been taken with regard to the
strengthening of the security forces
are very welcome so far as railways
are concerned, and some new power
has also been taken, at the instance
of the Railways to protect railway
property or the property in the pre-
mises of the Railways. But for the
general law and order, for protection
of persons, investigation of crime,
taking preventive action or punitive
action etc., we have to depend wupon
the State machinery, and I have no
reason to complain on that score.
Whereas these incidents get a publi-
city which is slightly more than what
ordinary acts of crime get, on the
whole, 1 think, we need not take an
alarming view if we keep in view the
large number of passengers, running
into 40 lakhs or 45 lakhs, who use the
railways every day.

One point I would like to mention,
and that is about Rule 149. I would
like to assure the House that
this rule is never invoked to
put down any trade union activities
as was mentioned by an hon. Mem-
ber belonging to the Communist bloe.
We have issued instructions to the
General Managers to exercise the
powers under Rule 149 in the follow-
ing circumstances;

(i) assault of a supervisory official
while on duty or the use by railway
servants of abusive languuge o a
supervisory official in the presence of
others while on duty which is con-
gidered to amount to gross indiscip-
line;

(ii) corruption, where it may not
be possible to establish the charge

under the normal rules, but where
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the General Manager is satisfied that
the person is guilty; and

(iii) in cases where the safety of
train running is involved.

Then there is the further safegyard
that the General Manager does not
take action under this rule, until he
refers the matter to the Railway
Board and they show the papers to
the Minister in charge. And, if we
look at the figures of cases in which
this action was taken, in the whole
year of 1960 the total number was 41.
By no stretch of imagination can this
be regarded as aimed against trade
union activities, unless there is some
other interpretation of trade union
activities according to my hon. friend
opposite (Interruptions). 1 have not
yet finished. Another legal and con-
stitutional issue was raised, when it
was said that the Rule is ultrg vires
of the Constitution and that, under
the Constitution, it is necessary that
a show-cause-notice should be given.
That matter also has been examined
by the highest judicial authority,
namely, the Supreme Court, and they
have come to the conclusion that, if
there is a contract of that type, that
is valid and it should be upheld. So
there is no use raising a purely lega-
listic or constitutional issue. If it
were ultra vires, illegal or un-consti-
tutional, surely we would not have
taken recourse to this provision. But
it is provided in the contract, and the
way that it has been worked and the
type of activity that is sought to be
curbed by having recourse to this
rule, is based upon contract; the lega-
lity and the constitutional wvalidity of
that has been upheld by the highest
judicial tribunal, mnamely, the Sup-
reme Court. Now, on merits as to
whether this is a porper method or
not, I think this is good, conducive to
maintenance of discipline, unless any-
one wants to encourage the type of
activities that are sought to be curb-
ed, namely, assault of supervisory
official, corruption, breach of safety
of running trains etc.
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Shri Daji (Indore): If the hon
Minister is prepared to go into each
case, we are prepared to send him in-
dividual cases.

Sardar Swaran Singh: I have al-
ready said that it is not some officer in
the lower formation that take a decion
I have mentioned that orders have
already been issued by Government
that the General Managers who, in
many cases, arc the appointing autho-
rity, could take action under rule 149;
contract being the appointing autho-
rity, could take action under rule 148:
only a further safeguard has been
provided in that they make a report
to the Railway Board, where the Min-
ister sees those papers; and confirms
the action proposed. If there are any
individual ,cases which are brought
to the notice of the Minister, I have
already said, he will look into those
cases. There is nothing which pre-
vents anybody from bringing any
case to the notice of the Minister in
which they feel a decision has not
been taken correctly.

Shri Priya Gupta: 1 want to know
whether the points narrated by the
hon. Minister warranting application
of Rule 149, do not tantamount to
come under the provisions of the Dis-
cipline and Appeal Rules. May I also
know whether this rule 149 obtains
in any other Department of the Cen-
tral Government?

Sardar Swaran Singh: 1 am sorry,
it is not a new point. I know he has
been connected with the union and,
therefore, he has got his forum at the
district level divisional level, at the
General Manager's level. These are
points of detail, and they are provided
in the contract that has been invok-
ed, and they are not against any con-
stitutional provision.

Shrimati Renu Chakravartty (Bar-
rackpore): Regarding the three points
mentioned by the hon. Minister, no-
body is objecting to the termination of
services of anybody on charges of
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corruption or physical assault. But
the point is that there are cases which
are not covered by either of these
three points in which notice of termi-
nation of service has been given, and
they are generally trade union people.
Therefore, I would request the hon
Minister to look into those cases.

Mr. Speaker: That was the expla-
nation given by the Minister him-
self because a question has been put.

Sardar Swaran Singh: I am not
aware of which particular case, or
which particular group of cases, the
hon. Members are referring to, but if
there is some feeling with regard to
the cases that arose as a result of the
strike about two years ago,..

Shri Nambiar: Not that.

Sardar Swaran Singh: If there are
other cases, as I have already stated,
thosc cases come to the Minister, We
should presume that the Minister in
charge, my learned predecessor, must
have applied his mind, and must have
come to the conclusion that they were
fit cases in which action should be
taken under rule 149.

Shri S, M. Banerjee: He has not
answered the point which [ raised.

Shri Nambiar: I have given a speci-
fic cut motion, No. 156.

Sardar Swaran Singh: As there are
many cut motions, I am venturing to
reply to some of them. Another
colleague from your bloc, or from
your party, raised this matter, and
that is why I am giving this infor-
mation to the House.

Shri Nambiar: The reply is not
adequate. -

Sardar Swaran Singh: I know 1
am not able to convince the hon
Member, but there are others to be
convinced, and I am sure they will be
convinced. .
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Shri Nambiar: I shall be satisfied
with a full answer.

Sardar Swaran Singh: With regard
to certain other matters of detail, it
is not my intention to give individual
replies with regard to over-corwd=
ing . o»

Shri K. R. Gupta: Sir, he has not re-
plied to my point, I have stated that
if some of the over-crowding is taken
away by the road transport, there
will be a fall in revenue to the rail-
ways. What is his remedy? Will he
again increase the fare?

Sardar Swaran Singh: That con-
tingency will not arise, because every
year the actual volume of traffic is
increasing.

Mr. Speaker: Order, order. I should
now proceed with the cut motions
May I know if any particular cut
motion is to be put to the vote of the
House?

Shri Nambiar: My cut motion
No. 156 is not for voting, but it is for
an answer wherein I said, “Need for
review....” ete. This comes under
rule 149,

Mr. Speaker: The hon. Minister
has said that about 100 hon. Mem-
bers have spoken. Each individual
qguestion that has been taken up could
not be answered by a speech lasting
an hour or 45 minutes, He has said
that therc would be many things that
he might not have answered . He
would prefer meeting hon. Members
in the Consultative Committee and
he would be prepared to discuss those
questions with the individual. hon.
Members. It would be rather more
useful if those are discussed there.
Therefore, at this time if there is any
cut motion that I am required to put
separately, 1 might be given the
number. I am prepared to put that
to the vote of the House.

Shrimati Renu Chakravartty: No. 8.
Shri 8. M. Banerjee: Nos. 5 and 6.
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Mr. Speaker: Any other?

Shri Umanath: Nos, 105 and 112.

Shrimati Renu Chakravartty: No, 15.

Shri Nambiar: No. 156. It is for an
ARSWET.

Mr. Speaker: 1 am now asking
whether 1 should put it to the vete
of the House.

Shri Nambiar: It is related to the
question of rule 149 to which he re-
ferred. In my cut motion I wanted
all these cases to go to the tribunal,

Mr. Speaker: Order, order, I have
got Nos. 8, 5, 6, 105, 112 and 15. Am
I required to put No. 156 also sepa-
rately?

Shri Nambiar: Yes, Sir.

Shri Yajnik: May I suggest that
all cut motions regarding the increase
in freights and fares be put together?

oft TIRAAE qIET 10, IR M
23 ¥

Mr. Speaker: 1 am going to put
them separately one after the ether.

Shri Nambiar: No. 105 may be
separated from the rest. It is about
the increase of fares and freight on
which we want to have a division.

Shrimati Renu Chakravartty: No. §
also.

Mr, Speaker: I will put No. 105
separately. Can I put the others to-
gether?

Some Hom, Members: Yes, Sir.

Shri Renu Chakravartty: [ would
like you to put No. 8 also with No. 105.
It is the same thing.

Mr. Speaker: Nos. 8 and 105 to be
put together.

Shri 5. M. Banerjee: No. 4 also
along with these two,
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Mr. Speaker: What is the use? It
is on the same subject.

Shri S. M. Banerjee: Yes, Sir, it is
on the same subject.

Mr. Speaker: I am putting Nos. 4,
8 and 105 together because that is the
unanimous desire of the House.

The question is:

“That the demand wunder the
head ‘Railway Board' be reduced
to Re. 1." (Increase in railway
freight and fare from 1-7-1962).
(4).

“That the demand under the
head ‘Railway Board' be reduced
to Re, 1.” (Increase in railway
fares and freights). (B).

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100.” (Need to give up the
contemplated increase in fares
and freights as indicated in the
Budget speech). (105),

Those in favour may
‘Aye’.

Some hon. Members: Ayes.

kindly say

Mr. Speaker: Those against may
kindly say ‘No’.

Several Hon. Members: No.

Mr, Speaker: The Noes have it;
the Noes have it. The cut motions
are lost.

Some Hon. Members: The Ayes
have it.

Mr. Speaker:
cleared,

Let the lobbies be

Hon. Members may remember the
instructions: they should be in their
own seats, both hands to be kept in
readiness for use, the ‘ayes’ or ‘nees’
button to be pressed with one hand
and the push switch with the other
hand.

Shri Hem Raj (Kangra): Sir, I
have not been allotted any seat so
far. .
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Mr. Speaker: I will record his vote
separately. He need not push any
button.

The Lok Sabha divided.®

Shri Hem Raj: Sir, I am for ‘Noes'.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
My vote has not been recorded. I am
for ‘Noes'.

Shri U. M. Trivedl (Mandsaur): I
am for ‘Ayes’.

Shri Daljit Singh (Una): My ma-
chine is not working. I am for ‘Noes"
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Ramachandran): My machine has not
worked. My vote is for ‘Noes’.

Mr. Speaker: One more ‘No’. The
faults of the machine will be known.
We have the record. That will be
decided.

Shri Sham Nath (Delhi—Chandni
Chowk): My machine did not work.
I am for ‘Noes’.

Shri Niranjan Lal (Nominated—
—Andaman and Nicobar Islands): My

The Deputy Minister in the Ministry
of Education (Shrimati

Bade, Shri

Banerjee. Shri 5. M
Barua, Shri Hem
Barua, Shri R.

Berwa, Shri'
Chakravartty, Shrimati Kenu
Chatterjee, Shri H. |
Daji, Shri

Elias, Shri Mohamma i
Gopalan, Shri A. E.
Gounder, Shri Muthu
Gupta, Shri Indrajit
Gupta, Shri K. R
Gupta, Shri Priya

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A. 5.

Alva, Shri Joachim
Azad, Shri Bhagawat Jha
Bakliwal, Shri

Basappa, Shri
Basumatari, Shri
Baswan, Shri

Bhagat, Shri B. R.
Bhargava, Shri M. B,
Bhatkar, Shri

gporoonh, Shri P. Cc.
Brajeshwar Prasad, Shri
Chandrasckhar, Shrimati
Chandriki, Shri
Chaturvedi, Shri $. N.

Soundaram

AYES

Imbichibava, Shri
Jha, Shri Yogendra
Kamath, Shri Hari Vishru
Kapur Singh, Shri
Karni Singhji, Shri
Keishing, Shri Rishang
Kumaran, Shri M. K.
Kunhan, ShriP.
Mohan Swarup, Shri
Nair, Shri Vasudevan
Nambiar, Shri
Pandey, Shri Sarjos
Patnaik, Shri K,
Rajaram, Shri

NOE
Chaudhuri, Shrimati Kamal
Chavda, Shrimati
Chettiar, Shri Ramanathan
Daliit Singh, Shri
Das, Shri B. K.
Dasapps, Shri
Dass, Shri C.
Desai, Shri Morarju
Deshmukh, Shri B. D,
Deshmukh, Shri S, S.
Dhuleshwar Moenas, Sbii
Dighe, Shri
Dinesh Singh, Shri
Dube, Shri Mulchand
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Ganga Devi, Shrimati
Gupta, Shri Shiv Charan
Hajarnaris, Shri

machine has not worked. I am
Noes'

machine did not work. I am for
‘Noes'.
Shri D, B. Raju (Narsapur): My

for

17.23 hrs.]

Reddi, Shri K. N,
Reddy, Shii Fawara
Reddy, Shri Yallamanda
Sezhiyan, Shri

Singh, Shri J. B.

Singh, Shri Y. D.
Swamy, Shri M, N.
Swamy, Shri 5.
Trivedi, Shri U. M.
Umagsth, Shri

Vimla Devi, Shrimati
Vishram Prasad, Shri
Yadav, Shri Ram Sewak
Yajnik, Shri

Harvani, Shri Ansar
Hazariks, Shri J. N.
Hem Raj, Shri  ~
Jadhav, Shri M. L.
Jagjivan Ram, Shri
Jamunade V, Shrimati
Jedhe, Shri

Jyotishi, Shri ). P,
Kabir, Shri Humayun
Kamble, Shri

Kappen, Shri
Karuthiruman, Shri
Kayal, Shri P. N.
Kedaria, Shri C. M.
Khan, Shri Shahnawsz
Kindar Lal, Shri
Kishun Veer, Shri
Krishna, Shri M. R.
Lakshmikanthamma, Shrimeti

*The result of the Division is appli cable to all the Three cut motions,
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Laxmi Bai, Shrimati
Malaichami, Shri
Malhotra, Shri Inder J.
Mathur, Shri Harish Chandra
Mehdi, Shri 5.A.
Mehrotra, Shri B.B
Minimata, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
More, Shri 8. 8.
Mukherjee, Shrimati Sharda
Muthiah, Shri

Naidu, Shri V. G.

Naik, Shri Maheswsr
Nanda, Shri

Nayar, Dr. Sushiia
Nesamony, Shri

Nigam, Shrimati Sovi'ri
Niranjan Lal, Sari

Pande, Shri K. M.

Pant, Shri K. C.

Patel, Shri Chhotabhai
Patel, Shri Man Singh
Patel, Sliri N. N.

Patel, Shri I'. R.

Pazil, shri 5. K.

Patil, Shri T. A.

Patil, Shri V. T.

Patil, shri Vasantrao
Pattabhi Raman, Shri C. R.

Mr. Speaker: The result of the divi-

sion is:

‘Aves' 42, ‘Noes
Motions are lost.

Raghunath Singh, Shri
Raju, Shri D. B.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ramaswamy, Shri 5. V.
Rane, Shri

Ruo, Shri Jaganeth

Rno, Shri K. L.

Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Ruo, Shri Ramapathi

Ran, Shri Ramaeshwar
Rao, Shri Thirumals
Rawandale, Shri

Reddiar, Shri

Reddi, Shri K. C.

Sahu, Shri Rameshwar
Saigal, Shri A. 5.
Samanta, Shri 5. C.
Sarojini Bindureo, Shrimati
Satyabhama Devi, Shrimati
Satyanarayana, Shri

Sen, Shri A, K,
Shakuntala Devi, Shrimati,
Sham Nath, Shri

Shastri, Shri Lal Bahadur
Shinde, Shri

Shree Narayan Das, Shri
Shrimati, Dr. K. L.

Irrigation Projects

Siddananjappa, Shri

Singh, Shri K. K.

Singh, Shri R. P.

Singh, Shri 5. P.

Singh, Shri Y. D.

Sinha, Shri B. P.

Sinha, Shri Satya Narsyan
Sinha, Shrimati Tarkeshwari
Sinhasen Singh, Shri
Sonavane, Shri

Soundaram Ramahandram
Shrimati.

Subramaniam, Shri C.
Subramanayam, shri T.
Swamy, Shri M. P.
Swaran Singh, Shri
“Tahir, Shri Mohammad
‘I'himmaiah, Shri
Thomas, Shri A, M
Tika Kam, Shri

‘Tiwary, Shri D, N.
Tiwary, Shri K. N.

I'ula KRam, Shri
Upadhyaya, Shri Shiva Dutr
Valvi, Shri

Verma, Shri B,

Verma, Shri K. K.
Vyas, Shri Radhelal
Wasnik, 5hri Balkrishua
Yadava, Shri B. 1.

day of March, 1963, in respect of

Demand No. 1—Railway Board.”

The Cut

The Cut Motliong were negatived,

The motion was adopated.

Mr. Spraker: Now I can put all the
other Cut Motions together.

All the other cut motions were also put
and negatived,

Mr, Spraker: The question is:

“That a sum not exceeding Rs.
81,84,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst

17.25 hrs.

MAJOR AND MEDIUM IRRIGATION
PROJECTS*

Shri Yallamanda Reddy (Marka-
pur): Sir, out of the answers given on
the 30th April to Starred Questiori No.
288 regarding major and medium irri-
gation projects, some important factors
came to the notice of the House. Un-
der the First and Second Plan periods,
we had spent nearly Rs, 670 crores
unnder irrigation which create 12.9
million acres irrigation potentiality
by 1861-62. But, out of that only 9.8
million acres were brought under cul-
tivation. That is, there is a short-fall
of 3 million acres. This is not the first

*Half-an-Hour Discussion.
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time, Every year, we see the same
results. It is:

Potentia] at Utilisation
channel outlets (net)
1955-56 6.5 million acres 2.9 million acres
1956-57 7.3 » 34 »
1957-58 8.1 " 4.9 -
1958-59 9.6 " 5.9
1959-60 11.7 » 7.4

In 1960-61, out of 14 million acres
potentiality that has been created,
only 90 million acres are brought un-
der cultivation.
-

Therefore, in spite of the fact theai
we are investing so much money on
these projects and also in spite of the
fact that we are creating irrigation
potentiality of so many acres, we are
unable to bring all these lands into
irrigation, because the Government
tailed to take proper care to bring all
this potentiality into irrigation. For
instance, potentiality means, they
build reservoirs, they excavate chan-
nels and they dig even smaller chan-
nels.  Only the feeder channels will
be left. The policy of this Govern-
ment is that the feeder channels must
be excavated by the ryots themsclves,
Because of this, under so many pro-
jects, the yyots could not do it in time
and they are unable to bring thesc
lands into irrigation. We can  see
from these figures tnat nearly 33 or 45
per cent. of the land is not  brought
under  cultivation  because of this
policy of this Government. In so many
Staties, the Government insisis that the
ryots should dig these channels, that
is the feeder channels and they say
that it is not the concern of the Gov-
ernment. The Government insisls on
that. Because the ryots could not do
that, they could not bring these lands
under cultivation, Besides better-
ment levies, besides taxation, besides
capital investment to bring new lands
under cultivation, the ryots are asked
to invest more to dig these feeder
channels. Therefore, because of the
policy of this Government 30 to 35 per
cent. of the land is not being brought
under cultivation. This is a heavy
loss to the nation. Food production
which could have been increased more
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under irrigation, if the Government
take initiative, has been lost.

I can give so many examples. Take
the case of.the Tungabhadra project.
That was built in 1954. But we know
that even after ten years or eleven
years since then, even 50 per cent. of
the lands is not being irrigated.
In the Tungabhadra Ilow level
canal, the  whole work  has
been completed, and channels
have been dug, but because the feeder
chanels are not there, even 30 to 40
per cent of the land is not being irri-
gated now. This has meant a huge
loss to the nation. The reservoir was
completed in 1954-55, but only 11.9
per cent. of the land was cultivated in
that year; in 19565-56, only 21.6 per
cent. of the land was cultivated, and in
1956-57, only 11:7 per cent of the land
was cultivated, and in 1957-58, only 27
per cent of the land was cultivated.
In spite of the fact that this project
is meant to cater to the famine-
stricken areas, in Rayalaseema in
spite of the fact that the people living
1in those arcas have not even water to
dring, still, we find that because of the
policy of the Goverament, the rrots
liave not been able to irrigatc all the
lands. Ewen after the completion  of
the canal, even after the completion
of the project, in spite of the fact that
the Ravalascema area is a famine=
stricken area, the Government could
not bring under cultivation even 50 per
cent, of the lund, under the Tunga-
bhadra low level canal because the
Government did not give sufficient
money to the ryots,

The same thing is true in regard to
the K. C. Canal also. This canal was
also started in a very seriously famine-
stricken area, but because Government
have not taken special care to look in-
to this matter, all the frrigation poten-
tialities could not be translated into
cultivation so as to give more incen-
tive to the ryots for greater produc-
tion.

Similarly, in Andhra Pradesh, the
Krishna Barrage was also completed
about four years back, but because
Government did not take care of the
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canals, hardly 20,000 to 22,000 acres
.are being cultivated there, and the rest
of the 80,000 acres or so are not being
cultivated.

I would submit that when Govern-
ment plan these projects, they must
take care not only to build the reser-
‘voirs, but they should also see it that
all the lands which should be
brought under cultivation, are brought
under cultivation as soon as possible,
so that the necessary results may be
had as quickly as posible. But what
happens is that Government, when
they plan, plan only for the construc-
tion of the reservoir and the main
channels, and they do not take into
-consideration how much money should
be invested on the canals, feeder
channels, how much should be spent
on supplying manure, tractors, bulldo-
zers etc. to the farmers and so on.
Government must have a thorough
plan in regard to all these things in-
cluding the financial commitment on
the various items, before they take up
a project. It is because Government
did not have a plan of all these things,
that they have not been able to ensure
that all the land is brought under cul-
tivation to the required extent, for
which sufficient water potentiality has
been created.

I would suggest that when a project
has been planned, Government must
take into consideration the socio-eco-
nomic conditions, agro-economic sur=-
vey, rural credit to the ryots, roads
required in the fields, social surveys,
localisation of the ayacut and so on,
and a development committee should
also be there to look into all these
things. At present, many of the ryots
do not know which of their lands are
going to be included under a particu-
lar project or under a particular
ayacut, There is no ready and quick
Jocalisation of the land under projects.
‘The result is that Government are not
able to bring into use in full the irri-
gation potentialities that have been
created, and this means a huge loss to
the country as well as to the ryots.

As I said earlier, in Andhra Pradesh,
‘three or four important projects have
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been completed, such as the Tunga-
bhadra low level canal, the KC Canal,
the Krishna barrage and so on; yet,
even after five or six years, the whole
land which was expected to be culti-
vated has not been brought under
cultivation, in spite of the fact that
there is a famine even this year in
those areas. Why should Government
not take special care and see that some
amount is invested on this, so that
those lands could be brought under
cultivation, and we can enhance the
food production?

Year after year, we are importing
foodgrains from America and we are
spending a sum of Rs. 100 to Rs. 150
crores on this score. Instead of spend-
ing this huge sum on imports, let us
spend some amount on these projects,
and we can immediately bring those
lands under cultivation, and these can
vield greater results.

Of course, the hon. Minister may
give the answer that we are importing,
because there is a deficit and we are
not investing on the canals because
we have not got sufficient money for
that purpose. This is the old answer.
We must break this vicious cirele
somewhere, and see that all those
lands coming within the purview of
projects which have been completed
are brought under irrigation imme-
diately so that food production may
increase and the ryots’ income may
also increase.

17:35 hrs,

[Mr., DEPUTY-SPEAKER in the Chair]

Therefore, I request the hon. Minis-
ter to look into the matter, call a con-
ference of Irrigation Ministers of
States to achieve this object. I also
request him to apply his mind to the
question of alloting some money for a
developmental fund for this purpose.
We are creating so many funds like
that. This will be meant for bringing
those lands under irrigation which
are within the area of completed pro-
jects. The Government should also
constitute committees for big projects
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to deal with this matter and give en-
couragement to the ryots to bring un-
der irrigation all those lands as soon
as possible. I hope he will expedite
the matter. Unless it is done, there is
no use of our investing so much money
on these projects and there will be no
use at all telling people to grow more
food, grow more food.

Shri Nambiar (Tiruchirapalli) rose—

Mr. Deputy-Speaker: Only those
hon, Members who have given notice
can ask a gquestion. The hon. Mem-
ber has not given notice.

Shri Nambiar: We have half an
hour. We have time.

Mr, Deputy-Speaker: Order, order.
‘The hon, Minister.

"The Minister of Irrigation and Power
(Hafiz Mohammad Ibrahim): I have
heard the speech of the hon. Member
with attention and tried to find out
exactly what was meant by this dis-
cussion which had been asked for.
From what I have heard from him, he
hag a complaint in regard to particular
localities, not in general.

Shri Yallamanda Reddy: No, that is
not so,

Hafiz Mohammad Ibrahim: The
notice is in general terms in regard
to the utilisation of the irrigation
potential created. I took it to mean
that I have to deal with the position in
the various p'aces taking the country
as a whole.

So far as the particular case mer-
tioned by the hon. Member is concern-
ed, I promise that I shall iook inte
that. I will take it up and ask the
State about it; I will have discussinn
with him, if necessary and get more
information from him,

But as far as the utilisation of irri-
gation potential in the country as a
whole is concerned, it has been pro-
gressing well and continuously as a
‘whole, I will just give a few figures
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There is one essential thing which we
must remember in this connection.
This subject is a State subject. So
whatever the Centre can do by way of
advice, request und other things which
are available, we may do. Otherwisec,
everything depends upon the attitude
taken and interest evinced by the
State itself. This should not be taken
to mean that I am speaking agaiist
any particular State. I am speaking
generally.

The postion regarding utilisation of
irrigation facilities from 1855-56 up to
1960-61 is as follows.

Potential at . Gross
channel outlets  irrigated area

(in million acres)
1955-56 6.5 3.1

Shri Yellamanda Reddy: That is
gross utilisation. Net utilisation is
only 29 million acres. For the infor-
mation of the hon. Minister I may say
that I have read the statement.

Haflz Mohammad Ibrahim: My
figure is wrong?

Mr, Deputy-Speaker: He says he
had read that statement. He is refer-
ring to the shortfall.

Shri Yallamanda Reddy: I have
only stressed the shortfall.

Hafiz Mohammad Ibrahim: The
point is that the utilisation of irriga-
tion in this ¢country has been progres-
sively increasing. At that time it was
3.1, then it became 83 and for 1961-
62 it is 9.8. It has gone up much, and
it is going to increase to 12.9 this year.

These are figures which come from
the States where this irrigation is us-
ed by the tenants generally. The in-
formation comes to us from them. So,
as far as the position as a whole in
India is concerned, it is in my opinion
satisfactory, but it does not mean thut
we ghould do nothing more. We
should also do more, whatrver we can.
We have issued instructions, we have
sent requests, set up committees for



2499 Major

this to make enquiries from the various
States and collect material, There is
no time for me to read out the whole
thing here. I have got all the mate-
rial with me, but it will take time.
If the hon. Members are prepared to
listen to that, I am prepared to read
it also to this House, all the informa-
tion which is with me, but the net re-
sult of that information is that there
has been increage. The position has
been increasing.

Shri Yallamanda Reddy: On a point
of clarification, Sir. The Minister is
misunderstanding the statement as
well as this increase. There is also
increase in potentiality. In 1955-58
the potential] was only 6'5 million
acres. In 1960-61 it is 14 million
acres. I may submit for the bencfit of
the hon. Minister that the shortfall is
increasing. The shortfall Letween
potential createdq and actual irriga-
tion was 07 in 1955-56; in 1957-58 it
was 0.8; in 1958-50 it was 0.5; in 1959~
60, it was 1.2.

Mr, Deputy-Speaker: Is it not more
a matter for the State Governments?

Shri Yallamanda Reddy: Though the
schemes are buing implemented by the
State Governments, the crux of the
problem lies in the hands of the Cen-
tral Government, because the money
and also the sanction must come from
the Central Government.

Mr. Deputy-Speaker: Everything is
provided in the Plan, and if the State
Governments do not act up to it, it is
a matter to be agitated in the State
Assembly.

Shri Yallamanda Reddy: I have been
in touch with all these projects in the
Andhra Pradesh Assembly for the last
ten years. Whenever there is a ques-
tion, they say there is an aunt sitting
in Delhi; she must give permission.

Hafiz Mohammag Ibrahim: My hon.
#riend over there is not correct in say-
ing that 1 am sitting in Delhi. I go o
each and every State. I visit the
places. I see the conditions there and
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try to acquaint myself with them, and
also to do what I can in connection
with them.

As far ag my hon. friend’s interpre-
tation of this figure is concerned, it is
obvicusly wrong as anything. It is
quite wrong. What I have said is
correct, that it has been increasing
every year up till now, and is reach-
ing 12:9 this year. I can read all the
figures here,

Shrimati Vimla Devi (Eluru); BRe
has got them.

Shri Yallamanda Reddy:
the same.

Both are

Hafiz Mohammag Ibrahim: No, Sir.
The figures generally are prepared by
the Government agencies, the informa-
tion is with the Government agencies,
is with the Irrigation Departments,
with the officers in the States. If
he has got from somewhere elsc, that
figure cannot be relied upon, and my
figure cannot be disbelieved, This is
the figure which is accepted every-
where, and nobedy in the country has
so far {aken exception to it, and no-
body has falsified it. How can I be-
lieve that the figures which I am quot-
ing are wrong?

Shri Yallamanda Reddy: Both are
the same; these are the figures taken
from the research section of the Cen-
tral Watcer and Power Commission.

Hafiz Mohammad Ibrahim: If there
is no dispute about tha figures then I
say here in this House with courage
that nobody in India could say that
there has been any reduction. It has
been increasing.

Mr. Deputy-Speaker: His complaint
is that the pace is slow,

Hafiz Mohammad Ibrahim: That is
also not correct; the pace is not slow.

Mr. Deputy-Speaker: He says also
that the potential has been increasing
but that has not been fully utilised.
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Haflz Mohammag Ibrahim: My hon.
friend had perhaps nothing to do with
irrigation, how it is done and it de-
velops, what is to be done in conneec-
tion with irrigation projects and utili-
sation. AIl these things could be
known to people who are in contact
with them. To be only a Member and
know everything is not possible. I do
not believe that my hon. friend's
figures are correct or his interpretation
is correct. The whole of India has
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accepted these figures ... (Interrup=
tions.)

Mr. Deputy-Speaker: The discus-
gion is over.

17-47 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, May,
4th, 1962;Vaisakha 14, 1884 (Saka).
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382 1.LA.C. . 2224—27
383 Insurance of crops . 2229—31

384 Iduky Hydro-clectric Project 2231—34
385 Second Shipyard at Cochin 2234—37
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Coastal Trade . . 2237—39
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Cnunc;l 2291-92 80 Toll brid Khal
550 Kdﬂ'[!ul‘*Sﬂgir nghway 2292-93 458 gr?at o m.‘ " gen " ‘-- 2310-11
551 Machine for digging potatoes  2293-94 $81 [nter-State Trmsporl
552 Reszarch centre in Peechi Commission . 2311-12
Dam site in Kerala 2294 582 Malaria Eradication Pro-
553 Railway line between Latur gramme . . . 2312-13
and Miraj . - 2294-95 583 Delhi-Fazilka  National
554 Silent Valley I’rc|ccr. Highway . . 2313-14
Kerala | . . . 2295 584 River dues in Calcutta port 2314
555 Additional passenger train 8 1lati i i
between  New Delhi and 582 Ca:.c: l*:t,l(:,n Of(l:ll.’ servw.e ! 2314
Madras . . . 2295-96 586 1 n ian _:r ines ofporatlun 2314—16
556 Over-bridge at Adom it $87 Air India [nternational . 2317
Andhra Pradesh . 2296-97 588 Imphal Water Suppl)ul
557 Belgaum Airport 2297 Scheme . . 2317-18
558 New mezdical colleges . 2298 589 ik_f“mll[? l'ofr Mllliip:r b 1318-19-
Sterilizat i 590 Railway line from Hyderaba-
559 Diﬂum ion of lcpers m. —— bad u? Gudur . " ) 2310
560 Quarantine of furczgncrs . 2299 591 ﬁ'ggr’;nu?ﬂ f‘rokject_ 2319
561 Promotion_of Class [V Rail- 592 Jnconiirmed, ¢ erks in
way cmp}:,l:::s . 2299—2300 Southern Railway . A
562 Post and Tclcgraph Oﬂices 593 (B..:ntral F'm’ly Planning
i . ) 2300 oard N . . 2320
Dismissal of N. Railway
563 Manufacture af box typc 594
wagons in S:cunderabad = . 230001 employecs I e
5§64 Small-pox in Delhi . 2301—02 595 E::l::;:?ﬁ'gfﬁﬁg?"m with 2321
sés Hn‘rmg garden at l:'atuhpur 596 Derailment between Kazi-
” R' ri ¢ Memb '[ 2302 pet and Balaur Sha 2321-22
5 :tiring age o 2mbers o i
Railway Board 2302 597 ;ﬁgﬁjl:}’glﬁ-ﬂfff:j’ﬂﬁi‘f: ; D:r-l
567 Riilway C.m:s.-ratwc Staﬂ' velopment Blocks 2322
teens 2303 598 Central Milk i?uEply Scheme
568 Civil Aviation School at Milk Depots in Delhi . 2323
Faridkot 2303 596 Haltstation near Rani kheda 2324
569 Fare charged on Cl:ll-lﬂl- 600 Acreage of cultivable land in
Sikar section of W. Railway 2304 Union territories 2324-25.
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

-601 Valapattanam 'Pro:ccl: in
Kerala :

602 Seaerosion in Kcrala .

- 605 Railway line from Siliguri to
Amingaon

606 Underbridge at Dornakal
junction . .

+607 Double line between Dorna-
kal and Kazipet . r

- 608 Double Railway line between
Vijayawada and Bhadra-
chellam . . “

- 609 Ovcrbndge at Lakheti sta-
tion of W. railway

-610 Kotah-Chittorgarh ra!]wa‘_-f
line

611 Stations on Kotah- Beena
railway line .

612 Ministry of Family Plnnmng

613 Catch of Sardines in Kcru]a
Coast

-614 Ban on cow shmghter in
States
615 Shifting of Gdt'ldhl Gram
Railway station in .ﬁhmcda-
bad
616 P. & T.officesetc.in Jammu
and Kashmir
- 617 Vehicular contract system
(Northern Railway)
. 618 Telephone connection in
Kota Gumanpura
619 ’ublic Call Office at kotah
station
620 Over under hrldgcs pmposcd
by Kerala Government
. 621 Calcutta-Delhi Air Service .
623 Post Offices in Orissa
624 Recognition of Unions on
North-Eastern and Eastern
Railways .
- 625 Enquiry Officers f
626 Electrification of Igatpuri
Bhusawal scction, C!:ntral
Railway . .
627 Conversion of Poona- Mll’l]
Section into broad gauge
628 Retrenchment of workers
of Bhakra Project

629 Manash River Power Pronct

in Assam f
. 630 Kopily project of e\sum

. 631 Railway line connecting
Tripura with Aassm

[Dawy Dicmst]

CoLUMNS

2325
2325

2326
2326

2326-27

2327-28
2328
2328-29

2329
2329-30

2330-31

2331

2831-32
2332
2332-33
2333-34
2334
2335

2335-3
2336

2336-37
2337
2337-38
2338
2338-39

2339-40
2340

234041

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q.
No.

632 P. & T. offices in J. & K.
633 Promotion of S.C. and S.T.
employees in railways
634 Shifting of Asstt. Commer-
cial Supdts Office from
Titlagarh . .

635 Tungabhadra H:gh I.,cv:l
Canal

636 Sugar mdustncx in Tunga-
bhadra area g

637 Appointment of Clase I
Railway Officers.

Subject

CALLING ATTENTION
TO MATTERS OF UR-
GENT PUBLIC IMPOR-
TANCE

(1) Shri Bishan Chandra
Scth called the at-

tention of the Minister of
Commerce and Industry
to the reported threat by the
Small Scale Woollen Ma-
rufactures  Association and
the  Sercen  Printers Asso-
ciation, Amritsar 1o close
dowy their concerns.

The Minister of International
Trade in the Ministry of
Commerce and  Industry
(Shri Manubhai ~ Shah)
made a statement in  re-
gard  thereto,

(1i) Shri Indrajit Gupta called
the attention of the Minis-
ter of Transport and Com-
munications t0_the situation
arising out of the renewed
threat of resignation by the
Hooghly Pilots. .

The Minister of Shipping in
t.e Ministry of Trﬂnsgmt
and Communicauons (Sh
Rai Bnhadur) made a staje-
ment * in regard thereto and
also laid on the Table a
detailed statement. .

PAPERS LAID ON THE
TABLE .

The following papers were laid
on 'he Table i(—
(1) A copy each of the fol-
lowing papers: —
(i) Audit Report,
Services 1962 under
article 151 (1) o[ :he Cons-
titution

Defence

2508

CoLumns

234
2841-42
2342-43

2343

2343-44

2344

2385—56

2326—59
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PAPERS LAID ON THE
TABLE—contd.

(i) Appropriativn  Accounts

(2)

of the Defence Services
for the year 1960-61 and
Commercial Appendix
thereto

A cnpy each of the follo-

wing Notifications ma-
king certain further am-
endments to the Indian
Telegraph Rules,

[

1951, under sub-section (5)
f section 7 of the Indian

Telegraph Act, 188§ i—
(N G. S. R. No. 37 dated

the 6th January, 1962,

(i) G. 5. R. No. 117 dated

[

3)

the 27th January, 1962.

i) G.S.R.No. 212 dated

the 17th February, 1962
A copy of Annual Report

of the National 0=
perative Development
ar.d Warchousing  Board
for the year 1960-61  and
the Annuwal  Consclidated
Sutemeat  of Accounts
of the Doard for the year

1959-6n  along with the

audit  report thereon,
under sub-section (3) of sec-

tion 15 and sub-section
(q) of scction 41 of the

Agricultural Produce
(Development and  Ware-
housing Corporations

Act, 1956, respectively

4) A copy each of the fol-
lowing Notifications
under section 58 of the
Dehi Development Act,
1957 i—

# ) Tne Dcthi  Develop-

ment (B:tterment Char-
ges  Arbitration) Rules,
1961 published in Noti-
fication No. G. S. R.
1111 dated the gth
September, 1961 .

(i) The Delhi  Develop-
ment Authority (Sala-
ries, Allowances and
Conditions of Service)
Regulations, 1961 pub-
lished in otificaion
No. 5.0. 2226 dated
the 16th September, 1961

(f) A copy each of the fol-
OWINE

Rules under sub-

secton (4) of section 7 of the

[Darer Drozsr]

PAPERS LAID ON THE
TABLE—contd.

CoLuMNS

Sugar (Regulation of Pro-
duetion) Act, 1961 :—

(f) The Sugar (Regulaticn
of Productior; ) Rulcs.
1962 published in Noti-
fication No. G. S. R.
72 dated the 15th }nn-
uary, 1962

(1) The Sugar (Reguls-
tion of  Production)
Amendment Rules, 1962

ublished in Notification
0. G.S.R. 218 da-
ted the 14th February,
1962 . .

(#67) The Sugar (Reguls-
gulation of Produg:lon)

Second Amendment
Rules, 1962  published
in Notificaton  No.

(i.S.R. 422 dated the
29th March, 1962

(6) A copy  of the Agri-
cultural  Produce c-
velopment and  Ware-
housing) Corporations

{Amendment) Rules, 1962
ublished in Notification
0. G. 5. R. 499 dated the

zoth  April, 1962, under

sub-secton (3) of section
s2 of the Agricultural

Produce  (Development

nda Warchousing) Cor-

porations Act, 1956

ELECTIONS TO COMMIT-
TEES. ] . . =

() The Minister of Food
and Agriculture (Shri S.K.
Patil) moved for election of
four members of Lok Sabha
10 be members of the Animal
Welfare Board. The mo-
tion was adopted

(#) Shri 8. K. Patil also mo-
ved for election of two
Members of Lok Sabha
to be members of the Indian
Lac Cess Committee, The
motion was adopted

(#5) The Minister of Heakh

ved for election of two
Members of Lok Sabha tobe
members of the Governin
Body of the Imhm Cou *
of Medical Rescarch .

motion was adopted .

2510

CoLumMns

1359 60
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DEMANDS FOR GRANTS
(RAILWAYS), 1962-63

Discussion on Demand No. 1
in respect of the Railway Bud-
¢l, 1962-63 was concluded.
n three cut motions, Nos.
5, 10§ and b, those of Sar-
vashri 8. M. Banerjee
R. Umanath and Shrimati
Renu Chakravartty respec-
tively; the House divided,
Ayes, 42 ; Noes 141, and
the cut motions were ne=-
gatived. All other cut mo-
tions were also negatived
and Demand No. 1 was
voted in full .

ADJOURNMENT MOTIO-
NS AND CALLING
ATTENTION TO MAT-
TERS OF URGENT PUB-
LIC IMPORTANCE

(f) Two adjournment mo-
tions given notice of by
Shri  Nath Pai and Shri
Yogendra Jha and five
calling  attention  notices
by Sarvashri Nath Pai.

P. C. Boroavah, Krishna-
pal  Singh, Ramchandra
Vithal Bade and Shrimati

Maimoona Sultan  regarding
the Chinese ultimatum de-
manding the withdrawal
of Indian paurols from wwo
check-posts were  taken up
go together.

The Prime Minister and
Minister of External Affairs
and Minister of Atemic Ene
(Shri Jawaharlal Nehru
made a statement in regard
thereto B .

The Speaker withheld  his
consent to the moving of the
adjournment motions and cal-
ling attention notices .

GMGIPKND—ES 11—371 Ai LS—18-5-62—930

[Day Diceaz)

CoLuMns

2361—2457
2468—02

y

2457—68

i) Ther:
motions given
by Sarvashri
nerjee, Hari
math and Hem
five eallin
tices by
Barua,

adjournment
notice of
S. M. Ba-
Vishnu Ka-

Barua and
attention | no-
sarvashri f-lcm
. C. Borooah,
Ramchandra Vithal Bade,
S. M. Banerjec, Raghunath
Singh and Shrimati  Renu
Chakravart:y regarding the
crossing over of about 150
Naga  hostiles into East
Pakistan were taken up
together

Shri  Jawaharlal N:hru also
made a statement in rcgard
thereto .

The Speaker  withheld  his
consent to the moving of the
adjournment motions and cal-
ling attention notices

HALF-AN-OUR DISCUS-
SION

Shri Yall*manda Reddy raised
a half-an-hour discussion
on p.ints ansmg out of the
answer given on the joth
April, 1962 to Starred
Question No. 286 rega.ding
major and medium irriga-
tion projects.

The Minister of Irrigation
and Power (Hafiz Moham-
mad Ibrahim) replied to
the discussion.

AGENDA FOR FRIDAY,

MAY 4, 1962/VAISAKHA
14, 1884 (SAKA)—
Further discussion on

Demands for Grants (Rail-
way), 1962-63; and con-
sideratiop of Private Mem=
bers’ Resolutions.



